The Banking Laws (Amendment) Bill, 2024

THE MINISTER OF FINANCE; AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move:

?That the Bill further to amend the Reserve Bank of India Act, 1934, the Banking
Regulation Act, 1949, the State Bank of India Act, 1955, the Banking Companies
(Acquisition and Transfer of Undertakings) Act, 1970 and the Banking Companies
(Acquisition and Transfer of Undertakings) Act, 1980, be taken into consideration.?

HHHRT e © AT IATY HBS del-1 ATt 87
? (cgaym)
SHRIMATI NIRMALA SITHARAMAN: I will reply, Sir. ? (Interruptions)

AT 31edel : = ? 372, @ik o | forddY oft fawg wR sremer Y ggufa @ =it grr gaden
f&ar s adhm, fohg o w7 aered e SiTgm, i us T8t g@1 S |

? (cgaym)
HET 37eA8] : 3MTUh! <hls UH UBHT 8, FARIhcha AT 8, dt a8 31 gl g |
? (cgaym)

O 31ege] : e fAadi-ufshars @ =ear g | 59 Ieq fRawi-ufcharett @ aaar g at FaHi-
gfeharelt & € T ugar g |

? (aaYm)
ofY MRG MMS (STRETIE) : TR, HIEIA JA1ST | 31T TG ohl dTdTeR0T I-18Y |? (STaT)
AH-T 31ege] : 3fRaet g9 AR |

? (aaYr)

A et ¢ 7Y At & Qg | # IRt @ o |



? (aaYr)

SHRIMATI NIRMALA SITHARAMAN: Sir, in the Union Budget of 2023-24, it was
announced and I had read it. I would like to quote it:

?To improve bank governance and enhance investors? protection, certain
amendments to the Banking Regulation Act, the Banking Companies Act and the
Reserve Bank of India Act are proposed.?

So, in order to achieve the same, amendments to the following Acts have been
proposed through the banking laws. ? (Interruptions)

off TRG TS : TR, 31T T & | 37U TG ahl AT d918T |? (STaYT)
AT 37e8T : 3T T Id18T |

SHRI HIBI EDEN (ERNAKULAM): Sir, I am referring to a Rule from the Practice and
Procedure of the Parliament by Kaul and Shakdher. It is on page no. 155 -- Leader
of the Opposition. The process of parliamentary government is based on mutual
forbearance between the Opposition and the? ? (Interruptions)

AT 378 : it YUS MheR | Tal, 3T wod i fehde & Fd18Y |
? (aaYm)
off MRg TS : TR, T8 31Ut fAufg & | 3T AT §F1ST 1?7 (Faem)

SHRIMATI NIRMALA SITHARAMAN: Sir, a total of 19 amendments are being
discussed here. In the Reserve Bank of India Act, 1934, there is one amendment
which is proposed. The Banking Regulation Act, 1949 has 12 amendments which
are proposed. The State Bank of India Act, 1955 has two amendments. The Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970 has two
amendments and the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1980 has two amendments. So, the 19 amendments that we are
talking about, which we are proposing through the Banking Laws (Amendment)
Bill, be brought in, and of that, I would like to highlight seven of the 19
amendments.

Sir, these amendments to the Banking Laws (Amendment) Bill of 2024 are being
introduced now. It was actually introduced on the 9™ of August, 2024. The
proposed Bill seeks to improve on governance standards, provide consistency in
reporting by banks to the Reserve Bank of India, ensure better protection for



depositors and also for investors, improve audit quality in public sector banks, and
also, to increase the tenure of the directors, other than the chairperson and whole-
time directors, in co-operative banks.

So, in specific, if I have to highlight seven of the 19 amendments that are being
brought in now, I will in a sequence talk about amendments to the Banking
Regulation Act. The first one in the Banking Regulation Act is to allow for up to four
nominees.

Sir, this includes provisions for simultaneous and successive nominations offering
greater flexibility and convenience for depositors and their legal heirs especially
concerning deposits, articles in safe custody and also safety lockers. So, that is the
first of the seven amendments that I would like to highlight. There are 19
amendments in total but I am highlighting seven amendments. Of the seven
amendments, this is the first one. The second amendment that I would like to
highlight, Sir, is again amendment to the Banking Regulation Act which actually
revises the reporting dates for the submission of statutory reports by banks to the
Reserve Bank of India from reporting every Friday to the last day of the fortnight,
month or the quarter. So, this change will ensure consistency in reporting and that
will make it easier for even those who want to observe the Indian economy or the
way the banks follow statutory reporting. So, that is the second amendment of the
seven highlights that I want to say of the total 19 amendments that we are bringing
Now.

Sir, then, the third of the amendments to the Banking Regulation Act is extending
the tenure of the directors excluding those of the Chairman and the wholetime
directors in cooperative banks from eight years to ten years.

Sir, there are 12 amendments only to the Banking Regulation Act but I am
highlighting some of them. So, the fourth one is the amendment to Section 5 of the
Banking Regulation Act, 1949 which will redefine substantial interest. The
expression substantial interest is getting redefined. The threshold for shareholding
of a substantial interest will be increased from rupees five lakh to rupees two crore
reflecting the present value as the same as was last fixed in 1968. The fifth
amendment of the Banking Regulation Act. I already mentioned that there are total
of 19 amendments that we ae coming along with now and of the 19 amendments,
12 amendments pertain Banking Regulation Act is sub-section 3 of Section 16 of
the Banking Regulation Act to allow a director of a central cooperative bank to
serve on the board of a State cooperative bank.



Normally, Sir, in banks, when you appoint directors, they can hold the position of a
director only in one institution and not more. However, in the cooperative bank
structure unless a person is elected to one layer of the cooperative, they cannot get
into the next layer and as a result, they will necessarily have to hold position in
more than one place. So, this amendment making the Banking Regulation Act
consistent with that provision so that they are in alignment with the cooperatives
that are in banking area. Obviously, I would like to mention for clarification?s sake
through you, Sir, to the hon. House that when we are touching matters related to
cooperative laws, I think that is very important for me to clarify right at the
beginning that it is only the banking aspects of cooperatives, those cooperatives
which are functioning as bank as well, only in their banking activity are these
amendments going to come into play once the House passes it. The other activities
of the cooperatives like primary agriculture society, cooperative society and so on
have nothing at all to do with these amendments. They are cooperative activities
but we are looking at the banking activities. So, amendment to sub-section 3 of
Section 16 is for allowing a director in the Central cooperative bank to serve on the
board of a State cooperative bank as well.

Sir, the State Bank of India has two amendments. Of that, one of which I would like

to highlight here as an opening remark is amendment to Section 41 of the State
Bank of India Act, 1955 and Section 10 of the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1980 will provide public sector banks with the
discretion in determining remuneration of auditors.

This measure aims to improve the quality of audits by giving banks the
opportunity to attract the best talent in the market and aligning compensation with
the financial capacity of the banks. So, these are the proposed amendments. I have
highlighted some of them. There are 19 of them. They pertain to at least five of the
major Acts which are the Reserve Bank of India Act; Banking Regulation Act, 1949;
State Bank of India Act 1955; Banking Companies Act, 1970; and Banking
Companies Act, 1978. So, with these opening remarks, I submit to you, Sir, that
these proposed amendments will only strengthen governance in Indian banking
sector besides enhancing consumer and customer convenience with respect to
nominations and protection of investors.

With that, Sir, I would appeal to you that the discussion can be taken up ?
(Interruptions)

AT STeTe @ UdTd U gon



o arRdm Red do sifdfaaw, 1934, doart faffgaa sifdfoa, 1949, wRdlw We d&
IfAfAH, 1955, SchehTet =T (IUhHT bl 35T 3R 31=RuT) 3rfAfaad, 1970 3R Sehahrst e
Tt (SURHT ohT 3ot 3R 3r=run) Irfafaad, 1980 @t 3R TMe axa ardt faddes R faR
forar Sq 12

? (aaYm)
A= remet : off kg M S |
? (aaYm)

AT 37eAe] @ MY IRE AW § | 5Id ohls ol fawd = gt Ierl &1, foeT == 8t gewt &t ot fi
g A dide Ath IS A6l ISMT ST & | G, il U8 YRR HaHd & | T4 Fod U3
J[ART § TeId! § aUT S IRORIY STt gielt &, §H It A T € |

? (aaYr)

AT 3redel : B9 sl foh e U AR i ST IWRTY 8, § IRy 3reme] iR Ak ot 8 8k
S URURTY 37t @, I2 gH o Hft ahxd & |

? (aaYr)

SHRI K. C. VENUGOPAL (ALAPPUZHA): One minute, Sir. Yes, I agree with you ?

(Interruptions) Parliament is run by conventions and procedures also. As per the
convention and procedure, the Leader of Opposition has a great role in
parliamentary procedure. As the Prime Minister has a role, the Leader of
Opposition also has a great role. Now, I am quoting only one sentence: ?The Leader
of the Opposition is the official spokesman of the minority or minorities and to that
end he zealously watches any encroachment on their rights. His task, though not
so difficult as that of the Prime Minister, is of sufficiently great public importance
because he has to maintain a team?a ?shadow Cabinet??ready to take over
administration. In performing his duties and obligations, the Leader of the
Opposition has to take into account not only?? ? (Interruptions)

Sir, you are also a Member of the Parliament. I saw that when late Sushma Swaraj
was the Leader of the Opposition, whenever she used to stand for a minute, at that
point of time, the Speaker used to allow her. This is the custom.

Now, we do not want to argue with the Government. Everybody is interested in
China issue. The entire INDIA alliance and the entire Opposition is interested in this



issue. The LoP wants to give a suggestion. What is stopping you, Sir, from giving
him a suggestion? It is a constitutional body.

1. A= g« (gD @ witeR R, dupmure Sft & et oft ard el &, 98 A Fgra § |
AHHIT 37ee : AFHIT 959, 399 Sl e § foran g, 39 3117 Ug &Iy |
1. A g8 : W, A ug WM § | g 9l @l el S arelt &1d 8 | ?Though he may

criticise the Government vehemently on the floor of the House and outside in his
country, but when abroad he should eschew party politics.? T, @ 5a fader sid g ot
YR YR bl fhiCTTSST hd & | T et US LAhER § | Tg hdl e 31t TISIE 87

AT e @ Wiisl, A e | It e & Aar ok ufduer & Ad1 R fewoft & & s=en
ifgu |

? (aaYr)

AT 3remeT : A9 shel & fh 9eq & A1 R 3R ufauer & 3dr R fewoft e @ 5= =nfay |
gg A Gaen! el & | 39 NG arct Il § it hgl € 3R T8I RG a1t Gl & Y g1 g |
e o A1 & IR | dieid gAg off gARI #afer ! w@mfey SR ufduel & a1 & IR # dierd @
ot gt wafer w&t anfeu |

off 7RG MM St |
? (AaYT)

AH-T 3ree] : MG NS Sff &l Serr & 1 87 3kl gofrerd gl & & | &7 kg Mme St &
ESISCEARE

? (TaYr)

AR arezey ¢ kg MME Sft, T g e T@red &2 §7 I goierd T8t & @ zaferg e
Repts & =781 ST | 31T ITeh! oTIoid el ¢ Johd & | I8 | BT & | S 319 59 9 R &
Y, 99 STERERM & T |

? (aaYr)

off TRg TS : MU gk B, AT gH a1 R & b oy wersiidt o gy | s & & &,
3T g 39 Hg™ UURT oh TR&Ih & | 3T AT hl §1d ohed &, 3T SiI M6 hl ITRUT TR-IR
A &, BH MUY 3N hed & foh Taasidt ol Siem SIS |

AT 37887 : 31T sfchT el (SMsHe) foe R sifery |
oft 7TRa TRMS : §H SMTUh! gt ITd 3Tt AT 36 & |



AT 31eT&T : 3TUch sfchiT drsT (S eHe) fae R aiter T 82

off 7R S : gH 37U & Y 91 ST B & | T8 MUK &1 8o o IR 1l g3t 3mu= &t srgAfa
& 2, 395 forg & srmuee fhaT oreT AT § |

AT 37887 : 31T sfchT el (SMsHe) fod R siferg |

oft MRa S : srexofiy fo w5t St A sver 8 o & dfer (sede) o, dfdT e ek
Za%cd UIeeRM & T H T T 8 3R F© I1gH Yo H AMYT A1 € | d i °§ 3gH
ey € ? Red o ofik 3f3am g 1934, $fh Igeism gae 1945, Ve da oife 3far goe
1955, fdTT dhuier Tae 1972.

WR, # 37 ST el IR FHAY IR T g Hilfeh S H a1 H 37 Al bl [Seh s ot g3
gg 7 gt og fh d fAwg & amgx 9 T § | A &7 FrgEl & def 7 T IgenE gae,
g1, # g2t deof # Sruet IR 1t et @ AT | R, T fSHRiR 8 | g6 916 A A el S |

WR, ot foh sirexofty w5t Agicar A gl @ foh & o 7 o ded = agdt & 13 R E, ?
Increasing the threshold for shareholding of a beneficial interest by an individual;
to allow for the nomination of up to four persons, including provisions for
simultaneous and successive nominations, to ease services for depositors and their
nominees, particularly regarding deposits, articles in safe custody, and safety
lockers; to provide for the transfer of unclaimed dividends, shares, and interest or
redemption of bonds to the Investor Education and Protection Fund.?

JMeRoft 37ede] HEied, TGl deh a 9 &b & | g @ WICAISE T T Refd AT avgat g,
SRR & ¢RI H YUR A1 d1gdt 8, MiRfE Sifth SiAe SRaed a1 argd! €, qeaciRad
§3% FoT ATed! 8, Tt dh Sleh g, AAfch A dfch Rked a1 dt anfefen AT & a1y @1
g3 8 | 3T g fore snfdfer fRf A 8, uget gF Iudh! shiHaroh Twet ugift | 8w sfch st
ol RAth srgdtelsq | &6 | S IR-uiE &l & 91¢ Fed # SRy =i gt I8t 8, U o gH 3R
MU 3@ T & | 3 I1eaT 8 b OR ga qef R faar-fausf gt | 39 w 9= uer ofk fauer
U a1 I | §H S & e St GHSAT & | adHH S WaR A snfde RS @ e alg
far & | gH 39 dis ol THAT g, foraeh! BT ST I TR 3116 ITeT Uget g3 |

14.44 hrs (Shri Krishna Prasad Tenneti in the Chair)

8 JarsR, 2016, ST& Adl-Id Teh RAgia omam foh giw & 3k g9IR & e TUe | 39 9y 37 3
T foh 29 & U Ydh MY 3R KT hel, IR | A1EY €, Afeh 4@ 98 § 1 SR At e,
3 3G 1 AT I/, forgiA S 09 ST1 edh 3@ 9o, dop @ St et e @ U &, &
g™ Gt & Aie T, § Ueh g9TR & Al Mg | A1 Sft g6 98-08 Rar w8 & | <) §, afoh R A
92 71 €, 009 Rt <@ & 1 oot af 2024 & gATa yaR # Hirergy i a1d Y 7 | T Skt



udr g foh I8 99T 31U 9 A & GRUN, Jlcdd) FIA & hRul fhadt Afgeret 3 s
Ay iRt @ 1o, aifes & sroft st Y el R ek, a9 iuent HiTergs &t arg T8l ong |
316 I g1 Y, T gIiet fohdT, a8 g3t ad1d | STelTT-3TelTT I8 R HAT-3AT doh, Ugel deh
3T foh 399 St fRAfG ot ghft | S iR | &f dg S8ifdR | QR Siym? et 3d fom
S hHR H RIT Al U8 TSR H YR 1?7 ? (JGYH) AT g3 1? (SAIYT)

q1fIay, Hudl fUsd Irell # 307 &l & U=Tad & Adraii hl STt gAY §8, 3 Sehl AgTad el df
ToTTeh Ad 3318 | 3MUch gl &l oh UATad o Adr1sfl R ? (STauT)

HON. CHAIRPERSON: Kindly address the Chair.

? (Interruptions)

off kg TS : AT & I UR T TR AT A IhT §ATY chi | AT IFeh! af Ad Jferld | gH ot
g ¢ | ? (Tau™)

HON. CHAIRPERSON: The hon. Member is requested to address the Chair.
? (Interruptions)

ofY MRa S : R I g &7 ? (Tae™)

HON. CHAIRPERSON: Kindly address the Chair.

? (Interruptions)

it MR M : fSfSiea A & folg Atesd) A9 | 4&ew & 1y guE T3t Sft a1 g8 off smar ek
ferar fefSieet gom? sims @t A foham fefSieer gam? avf 2016 # ? (ewawm™) & Refteng &1 a1
UG T § | SRS e whgdl 8 b adf 2022-23 # fSar dher wde s SHEdt ufsdren & @ry
8, a8 a4 2015-16 T hgl SUTGT § Add foId-T hel ANT & U f3Acrgsiaq & uget av 2015
H o1, I Igd SATET 2T 31T AN o g1 | § 3R T Sitetd} a1 12 ufdrd 8 | i f3fSea
Tol gatT, <t 31ret ot eher R 3R § 1 I¥eh a1g U+ e/ fehar? mervity fader w5 Sft agi w
d | I agd <! a1d hi | I el foh STa @ A4 & A1y Weg W, gAR SaH! A Agred Y,
at gt Rear 9 & 91y ugat Star J@f € 1?7 (@au™) It is not normal. ? (Interruptions) &
g1 1T § foh 39 TXAR & STQ 1Y oht UdT gl foh 1T g1 &Rl e 381 & | fader #3ft ahgd 8
o STa & A9 & Ty gt dAT R gE9E gS 8, af gART ReaT uge e g & | iy wet it
g A MRIAMTIITg RN T E 1 gH T T R g W B & | ? (TIU™)

go Tt (2 ARRST [Rg): gele, &= 3 foa iR & 38 87 ? (sgaym™)



oft kg MME : ¢35 Sfthflc I & a1y g1 @ 1? (JaY™) Ig §, 3791 UATT | 3 SSi-g8t ara
Thgd 8 b DT ot g e orike Rars | oram AT sii@ R@rs? omg at At i ant ok e
AT AEd € | 3 AT T 3R ST hAT AT € | 31U T A 9N @1 @ € | ? (Fau™)

AT gumafd ;e e |
? (aaYm)

oft Ra NS : FORR RIT STTAT? Sl Red Sl 3T | SR §i8 $® Aal, dfceh ... * &l G
TSIT & T Qb I AT | ? (TaeT)

HON. CHAIRPERSON: Please be restricted to the Bill.
? (Interruptions)

off Mg S : Ul Agley, Ul udr g fah ? (saaum)
HON. CHAIRPERSON: Kindly discuss about the Bill.

? (Interruptions)

off TR MM : SRefeTs & fS Ta=R A g SeldeRe &1 o1 Rty fohar | 39 ITasie TRaAR
J gHleE W g ST SRR dis e | gaferg | fSieh &R @1 § | iR gl &l A
Qe qier o I8 SelaeRa i ANTaS ¢ | 39 99T # A1 g1 o1 918, 98 R o9 # g 8,
AAfeh 3mudh fehawt IR &l A, fohdw IR #@f3aT A 3T e dig, St iR Jaures o1, dnm 9
T UM aredT o, ... * ? (HGYT) SMTUh! hi-tdloll Sgd UHe &, 39feig & shiFieish Tws 36T §
| 3T TSI AT &A1, & a9 2016 § 2020 a1t 99 & fawg iR 3 a7 | § i1 av 2016 @
Uget i =Tl ST § | 39 GHY & ORI o JEIHA ched o foh ST gud Sier &Y g | sfear
&l Rt gofeT gidt 8 df AR R HASR gidt & | Tg el o7 foh STa wuam SR Sier & &g
g S STt 8, dF IUAT a1 AR i1 8, S SaAT & RASIR BT 8 | ? (Sau™) T
39! uaT g fh 84.97 ¥UY & sRTeR Teh ek & Iohl 8 1? (FaY™) Sleik i o=l & 37
WRAT IUAT Fa8 HHSIR g | H Ig & g @1 g2 ? (Fau) d Ig 39fcig &g @1 § Hifh
JRET3ME <l Formiart a1t 8 | # U4 g9fely ohg 38T § ifeh & Sit el ran am 8, a8 1R &
1?7 (FaYT™) YRA I FfATET dt R FAHT B3 & folg et Teh 7ol 3R drehder foa
AT TR AT 1? (aeT)

R T oman? ? (cgay™) fR Smar Sfregd | 99 Siugdt & dgd oy & I aInTHl &R 18
TRIC ohl &R T 4T | SHUT 3 AR I/ ST ShiHd) ol T o f&am & 12 (Faem)

HON. CHAIRPERSON: Hon. Member, kindly talk about the Bill only. I am
requesting you again to discuss upon the Bill.



....(Interruptions)

ot kg M : W, & T WY W AT § 1? (FaU™) S84 R/ fhar? g6iA Siewdt & gr
FHSIR R qegq it & Al 6 de 6 ggl dig & 3R a4t Tae AT dol-ga1 el
! §UAT I GHTHT Sehe 61 I8! =l ehl Hag & I? (FauT)

HON. CHAIRPERSON: Hon. Member, I am requesting you to restrict yourself to the
Bill.

....(Interruptions)

off TiRa TS 1 F I§ W 3 @1 g | AU AT 79 HISQ | S =1 uet Y AR G et at F o
a1 et 1? (TEUT)

Gargdt et H3fY; aUT Aeute, uguTe iR S Hft (4 It 9 g It dem [g): W,
a1 & dfchi sgHe fod WR &t 3@ 82 ? ()

off Ra MM : =T F g5 d @1 5?2 A Ik T Yo Fienr? ? (gau™)
HON. CHAIRPERSON: Please come to the Bill.

....(Interruptions)

fafer ofik = warera & Isg HAY; AT THERT SR HATerd | Iy H3Al (sft SrsH I Avare) : 98
&Is Ufserep HiféT 81 & 1? (cmaum)

HON. CHAIRPERSON: Venugopal ji, kindly be seated.

....(Interruptions)

MG MM : ff IRAR AN WS gl MW E I THReE FA F W IR G @S g MW g 17?
(FaY™)

T AUt udT ¢ foh Aegm @il & @l S gH-ui= Y FAE @ S & 09 WER Hl <d §,
3BI7 g i ol s Tgd Tl & 1? (AU 3T I Ugell IR, ST & AT aif o Al =
FRURIA T & 1T U8 3R ¢ & gRT faQ € 1?7 (aum™) o= 9 g@ i 91 el 87 ?
(egaym) Indians are paying more through the Income Tax than the corporations are
paying through the Corporation Tax. ....(Interruptions) Is it not sad that this
Government gives Corporate Tax cuts but no tax relief to the middle class? ....
(Interruptions) 3= gfAaT & gl +ft A1 & ok Uk & 999 W Acciud ¢a Reite €2 st 3
e o i anfeu ar af aren ¢ i =nfeu | o 59 91t & arer o ofim & 9ad &,
T TTA It ¢ Refid & gapd g1 | ¥ar ahat oft 7181 & 1 In no country there is multiple tax
regime. 37t 91 SME 8 |



HON. CHAIRPERSON: Where is it mentioned in the Bill. Please come to the Bill.
....(Interruptions)

SHRI GAURAV GOGOI: Sir, I have time. ....(Interruptions) I am on finance. ....
(Interruptions) I am on economy. ....(Interruptions) What does the Q2 data reveal?
The Q2 data has revealed that 31 de 84 STt ST 8, 98 8 ga1 § 78l ohaT &, & T=a1s ai
W g | 39 IR & Q2 &I 3T 5.4 WHC ¢, STt Tod A ¢ | I8 fUod Fardk & T8 A § 12
(cmayT) U Fardk §, Q1 8 6.7 e o1, 3@ Q2 & I8 WY 5.4 WRYe 3T | Ig &l (AT?
g 3Tfely ST Fifch ST S8 3Hith S8Redel MSARM hH g |? (SIAYUT) STURT STETsTs
¥ 8, Tg SHITIY gl g1 & | TSl 31 femis A 8, gHifery orrst I8 &1 %61 8 1?7 (Fau™) 3R
3o SISl It T@T 8, df IUAI Yo RO g [ the Government is pumping money
through capex. 59 &7 Tarde &1 Fodad fFever SITE, 89 SienT-ofe Thig 7 9 6T,
WY TodfeeR # O¥ Tet SO, dt gAY G R g sehiarT 3R @Rie gt Sigt 1?2 (caayr)

HON. CHAIRPERSON: Hon. Member, I am again requesting you to please talk on
the Bill. You are not talking on the Bill. You are talking all around but not on the Bill.
Kindly come back to the Bill.

....(Interruptions)
SHRI GAURAV GOGOTI: Sir, I hear you. ....(Interruptions)

HON. CHAIRPERSON: I have made repeated requests to you to discuss about the
Bill.

? (Interruptions)

off 1R MME : W, TBI O HEIA Usel T hgl? ? (Taur) # Uy #3il &l a1d R @I g | ?
(cmayT) Ue_ @3t 3 T hEl? 72Uk 8, a9 AH 82 | ? (HAYH) g U WA A Ad g | ?
(cgayr) vy H3ft I G1a af GAR? ? (AgYTE) g HaAt A el 20k ¢, af 9 g2 | ? (SaYH)

HON. CHAIRPERSON: Sir, if you do not come back to the Bill, I will have to restrict
your speech to another five minutes. I am giving you last five minutes to come to
the Bill.

? (Interruptions)

oft kg NS : W, Ugst g3t GHA g1 31 fok A% 82 ? (FIY™) 98 Teh hiA 8, I8 I
A Al ST | ? (Fayr) fr #7 Hifsar i gidai odl, at g3t g9 sman f 7ges ¢, @t 9w
€7 I T AdeTd 87 ? (STGYT) SHehT Hdold T 87 SR Hifsar ol St 8, dt disfiens smuch



Y g | ? (SIYH) 3R U] YIRUIE o1 §, dt 8T 3T 1Y § | ? (FGYUT) 3R ML ferar &
It &Y 7189 - §, d TISISS 3gch I1Y ¢ | ? (FayT)

HON. CHAIRPERSON: No. You are diverting the entire thing.

? (Interruptions)

A= gumafd : AFER MME Sf, e g Sfder AfsT (emiede) fod & R |/ e @ 82 9Ny
g foet & IR & a1 @ €2 Kindly come to the Banking Laws (Amendment) Bill.

? (Interruptions)

oft TRa MM : TR FeR TR ol Hiside IR, af ek TSt hIRURRM ATt 3f3ar 3mudh I
g 1 ? (cgayr) Jieng ek §, 396H ¢ 3R 38t & I1Y &1 gl @I §, TT gHh! UdT gl
82 ? (amaum™) ... ? (aau™) °, 2023 F dueiy 3R %9 g3y forar ma, St gt @l 8 o fohgant,
fohat Rega & 1€ | ? (@IY) YRA ! IqmT g1, dAfchT THSY &l Tar AT | ... ? (FEYUF) .2
(TGYT) T Shgd 62 ?9ach! 1Y, T f[AhTg? | ? (STAYT) Shgl Gaehl TTA? hgl adhl fdehrg?
? (TaYT) g8 df 99 Teh ohl faehrg &g @1 € 3R Ueh &1 1Y &Y gHeh! R@ @1 & | ? (cuaym )
I A% g1 87 ? (TAYM) TR, T ... T 3aT 3 41 87 ? (FIYU™)

HON. CHAIRPERSON: The last three sentences are withdrawn from the record.
They should be deleted from the record.

? (Interruptions)

of} kg MM : 3R, 3T 27 & Jdeh g, 3T ... & Ydeh el gt | ? (SIYT) 31T ? & Jdeh gl &,
319 237 & Tgeh 8l | ? (TauT)

HON. CHAIRPERSON: When the hon. Member is not in the House, you cannot take
his name.

? (Interruptions)

oft 7R TS @ o I el 8?2 ? (TIUM) ... GAR Ig geTdel Ril? ? (JGYH) 31U 0 & Jdaeh
g, ... &h Qg Tol gl | ? (STIYT) ST 3TUh] JETg St §, ... gl | ? (STae)

fafdr ik =g #rera & Tsg H@At, aUT U hd HAerd | sy H3A (s S T Agar) ¢
UM Sft, I8 &his Ufseleh wiewhid dai & | ? (STaYT) 39! fod R dieqr =@nfgu | ? (aaem™)
g4 St $8 fdal & ddy 7 =81 dier 8, 3! Repls & geran SIHT @nfgq | ? (FaeT) aeht
TGRT At QT | ? (TGYT) T Tg s Ufseleh WChiH &7 ? (™) 38 i g, df chadd
Ufscter T & SR St | ? (STaYT) ST g1 Shidg i Shis GIT gl Gl g, Fad d S | 82 ?



(FaYT) Ig hig hiUH <hl HifdT AISt 81 8, g §HS § | ? (Tay™) T St dict §, Iqhl 55
IO AT US| ? (STaUT)

off Tl AR MaHd (SeiiTe) : IIAT TR, SIh! a1d IHT I HRiarg 4 s . S1Q | ?
(FaY™)

ofY MRG TS : 37ST & &7 i T 81 87 ? (cuaym) forar 9w =81 & | ? (cuae™) § foram &6t
I AR QT g | ? (YT feharT S1u=1 heiet i Ry e =rgan g, ifeht Iqent i Ry &
8l QT 8 | ? (FIYT) Ikl HIIt 1 o R =781 g a1 @1 8 | ? (Faur)

R, 37t a1 8 | ? (cHayr) gar fAen A aredn 8, cifch SRl do ¥ fenm &F T8 fAa @1
g | ? (coaym)

HON. CHAIRPERSON: Sir, I deleted it from the record.
? (Interruptions)
HON. CHAIRPERSON: I have already told about deleting it from the record.

? (Interruptions)

off TR TS : WIESTT T ATed 67 ? (FTYH) LIE TATed 8 [oh Sl s 4 o= e,
Afh 39 U ohis ? (sgau™)

HON. CHAIRPERSON: Kindly be seated for one minute.
Hon. Minister.

? (Interruptions)

GHEIT R HAl; g7 Sreuside i HaAt (A fhed RISS)) @ W, ot st &A1 & @1g gre9
< g @ I @I 8 | ? (gaur) fod W 9= e Y gg =S} Y2 g8 8 | ? (waym)
HiEg AR 3 seREl ool @l ae fhar 8 iR Jao! e Rwig &3 &Y o1d what 8 | ?
(cgay™) gl 5 fad R ==l gidl €, dt IThT U W8S 8idT 8 | ? (ay™) MR S Sif 99
AUt 8T ¢ | ? (gau) 3 3 ditex off € 1 ? (cHayT) 39 8199 | & diF aR 97 gah 8, 39fig,
3 U gl € | ? (cmay)

15.00 hrs



gymufa Sit, fhdt oft ot R Sterd g afe oy fa=m gug dar ag foeg gar d@3it Sft @t et
&1 oMk fopelt ap1 off I\ <1, fopelt forog &9 &1 1 ==l & &7, a8 9af & TR & fiR@1 @ 1?
(egaur) A 1Ra St & Y &eal g foh 3mu SRR difeig | 3Ueh e @l SR B @l
TR UTY &g & el @ 1?7 (auT) I8 1 den 87 ? (au) Oar 8, @ Rk anmu & dea
ABY 1?7 (aY™) 8kY T § T Mgy | U Id14 foh RT g9 Tt 1 el @ F81 g
IfgU? ? () T MY ST TSI diet ehd 82 ? () T8 ol ditehl gl & | foet wR ==t &t
fawg W figd e SiaT 1T 1?7 (cHay™) foer R ==t AoHifae umvor 33 & fog T8l gt & |
g TId 919 & 1? (ayT) foet oR Taf 9 ok 3R 3eR-3eR Y I1d &A1 ot ol & 1? (STauT)

HON. CHAIRPERSON : Please be seated.

? (Interruptions)

HON. CHAIRPERSON: I have given permission to him to speak. Please listen.
? (Interruptions)

SHRI KIREN RIJIJU: Sir, we should not diminish the standard of the debate and
discussion. Let us not reduce the convention of this very great House to ... ?
(Interruptions) 3Td Wes <hl I1d FHIfAT, MUt Wes J FTare AT | g9 TUh! Sooid & ¢,
3Mueht +ff gARY gootd &AT ghift? a1 T1gs... 8] Ioift 1?7 (auaem)

HON. CHAIRPERSON: I have given permission to him. He is speaking. Please listen
to him.

? (Interruptions)

A F9afa : sff AfAenia go St

? (cgaym)

1. FAfAr ga : W, T1-94 T ShgdT & g TR TS Sit 3R IR g ol ST+ 91fgy ?

?The discussion on a motion that the Bill or as the case may be, the Bill as
amended, be passed shall be confined to the submission of arguments either in
support of the Bill or for the rejection of the Bill. The Member while making the
speech shall not refer to the details of the Bill further than is necessary for the
purpose of arguments which shall be of a general character.? ? (Interruptions)

SRl e T ahts HY e 8T g TohdT ¢ | foet & quie #, aaret & 9 | a1 FAS o
foRier & et ST GehdT & 17 (FTUT) AT 6 7 Fc1-94 ohl drgeiRi fhaT § | 3119 35 &gy
fop faa &Y guié & a1 fae & oty & atd 12 (caaem)



HON. CHAIRPERSON: Kindly be seated. I have heard him. Kindly be seated. Please
go back to your places and kindly be seated.

? (Interruptions)

HON. CHAIRPERSON: Kindly be seated. Please take your seat. You cannot do like
this. You are disrupting the House. The entire nation is watching you.

? (Interruptions)
HON. CHAIRPERSON: Please sit down. I am speaking.
? (Interruptions)

HON. CHAIRPERSON: Rule 94 says this. I am reading only a part of Rule 94. I am
not reading the entire Rule 94. 1 am reading only a part of it.

? (Interruptions)

SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): You are the Chairperson. You are
in the Chair. ? (Interruptions)

HON. CHAIRPERSON: Please do not remind me of my job. I know what I am doing.
Please listen to me.

? (Interruptions)

HON. CHAIRPERSON: ?The Member while making the speech shall not refer to the
details of the Bill further than is necessary for the purpose of arguments which
shall be of a general character.? What is the previous sentence?

?The discussion on a motion that the Bill or as the case may be, the Bill as
amended, be passed shall be confined to the submission of arguments either in
support of the Bill or for the rejection of the Bill.?

So, you have to decide whether you are supporting the Bill or not supporting the
Bill, and restrict to the discussion on the Bill. This is the sixth time I am requesting
you to restrict and confine your discussion to the Bill only.

off kg MM ; gamufa Agley, g=uarc |

Heled, # 98 a1 = 381 § foh et difh e Sthar 81 gent & 1 oot S Riew i,
forem, B, sgfad S, snfeardt g9t & folg &M 81 #x |1 ¢ | U I8 AT I9 3T



Tieft St 3 sonl o1 AT fohar At | IR I8 safery foRar an, arfes T i s Rieew
Ugd 99 1?7 (TauT)

HON. CHAIRPERSON: Please come back to the Bill.

? (Interruptions)

off TRa Mg @ TR, H A senl Y I1T W@ |

HON. CHAIRPERSON: I have given you so many opportunities. No.

? (Interruptions)

SHRI GAURAV GOGOI: Sir, I am talking about banks now. ? (Interruptions)

HON. CHAIRPERSON: Why are you talking about proper nouns? You please talk
about the Bill.

? (Interruptions)

SHRI GAURAV GOGOTI: Sir, I am now telling you that the banking system today is
unfair and it is broken. ? (Interruptions) The banking system, when it underwent
nationalization, the objective was to open bank branches in remote areas and to
make banking accessible to the poor SCs / STs. ? (Interruptions) This is what is not
happening today. ? (Interruptions)

What is happening with farmers? Farmers who want their KCC loans to be renewed
are not getting it because their credit rating is not being corrected by the banks.
Students who are from SC / ST community want student loans and they are first-
generation learners, they are not getting student education loans.

What is happening to young startups? People who are coming from the poor and
middle-class and who do not have a land bank as a collateral, but they want to
open up a startup. They are not getting bank loans. MSMEs and SMEs who want to
expand have to run around banks and CEQO's and managers. They have to keep
going knocking on doors, but they still do not get the requisite funds to expand the
project and that is why the banking system today is broken.

We also have recommendations. As Opposition, we can also recommend. What are
we recommending? That banks also must disclose where are their major
investments? I am asking this because these days banks are also operating as
mutual caps and as mutual funds. Banks are also operating mutual funds. So, many



Indian depositors are depositing in our banks mutual cap because they have the
reputation of that bank to consider.

I am talking about investor protection. Middle-class people today are investing in
SBI primarily because of SBI's solid reputation. But the investor must know how
much exposure does SBI have to companies undergoing investigation whether
inside India or outside. It is for investors to know because the stocks with respect
to their mid-caps are associated.

Similarly, penalties for companies who are failing to disclose their unfair practises,
their penalties must be higher. Today, a company is trying to settle a case of SEBLI.
It is a big company owned by a big billionaire. Do you know how much settlement
fee they are offering? It is Rs. 28 lakh. Are they insulting SEBI?

HON. CHAIRPERSON: Kindly conclude now.
? (Interruptions)

SHRI GAURAV GOGOI: Are they insulting the law? The 4" biggest so-called
billionaire?s companies are offering Rs. 28 lakh as settlement fees. This is what is
happening.

HON. CHAIRPERSON: Kindly conclude now.
? (Interruptions)

SHRI GAURAV GOGOI: So, our recommendation is that increase the penalties for
companies who do not follow shareholding disclosure norms.

Thirdly, we are talking about governance and talking about boards. We must look
at boards of institutions and regulators as well and ensure that no such regulator
or bank or its board has any member who has a conflict of interest with a company
that is getting the largest of that regulator or the services of that bank.

TR, 3Mexvitg H31 it 3 &gt fob Sfmua gur H@3i St & aR d gl | g9 df TdT gl 8t ol, Sl
4t gg o1d I1e 3 W | F dY Seh! U=gare 1 =gl § b SR che, divetiesr, Hiienr &
UiSlaed a1feq, af ? Sit 3(uch A19 ¢ 1? (SIYT) I & SATUhT ?Uch & af Uh a2 Alsd 1? (SFauT)

W, safely g7 a18d & fh you give more teeth to SEBI. SEBI wants to investigate, but it
has no CBI power, Income Tax power or ED power. Why is it so? ... @ ?
(Interruptions)



HON. CHAIRPERSON: Please conclude now. Is it relevant to the Bill now?
? (Interruptions)
SHRI GAURAV GOGOI: How will they find their Mehul Choksi and ? (Interruptions)

1. dfed g (g2 : gwmufa Agied, U g=gare foh s+ qgt et dfch dfet (seHe) foa,
2024 TR 3I(U=T TRATEAT ht Wa= T HidhT fear 17 (aaaem)

Hgiad, STgl deh SfchT daex & fawa §, 394 @is &t Ad -1gl & fon ot g™ @ fasg # i
TR hi ordf AT | §, spiAIme Tielisd R € 1? (auT™) yaha se milana

T HAl R HIGT STt T STt @H g, STt GIhR 1A arell &, S+ 34t < #, India is going to
become the third most powerful economy of the globe. uem #:ft AT TRg A Sit =
qy 2047 db [Gpa YR &1 WY AT 8, g IR gl @l 8, 39y sfch ed tah e
b T A A, ITH dhii gf, ag ofad g I TR ugd M A AF e B &, s g € at
Q% g vl | H g fh Sr hg B & |

Recognition of the problems in the banking sector, recovery, resuscitation, and
recapitalisation of the public sector banks or reforms, 5§ & IR} A U & SId & af
gfeeteh dereR ot At 81 I1d € | 5T R Ueh 81 911 &, o S 9% gt o 8 | /16l St 59
Fed & foh T & df 9 &, I8 haol &H Fach oY Toh 7 Tl § | 7 (FaUT) I8 7 e g 8%
4RT #, 918 sfchT R & foig +ft ag dgaguf @ | As far as the amendment of the
banking sector is concerned, it is to streamline the banking operations to align
them with the contemporary financial practices. It is the commitment of Prime
Minister, Narendra Modi, to improve the bank governance, to enhance the
investors? protection and to enhance the depositors? protection.

As far as this amendment is concerned, let me also thank the hon. Prime Minister
and the hon. Finance Minister who is present in the House, that in this amendment,
the number of nominees has been increased. You are talking about the middle
class. Today, a middle-class person can nominate four nominees in succession.
Simultaneously, R sl # dferd gid 8 | dehl @ gH diehd oid g, 3MMfidehet &@d 8 | q3
sy gt g1 @ R orft ao S dAferd AR vifde A8t a1 1 & R w1 St A e=gare &
G % 39 UHR & TERE & 919 T, &, 1, IR, 1 YoM, 59 918 U8, 59 918 TG,
3JTT HRAIH & 1Y ANAIST & A1 oht U o Tohd & |

37T 3+ 31+ T R 94 & fawg & &gl foh the ambit should be within the laws and
rules framed for the reforms of the banking sector. I want to remain within this
ambit and framework. I want to bring out a very pertinent point. The banking crisis
was one of the biggest legacies that we got from them in 2014, thanks to them. Let



me give you data. When the Atal Bihari Vajpayee-led NDA Government took the
office, the GNPA ratio in public sector banks was 16 per cent. When Atal Bihari
Vajpayee ji left the Office of the Prime Minister, he brought it down to 7.8 per cent.
Thank you Atal Ji! In September, 2013, when they were concluding SAI, this ratio
went up to 12.3 per cent. Atal ji had given them 7.8 per cent, but it went up. Thanks
to the ?Phone Banking System?. You are trying to improvise upon me. So, I thought
I will seek your permission. The Phone Banking System of the Congress Party had
two P?s, where you need not be a performer, but you need to be a powerful man
with powerful connections in the system. TiH 3&T @< & &-ch AdT dieid & foh &9 & & |
A= ag e 6 T, 3 78 @ | gg =< wH S e @1 Adten @1 & g9 wadie §
TR d% g9 MY & | g=are Rg A St fh oo gateddt dfdh e o R ot fed @t
GURA T h1d fohaT g, 1TST 89 S d¢ 8 |

31ST A 139 & Qo (Aded st | & ugeft IR o1 Gige g | ggf F1-1oft &l 9 § 12 (egaum)

Tel-gl, 3ma oft I € 1 F anuch SR g Sn&y g o @1 g | g Aol A S € 1 A
U ek fae &R @1 § foh 31Tt 31U ATRATeT e SR ¢ 1?7 (SFaU™)

W, gH urferardic | &8 g | I want to bring to your notice a famous case of 1971. On
May 24, 1971, there was a phone call to the Parliament Branch of the State Bank of
India. ®F 38/”T Mr. Malhotra, the Bank Manager and he heard the voice of ... the
then Prime Minister. ...said in 1971 to Nagarwala, 915 &g ¥ ¢ &t | I & AT ax
ANRATAT Sft hl IS ARG IUF & | ? (FIYH) ... & g IR IS ARG IUY FRRATT i & fear
T | 9 | 39 QR 39 WR G RHIRM SST 1?7 (GYT) ... I A dF A8l ST, AR 3! O
T @ Feitaeg ot 781 el | oot oft dfdhr i @ dlifelm €@, mysterious story of the

banking fraud during ... time is the Nagarwala case. ? (Interruptions)
15.17 hrs

At this stage, Shri Amrinder Singh Raja Warring came and stood on the floor near the
Table.

g9ufa Agled, # Siuehl adT =mgdr g o Sigi den sfdh e o1 9ia yeaias g, ? (saaum)
guTafd Sft, #7 41 o at T8l el foh dRT 737 R AR 81 @ 8 1?7 (Faym)

STgi deh Ufscreh Jaer S ohl U USaiEY g, 3MMUeh! STHeR e gl foh af 2004 & At
7 # U8 6.6 G XIS IO @1 AT | S KUT Jid A199 oA & g @ San g, 98 ure
USaidd 6.6 ARG I8 IUJ T AT | A1, 2012 H 19 Sch! WHR A, JHY i TR off, a9
U9 USai¥ ¢ PR 39 G IS IUT ol g1 AT | 39 @l A [Srgest &7 foham, 39t It @A
fea, <ifh ag o arah =161 g8 | ? (sgaum)




[ITUfd Heted, & TSI sh & HI1Y g1 1T § foh TUTH A8 Al Sf 3 59 HTfthe YT,
39 ggTd gross NPA of the State on lenders stood at 4.4 per cent and net NPA at
one per cent at the end of September, 2023. ? (Interruptions) I¥Ufq HAgted, & dfdT

f&%H & faQ &g @1 § | Our banking system was on ventilator. ? (Interruptions) 8ART
Sfeh Reew dier T |

HON. CHAIRPERSON: Kindly be seated. He is discussing about the Bill only.
? (Interruptions)

DR. SAMBIT PATRA: It took Modi ji to come, rescue, recover and resuscitate; RRR ?
(Interruptions) afiy # 314} Ger aIgd 931 Ht 8, fSIdenT 19 IIRIARIAR §; rescue, resuscitate
and recover the banking system of India. ? (Interruptions)

15.19 hrs

At this stage, Shri Amrinder Singh Warring went back to his seat.

HON. CHAIRPERSON: Kindly be seated. Kindly listen to the hon. Member.
? (Interruptions)

DR. SAMBIT PATRA: I am astonished Chairman, Sir that the alienated, external
vulnerability that the Indian banks were under the UPA Government is whopping.
The India?s external vulnerability shot up because of overdependence on External
Commercial Borrowings what we call as ECBs. The borrowing crisis which was one
of the most infamous crises of the UPA Government during 2004 and 2014 when
the Atal Bihari ? (Interruptions) I am astonished that they do not want to listen to
this but I believe that there are certain issues which I would surely be highlighting
over here. I would like to bring to your attention the fact that the Modi Government
turned around the banking system, the banking sector and over Rs.10 lakh crore
bad loans have been recovered in 10 years.

HON. CHAIRPERSON: Sambit Patra ji, one second please.
? (Interruptions)

HON. CHAIRPERSON: Kindly be seated.

? (Interruptions)

SHRI A. RAJA (NILGIRIS): Sir, there is one Point of Order ? Rule 94. ? (Interruptions)



HON. CHAIRPERSON: I will listen to you if you are seated.
? (Interruptions)

HON. CHAIRPERSON: Kindly be seated. I will listen to you.
? (Interruptions)

HON. CHAIRPERSON: Please be seated. I will listen to you.
? (Interruptions)

HON. CHAIRPERSON: Sir, please be seated.

? (Interruptions)

HON. CHAIRPERSON: Please allow the House to function. You cannot stand as you
wish.

? (Interruptions)

HON. CHAIRPERSON: Please be seated. I am requesting you. Why do you not listen
to my request?

? (Interruptions)

HON. CHAIRPERSON: Please be seated. No, it cannot go on like this. Please be
seated.

? (Interruptions)

HON. CHAIRPERSON: I am requesting everybody. Sir, please look behind.
? (Interruptions)

SHRI GAURAV GOGOI: Only two people.

HON. CHAIRPERSON: No, there are ten.

Mr. Raja, would you like to speak now?

SHRI A. RAJA: I am referring to Rule 94. ? (Interruptions) Why are you laughing? Do
not be a laughing stock? ? (Interruptions) Why are you laughing? ? (Interruptions)

HON. CHAIRPERSON: Mr. Raja, kindly address the Chair.



SHRI A. RAJA: The hon. Member Nishikant submitted before this House about Rule
94 that Gogoi is exceeding the limit. It is beyond 94. Now, the hon. Member is
saying that in 1971, .. * picked up the phone and a loan was granted by the State
Bank. Is it within the Bill? Are you having any substantial evidence? ? (Interruptions)
Where is the evidence? ? (Interruptions) ...is not in the House. Beyond the metes and
bounds of the Bill, you are referring the name of ...without any reason. These are
baseless allegations. ...What does that mean? ? (Interruptions)

HON. CHAIRPERSON: I heard you.
? (Interruptions)

HON. CHAIRPERSON: Mr. Sambit Patra, if you have anything to say in defence, I
will listen to it. Otherwise, I will take a decision.

DR. SAMBIT PATRA: Sir, I draw my powers from what you made in the Rule no. 94.
We have to be within the ambits of the Bill that is being discussed, the
amendments that are being discussed. Here, we are discussing the Indian Banking
Sector and the amendments therein. So, of course, the Nagarwala case is one of
the foundations on which reforms of the banking sector are based. It is recorded. It
is noted. ? (Interruptions) It is a foundation on which the reforms of the banking
sector are based. And by the way, I would like to remind the hon. Member that .. *
did not pick up the phone. Mr. Malhotra picked up the phone. He was the Manager.
? (Interruptions) Assumingly, ... was the caller. So, he has got the whole thing wrong.

HON. CHAIRPERSON: Thank you, Sir.
Hon. Minister, Shri Kiren Rijiju ji.

? (Interruptions)

HON. CHAIRPERSON: Please be seated.
15.24 hrs (Hon. Speaker in the Chair)

THE MINISTER OF PARLIAMENTARY AFFAIRS; AND MINISTER OF MINORITY
AFFAIRS (SHRI KIREN RIJIJU): First of all, while sitting here, I heard some of the
Members from the Opposition Bench said, ?3¥RA g™ g™ !? You raised slogans
against the Chair. I take serious objection to that. TR & ReTh g 39 axg 4 fewoft
el R Fehd & | ? (&au™) You can raise rules. ? (Interruptions) 34 Teh fA-e g «SIQ |



MY T & dgd d1d T Tehd & | 3T IR & f&ATh g-8- vl ART T | 3T AR gl
Tehd &, AAfch TR & RAATH ART 781 T ohd & |

1. Al A1 (fherieT) @ 89 $® 7161 & Uehd | ? (TaeT)

oft fon RISISL : 98 1 ol ARt 82 ? (TIYT) oRAT T 1 e oh chlg dxIchT g 22(SqYT) Tgi
HUY Urel & ot t g, 3 ofier ot € 1| = 0 &t *lS off Iz @eT gl ST Heff 4
FeTT? F&d U 6! Ioldl & | 3TTUeh! SITURISST fohdT § df 31T IfSU | T8 HIRAT ! I1d I818 T8
| ST St A T I I I §Y el |

G Ugel RR & & STt ART AT, FIRAA g4, BT, Tg g TTeld 8, 39eh oIy S ug at
AT AT 18T | 3O, dfed ama St 3 St 919 W@t 8, I+ Uoh TR & & aR # Famr,
3611 IS ATGd hgH! T8l AT 8 | Ueh YRS dha &t g1 IR foram 8 | ? (aaaur)
I8 FIS gl fethas) 781 fhaT € | a8 g R A & | g9 f3wmat awah a1 &g =18} Repter
g | & argdt § o ot 9gd Ayl o iR 9= 8 @ & 1 &7 fod R & i @, & orua A
Y ot shgr fob g folel TR gt chiverd @ a1 ahe, 3MUeh &I ot foret wR gt aiied, a8t 71 g ¢ |
? (FaYT)

SHRI K. C. VENUGOPAL (ALAPPUZHA): Sir, we are debating on the banking
legislation. Actually, he crossed all the limits. ... * was assassinated. She is a martyr
of this country. She fought against Pakistan and won the war. Entire India is
treating her as mother. I want to remind the Members that when we won the war
against Pakistan, ?.? (Interruptions)

What did he say now? He said that ... took the telephone and called the Bank
Manager and asked the bank manager to do this. Was he a witness there? Was he
present there? Was he present at that time? ? (Interruptions)

A SeAeT: JUITITS Sif, Goh e Y, @ieT | # Ueh 0a®T & @1 §, SFR 3TUeh! &g
JffestaR[M g df w@ifg ey el Sft a1 A1 Uadst R &7 | «fch B gg S7derm g St &rd
T Hrf T it 3 pEr F PR R Fft off Rogoht T R, St AR W o7 @ 98 &R g
UfdST &7 9aT & | 89 SR 9 hi Hafer 1w at Ifaa | |

AT sreger; Hhwd e daraor st sma Stesr =gt €2

SHRIMATI NIRMALA SITHARAMAN: Thank you, Sir. Thank you for giving me this
opportunity to speak in between.

A Sreer: U foel tR Ueh shied fohar, It R fewoft e =gt € |



SHRIMATI NIRMALA SITHARAMAN: I will definitely say all this and more during
my reply. I will say all this and more during my reply. ? (Interruptions) I have not
finished yet. You may thank me afterwards. I have not finished yet.

Sir, I would like to appeal to you that since the point derived from 1994 and then
said confine yourself to the Bill, I am here wanting to hear and then wanting to
reply and you have taken a considered call. I respect your call that you would
remove the name of former Prime Minister. ... * . We all respect Mrs. Indira Gandhi
for her achievements. Of course, we equally remember of her Emergency but I
think it is important. ? (Interruptions) I think it is important ... It is contentious. There
is no proof. There are enough people who said he has not said that. Therefore,
even that statement that Vajpayee Ji said this should be equally removed and you
have taken a considered call. ? (Interruptions)

Why Mrs. Indira Gandhi is not respected? I said Mrs. Indira Gandhi is respected. Do
you have an objection? I said Mrs. Indira Gandhi is respected. Do you have an
objection on that? What is this Sir?

Sir, you have said that it will be removed from Shri Sambit Patra?s speech. I appeal
to you that people have spoken beyond 1994 and I take the name of hon. Member
Shri Gaurav Gogoi here. Most of his speech was beyond 1994. Sir, would you
consider removing that also from the record? ? (Interruptions)

SHRI K. C. VENUGOPAL: Sir, she is putting question on you.

SHRIMATI NIRMALA SITHARAMAN: Hon. Member, Shri K. C. Venugopal is very,
very clued in on what I am saying ? (Interruptions) Therefore, Sir, he is saying that I
am challenging you ? (Interruptions) No, I am appealing to you to remove Shri
Gogoi?s complete speech which was beyond this Bill. Equally, the speech of the
hon. Member who said ?Chairman hai hai? should be removed ? (Interruptions) That
is my request to you ? (Interruptions)

AE-T 3ee: TIal, Wilel 96 oTU |
? (aaYm)

T Sreger: o w3t Sft A St qarer Io1q 8 ok AT sree St A @ e o1 | qg o 8
g Raris § 981 o1 91ieq | 39 fawg ot Repis & gaaar & a1g af Repie & 51 =nfgu | a8
QR geT 8 |



Y A Ooft g & et @ ogen g foh g9 9ed &t R FArd Ty faa 7 ofk foa A &Y
TRITEA ATY 1Y §, 39 uRkyed 3R 39! uRfY & i | g9 I8l fodd R R uifeifeahar IRIU-
UIRIT & W|at @t 398 T 6l 7RAT F¢ft, idas ) ==t ghfi? omu ored deite €, s
far 2 | R et & i ot €, Gy & @ @) AR sad | Rdge R S fedee w=f
gift, ararfefa ==t ghft @t AfYa Tu @ AR & o= § T I91d 999 gg favg e | 3R
3MTaTeh g at A & Wsi wR oft faar fohar STem 1a8) gea R aRkar @ € |

g Grear g foh ey e Y 7RkAr 991g @ | Fed # fAdue R ==l wed §g gH uifafeena
gRted & 9 S1¢ | fAdae & St Geiteq Ag Q€ Sy fAdae & chéed & uRkved # dtel Tahd &
| & i IS WU @ g, 39 IA1Y W, 37U & Jgt SUer 8 |

? (aaYr)

AT Sreder: AR e, 31d 1Y hdhels Y |

1. fed ur @ # dheehelo H $© Agayul foig sfdh derer SR 39 faer & geifda @ =mgar g

| This Bill is basically a reform Bill of the banking sector.
fohe gehR & difeh derex o R =reT 36 €, &t ! 7 3l R 64 g1, adl 9w @ |

3Tgehl STy Rt gt foh 8RR TRAR & 3 & ugrd a¥ 2014-23 & &9 7 9Rdg dfdh
UMl & ST &9 oG helS ¥Ud, §H S8 dch I oh hRUT dfdd &, g9 dRg s Jud Repar
fopu T § | ST 31T o1 R 8t @1 8, 54t akg & Rwrd & &hRur ag 99q gt U |

ST gt $21 ok ieltens & 91a g8, & 39 W e ST AIg Afche St 8T §8Y @t @ g,
gHch qR H SR I AT, Sfcht ek & §S1 A T 1105 s higH ol sfIIe fohar §
3R 2OH @ STt wihthe fohar §, side foram @ UIitgd it hisd &, 98 64920 oxig ¥ud @ |

About Rs. 64,920 crore have been confiscated from proceeds of crimes.

gy g3t 91 ¢ foh RsR, 2023 T hfthwhes THRKE & ¥ 15,180 aig TUT Ufscteh Ao dag
oht, diugdist ot o mar & 1 78) ot e Rerf gar € 1

F st AT gere w3 R A St ofR Asw A darAu St e a=gare e R Rde
T Remd gg €, I9eh hRUT YR & el 4 sfdgra =1 8 |

A significant milestone has been achieved by recording its highest ever net profit of

Rs. 3 lakh crore. I8 9 gAR fSATERa «ie=fAu & wror Hva gan g |

Hgiey, A fag @i Sft 3 99 7 awifeist & aR | ohgl g, 37 7 aiiois ol # hdel g dich
& | Uge gt AT 2definition of fortnight?. i f6dt & uarsT sgd & | ugel St gEarer
BT T, 98 WSS ¢ WSS 8idT AT | 39 aR fAufg forar mar g f not from Friday to Friday but



from 1% to 15" and 15" to 30" would be the dates. This standardises the calculation

of the cash reserves. Ig Qeh ¥ TT M, Sil 3UA-3TY H Yeh Igd 91 RGIHA 8 |
15.35 hrs (Shri Krishna Prasad Tenneti in the Chair)

Second is the ?tenure of the Directors of the Cooperative Banks?. 3110 && dhd & fh
a director cannot hold office beyond eight years. ggat ag 8 a¥ 1, i€ FerRR 10 I
fohar a1 € | U8 dl-siiRfea daer # Lfafeidt @™ & forg fohar a1 @ 1 So, the cooperative
sector which forms the backbone of the banking system in our country, and in
various activities, Sie® for Rfaferdt fAdt, 50 8q 7 amia gu™ @3t Sft &t g=gdTg e
qTEAT § |

The third point is about prohibition on common directors in cooperative banks. gad
ff dmem dt a1 At Wit € | This enhances the coordination and strengthens the
leadership within the banking system.

The fourth one is the ?substantial interest in the company?. gt 10 ufdsrd SR a1 5
ARG ¥UY 3T gies hed &, It 31T ITH SRRER gl 8l Yohd & | Uk [STeeAtST heAT Usdr AT
| 39 2 I8 A far mar § | @WiTfdes ®U § 98 92 39wy ol hidfelee o, Sad g7 ol
T AT I, TG ST T BT |

Next is the Settlement of unclaimed accounts. ¥g Sgd Hg«qul &l § | 7 @§f & dl
IS 3TehISC™ JEUIYH | S | Any individual who subsequently wants to claim
his unclaimed account, shares, interest, can claim it back. I congratulate, Madam
Finance Minister for bringing in this Clause.

The last point is related to renumeration of the auditors. St Ugal &fSic AR o1 foh
haer SRETSTE & 39 W FAvf aidt off foh RegrRe™ fopamn g, g thisd ora ol &t feam mar &
foh SMifeee a1 RegRa foeaem gl | This kind of reform is what is required for a Viksit
Bharat of 2047.

Here, it would be an injustice if I do not mention one thing. I am a first time
Member of this House. Previously, when I used to watch the proceedings in the
television, once I was watching and Lok Sabha was in Session. I saw the then
Finance Minister. I would not name him because the rule says I cannot name him.
He, in the House, said: ?Do you believe that in a digital India sabji wala, thela wala,
rehdi wala would be able to connect with digital India? This is not possible.? ?ag d4a
T8l 8 foh sl ardd & urw fefSieat Efear @1 & 81 Wenar 8 a1 ag ° IS e gAm 12, Sir,
times have changed. Modiji proved contrary to what the then Finance Minister was

saying. 919 # 3= IO &7 g & At 2 & forg 39 Reda S man o, at 73 9gd Al &g



H-offa IR e @ a1 H g | A9 Mot @G, af UEIgH ek | 3T g | I8! heh ¢ QUIY
3R TISIU WRepR ¥ |

ggdiq |

HON. CHAIRPERSON: Before I call Shri Rajeev Rai ji, Saugata Roy ji, you can put
your point within one minute.

PROF. SOUGATA RAY (DUM DUM): Sir, while the discussion was going on, hon.
Member, Nishikant Dubey, referred to Rule 94 which says that the discussion on a
motion that the Bill or as the case may be, the Bill as amended, be passed shall be
confined to the submission of arguments either in support of the Bill or for the
rejection of the Bill. This is all right and well-taken.

HON. CHAIRPERSON: Kindly conclude now.

PROF. SOUGATA RAY: Sir, you are also new to the House. Please listen to me. You
may pick up a little bit of information from me. We are not in the stage of passing
the Bill. We are in the stage of consideration of the Bill. Please read this.

Please see Rule 93 (1) which says:

?When a motion that a Bill be taken into consideration has been carried and no
amendment of the Bill is made, the member in charge may at once move that the
Bill be passed.?

So, what is going on right now? We are discussing a motion for consideration of the
Bill. While we are discussing a motion for consideration of the Bill, it gives us a wide
leeway and a wide passage. We can discuss the Bill along with all the other
connected aspects of the Bill. The problem is that clever lawyers always cite a
wrong law to establish their point. That is what Mr. Nishikant Dubey is trying to do.
He is trying to be clever by not quoting Rule 93 (1). By just reading Rule 94, he is
misleading the House. ? (Interruptions) There is a wide scope of discussion. ?
(Interruptions)

HON. CHAIRPERSON: Sir, I have heard you.
? (Interruptions)

PROF. SOUGATA RAY: There is a wide scope of discussion, of course, not to the
extent what Mr. Sambit Patra did by mentioning respected Indira Gandhi ji?s name.
? (Interruptions)



HON. CHAIRPERSON: Sir, thank you. As you have taken the name of Shri Nishikant
Dubey ji, I have to give him an opportunity to speak.

? (Interruptions)

HON. CHAIRPERSON: Mr. Sougata Ray ji, I have heard you. Your point is well taken.
It is comprehensively stated.

? (Interruptions)
HON. CHAIRPERSON: I have given the permission to Shri Rajeev Rai ji.
? (Interruptions)

HON. CHAIRPERSON: Kalyan Banerjee ji, I have not given you the permission to
speak.

? (Interruptions)

1. [Afrepr= g« : gwrufa Agted, # GINTd <19 i 9gd RS AT g 1 d MR § 1 4 o !
el Gehd & | 39k ST H 9w 2 94 # ferar ga 8-

?Scope of debate on motion for passing of Bill.?

afe 5 e A fordr gan ¢ i fSde 81 81 W1 8 | UItheR Wge SMTeT 2o Fdleh QR 2T &l TARIE
A T T A R | H 3T g9 T gl S7UET R | ? (SFaUH)

off Treita I (1) : TTafa Agie, Smu g3t S o Hier e, 9 foIg SRl Sgd-agd
gare | # U TP Ag ol HR § o I Aga A 73 dieq & fAg et | ? (sgagm)

Iy Agiey, B9 9gd el 9 g7 8 o o dfch srissie faet o g1 § | g9R S| &, St g
& €, TRial & €, 931 Infia & a1y A B o foh 59 gUR Fi 919 gidt 8 at guR | ag ot sarn
ST foh St fohe SATRal @ god ST @ afdid 8 1 oie- Rifod, s & g e
A, TiteheaRat @i iR BiX-si¢ aamuiiRal & fag o= onfe & aR & ard gift | & i Sft ok
31ee gt arsrodt St et A gt o, Fifeh & St g o I9ent Fearer feam sigem | wifeRe, &
g S e & g1 a1 foh 2000 30 & Aie # oY Ry off, 3uadh aR & sar e s fk 3
gl MY 3R 2000 IUd & Ale &l Mad gt Te? & gg oft Iufic o @1 o7 foh dfch &f J ssde
Th gg ol Iar far STem o St 15 og ¥ 317 7Y 4, & e 3R hd qid SIT6A? dAfchd, iR
et e S o6 g9 R ol & Smfie R R € 1 37 foig 9 &l wrsHl # a1 -

7298 9 IHiC A ga-t grerft & T,
g @R Sl 8, T T 3T &,



3R 39 R # 3798 Il §3 3} &,
dt 9 A1aM g SigR ol MM 7 ga1 §e @ 87

guTIfa ggiey, gaR A . 9fea umr Sff 3 Mo @ ik déey & 88 9 &R Ry | &) w=de,
3¢ WRIc & 39 @ foha=r 99T sl Tel TAT? SR UEH FHivME T8l ofdr at &1 Oar de e
I ST | It 59 IU & g9 Iud Aed, dAfch ag St & garal o) ¢ fear mar | 98 ugel IR
g foh 9&gH a1 U=R AR meresl Sit = fhar | a8 tRaRT i ugel! R I g8 | ? (FauT)

Uiy Aeiey, fUed &9 gl & a3t srel-oredt cfifiarsht o s & | 37 uie &= Ram a1 fh
fUsat d9 gl d Iemmufaat & 5,64,365 HRis IUd ASe 3Hith $R T MY § | SPR Tg hal
STaET fob AT @ T T §, @Y 31y shatt foh A8l-T8l, Wse 3t fhu MU € | & 3T onud 3t
A1 & G T AT Al g foh 27 & fhAHT & SR =1g fohaT ot & g, Jeen! g 31Tt oA
Y Tryur R §fSIY, g I WHTd K, Afh smueht gfeg agf gl Ml ¢ |

MY Treft gad ISt srdcuawyT Y 919 R g, SMU o) Ta8 I3t IrfegawyT dl 91d aid 8 |
Jd AR S AT 39 e | Aol o, dAfch St IR Ig AR §ART AT IIST gt Siral AT, ST& ahls
ahgdT AT foh 327 & U8 i had Hiad & T81 R &, afens 31 o1 @rfame off fRar §, 99 &
M o7 o @IS STQ, 98 WIfNAE Ferg T | F af STu’ ST dtedn § o 4 & @ @t
3 fohg TaTder & 97 f&ar § SR 3Tt shgl dah TR &1 S1aT 87

Teft ged ¥} Srfegawn s= SEl, Sfer it Fiud & g U H Hid @@ gt S ek
3T ot fe yu-ugrdn | 59 23 &1 o Sk Rfwew g, a8 el & = @ 9 wR Y FArs
fAeprerdar 8 | AsH, & USSRy T § fh 39 R SRR AR Ry | avR &l e faT R
geofl ST g 3R Id a1 31T i sp & G151 &t g, foR FReprerdr g, af ag oA &t 09 R
TiotaR I &aT 8 | Ugel! IR 39 &7 7 g8 oft 3@ € 6 e gt ar off §& 7 s ik
Jop T T AR STQ, It STTUh! S 7 S ST g | 3T It #ieR & I9 Hgd &l a<g & T &
foh ST9 SITEN, 99 & SR T | Tg dt Sk TSl @ |

gt & 39 9ad H gl A7 | 39 31 J A7 G[hFd A o g I8t IS8 St g | ST 3 B
& TSIhRIel o o ol e s7d €, a9 921 St axdk U1 ohid ¢ | BRT eh HIHT UTferdmie
& FAE A g [T U1 | T T ThIHA A oA & g S1d &, 99 dea o fR 50 vfasa
ARt g7 ARy | S9 S @ TShRMd A9 ) his deaT TIeR 8T, 3T 4,00,000 Iud &
31fde IR 9, 10, 12 a7 14 ufdd diciexel RaRE Y 919 TR § | his AR o= o+ ST &,
dt 3Gk foly shictexet RS & a1 =8l 8, g3t af =l udr 8 | 3R 31U+ Arsi- ol Repld a-m
g, dl 231 7 ag Rapis oft <@T & fob T <21 1 T e O faesn & e ot MY § 3R § 18
g gl 3y |

JrreRufig gwTafa Agled, | il e fAfde Wik & aRt MTefSa &ear =mgrm | ay 2005 #
e fgH o1 o1, 99 Sent Bt ARl Ot | F wd IFent el @ ent § | F S8 dIed-Asd
QYT ST g, 319 ATIE IHehT GHIYT 8 38T & | ehls GUIG A §l, 3= g o 1Y Ig 37T T,




ot 3Rl AR o5 off, wAfchd YehaRWT GIFH 8 | Telch UTH shisc IS g1, AU UM A
ST, I gl foh 3TUehT hise FIS ihd gt AT 8, shise &1 a1 G4 it = & S | oie
U &7 BT SohgT dech BR SFTAI AT Sl ol UgT= T ST T QMET ahel o IR | I, at Simaeht
udr e foh sruent RAfde Rk WIe 8 | 99 3y ¢ént ot udn I foh 39 aHy Uk shide s
fora o, fSehY STFeRY smuent 78t § |

Sh UhdThT STHHRI ad 8 | & TRal o fAfed Tk @We &= 3d &, g FEftg A &1 Rfee
ThIR TR R d & | 5Td IYh! Seed USdt &, d9 ahis df U7 feew g =nfau foh =i avw &Y
I1d AT SMQ | 3FR sch & UT SHehRI 3t ¢ foh s oeie =gt foham g a1 i fewieex @, ot
U -9« fohar Srar that we have received this information from the bank. Kindly

clarify if you are a defaulter or you have paid that amount. 3T d1E AT 1Y |
fafee Tk & fAaH o GuRA & Sed @ |

udr gl feha=m g & | 89 a9 2005 # R 991 & O U da @ @4 forar o1 | 37 amaR 15
Trert dep fom foneft fewhieer & Ude faman, Sta & 15 91t & @G dap maT 3R et foh g3t st
2 &Y, a9 gl AT R 39 ERM &S &) 9 78 oft, 39T 3mud FWR 19,00,000 IUD I ot
3oft ok arht 8 | I @ 7 R 99 &, I d 7 R Tp-dler & gft @ | g T @
IS HRIAde fhar mar, 7 g1 &S §-A o, 3 31et 3fde IR Fend &, Ht RAEs o Fahd I |
w3 S, A7 smuent o o forar or | F g@ & 91y g o SR 9 U & Stare off T8 e,
YA AR A G 8 |

H TRl iex forar A1 | 3FR MY gl dl @ick MU THET @ & | | dmeyd H RepASe T &
foIq dH-=R STat Y TR TR T T =TT | Geh Qfeh’M W 8 | ST sl Y Ugls W
T 377 @1 ¢ 3R SR WeHR el H 39 fasm # € ot Iueh! & # W&d gy 20 g 3ud dqeh hl
A TS Jord et I FoT AT A1y | f3fiee et &t a1 gidlt @ ot don # G @A 7 of
R AT § | Teh ThiF 31T g 3R BIF WR a1d gl 8 | 5T« g4 3R 39 9« 91 761 ¢ &, dfh
St cafe ggt 8l 8, ora fefSicar sRwe # O =reTr SraT 8 | I8 SMTueh! ShAlcrSt hl & § | Jad
SYTET This BHTR SR U H 8 W & | Al 3 AT & 19 g6l KT MU & | 91 39 9& ot
A T BT HA foh IR N AT § lsl IUT ¢ iR I IR gt 7Y T e g1 7Y af seh ohl
Afaferél fohds &t a1t 87 gt I At STt & o deh i hig arafaferel gl 8 |

Heled, IR U | T @g IUF ddh 37 @l 8@ Tab 91 IR g Y 4 | 09T SR,
miSIaTETE, 37 weer 3R gl 7 g3 | afe sy Igeh! SRl et dt simueh urg feree o
STQAY | 3t dferk H Ag-Id ol oY1 3T &, 31T I9chl hig aid 8, dfchd 891 a9 gt Siar &
dt 1 feRt 981 § | STTU TTSeR hig & HUR DI §-1d &, ARAM &d 8, o &d 8, JfonT
BIdt 8, afcheT g2 ST ART Rl OFT ST ST 8 | TRId AmaTiat st ahol [T ST 8 |

7 frem o9 W 20 9@ ¥ud 3R feha™l & fog 77T e | SR dfch Repid &ear @ at st
3Much AT 18R Tt T 8, ST 39 S & JUTHIAT ITNTUfY =t MY &, fS 1al ot hgahr oy
WHR H A I, U I RA STl &g Aifoig, 3o R 9ol &l 3@ iy, 39 w)



3 ATST | 320 & fhgM Siek IR iR o1 & folu aRY @ €, SITHgdT IR 7 8, I 3cHgdl
TR R & R 96 @ 8, 39 W &H A, a9 Sk Rt g | et & dar S F 2
3 T i Roprd =81 g1 @ | 39 R 1 &his gade Jai g | Sy Treft srefegawyr 99 Sisy ok
UiAT Y GIQ HHSIR Rl T AT YR T ¥UAT g SV | g9R fory ok 39 331 & fAw Frea=<it
H dfer Y g A A ol off 3k IT@ = dar gon | BHR TN 3reAel Si I Wil sl
ST HATRR 3T TG fGaATd I8d & | 98 Alea—<t =gl oY | TS Sit 3 ¥t ael fob a9 omg
& e 3@ 9, Uk forg srerer <l fawy an, simueh forg 1d ot fawa o |

SR TYH HAT Sit 3 I gl 81T foh 8 af donl @ & forg, «ifch g2t fadyr o= =1l e, e g\
G+ dTell ISTTS gidl, aifch Ue= #3i1 Sft g1 & fob TIet & oR F il ¢ 3R o 7 99 781 8 |
3 99 RAT a1dl @ diRad gu, ST G Sl 91d did 8 df hidAfde Ioid 8l g1 =1fey, T8l
gered gk a1fgy | 39 IEfie ok fasyg & a1y foh duteq iet & g giHr anfgy, deieq
forar & forg g1 =nfgu, d=ntes 1 & folg g1 =nfgu, aa af Gned &Y a1d a9dt 8, =T
ASHTAT <Al T BT | ST 3 Siert o1 Hihr feam, 38 fAIg siuent g=gare |

SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Chairperson, Sir, in connection
with the Banking Laws (Amendment) Bill, 2024, I wish to speak on a few points.

First of all, I come to clause 3 of the Bill which seeks to amend Section 5 of the
Banking Regulation Act, 1949 and says ??in section 5, in clause (ne), in

sub-clause (i), for the words ?five lakhs of rupees?, the words ?two crore rupees or
such other amount?..?. Earlier, if you had five lakhs of rupees, you could have
become a Director. Now, this amount is being enhanced to two crores of rupees.
Whom do you want to bring in? Do you want to bring in big industrialists, big
capitalists and not the poor people, not the middle-class people? Then, whom do
you want to bring in here, in the main Indian economy that is called banking?

You have taken a different route altogether to bring them here. Middle class
people cannot be Director now. Only the rich people can be Director.

The RBI?s control or supervision is being curtailed by this Bill. Instead of ?last
Friday?, ?last day? will be substituted. Why? Banks, whether private or Government,
are only scared about the RBI?s supervision. People are having faith on the banks
because ultimately RBI is the controlling authority. RBI is at the top. You are
decreasing it. Instead of every week, now it will be done only at the end of the
month. Heavy work will come on the RBI. You have not increased the strength of
the RBI?s staff. How can it be supervised? I am completely disputing this and
opposing this.



Regarding nomination of four members, Section 45ZA has been amended. Four
persons will be nominated as if through the nomination successor?s rights are
being given, which is completely contrary to well settled principles of law. In the
case of Ram Chander Talwar and another versus Devender Kumar Talwar and
others reported in 2010, Volume 10, Supreme Court Cases 671, while interpreting
the same provision the Supreme Court has said Section 45-ZA merely puts the
nominee in the shoes of the depositor after his death and clothes him with the
exclusive right to receive the money lying in the account. It gives him all the rights
of the depositor so far as the depositor?s account is concerned. But it by no stretch
of imagination makes the nominee the owner of the money lying in the account. It
needs to be remembered that the Banking Regulation Act is enacted to consolidate
and amend the law relating to banking. It is in no way concerned with the question
of succession. All the monies receivable by the nominee by virtue of Section 45-ZA
would, therefore, form part of the estate of the deceased depositor and devolve
according to the rule of succession to which the depositor may be governed.

By bringing four nominees you are inviting a battle between the successors. This is
completely contrary to all succession laws. Nominee, for the time being, holds the
money. Why are you bringing four nominees? I am opposing this. The proposed
amendment Bill is contrary to the judgment.

In view of the amalgamation, merger of the six banks, the total staff of Canara
Bank, Central Bank, and Indian Bank has been decreased to 40,392. A total of
40,392 employees? services has been terminated due to the merger of the six
banks.

16.00 hrs

The 2023 banking crisis was a major event that affected the banking sector and the
economy globally. It was the most significant system-wide banking stress since the
great financial crisis, which has brought to focus the risks to banking stability.
Though, we were not in a recession, but projecting its effect, the Reserve Bank of
India had perhaps seen incipient delinquency in personal loans when it first
advised the banks and the NBFCs to strengthen their surveillance mechanisms to
address rising risks in the system.

Deposits in the banks and the financial institutions have been declining with
households as they allocate their savings to mutual funds. Today, everywhere in
the banking system savings are decreasing and investments are more in mutual



funds. Why is it so? It is because of the rate of income tax. If you are in mutual
fund, then for five years it is 10 per cent tax. If you have fixed deposit for five years
in the savings bank account, then it is 33 per cent tax. Therefore, all are going for
mutual funds. Of course, the income tax principles and policies are the prerogative
of the hon. Finance Minister. But I will request you to look into the matter. In the
case of mutual fund, if I keep for five years in mutual funds by taking some risk, I
may get 20 per cent and from the benefit I have to pay 10 per cent tax. Whereas if I
keep a fixed deposit for five years, I have to pay 33 per cent tax. Kindly consider this
point in the next Budget.

16.02 hrs (Shri A. Raja in the Chair)

The GNPA ratio for agriculture was 6.2 per cent while the GNPA ratio for personal
loan was 1.2 per cent. This reduction of NPA is not due to higher recoveries. Mr.
Patra was saying that the Finance Minister will say about the NPA and very strongly
they are saying that the NPA has decreased. It is not because of the recovery of the
NPAs, but because of striking off the NPA itself. This is the nice way in which things
are being done. It is jugglery of words by striking off the NPAs. Nowadays, it has
become a common feature.

Basically, in the name of amendment, the Central Government is trying to interfere
in the State Cooperative Banking system in respect of nominations and to provide
for an increase in the tenure of the Directors in the Cooperative Banks. The Bill will
increase the scope of the exception clause, which could lead to more conflicts of
interest of the State Government and also interfere with the independence of the
State Cooperative Banks.

The Bill also aims to redefine the concept of substantial interest for bank
Directorships. I have already touched upon this point, and I will not repeat it.

India?s foreign debt in 2014 was Rs. 49 lakh crore, which has increased to Rs. 205
lakh crore in 2024. 231 37 9¢ 6T & | fhaTT 9¢ |1 &7 IUR & 27 31 96 BT & | 37 3
9¢ @1 8, Afh U A 9g T & | U I e ggd WY g m g, Afth g @1 @ |
According to Trading Economics global macro models and analysts expectations,
the Government debt to GDP in India is expected to reach 88 per cent of GDP by
the end of 2024-2025 fiscal.

External debt in India increased to 682,300 USD million in the second quarter of
2024 from 663,800 USD million in the first quarter of 2024. But a gap in loan growth
and deposit growth, the SBI continues to lose market share in deposits over the



years. Now the question is, how much is the interest rate on borrowing? Will it be
funded? What will be the guaranteed return of investment? What will happen if SBI
fails to repay on time? The RBI is informed that Rs 3,207 crore was lost because of
5,082,000 cases of cyber fraud. He was talking about cyber fraud between 2020 and
2024 financial years. Sir, who suffers? Who? It is not the rich people. It is only the
poor and the middle-class people. They are the sufferers of the cyber fraud. Sorry,
till today the Central Government and its mechanism, whether it is CBI, ED, or
whatever the instrument is, could not detect anyone. Very unfortunate! This is the
fraud of cybercrime. The number of cyber fraud incidents has increased from
75,800 in 2023 to 2,92,800 in 2024. Just take it. That means more than 2,00,000
cases have been increased only in a year. What is going to happen in 2025?

Today I was hearing a speech. I do not know whether the hon. Prime Minister was
giving the speech or not. On the television he was talking about cybercrime. I
request the hon. Prime Minister to save this country from cybercrime. Take an
effective step. Rt ardi-ardl # o gl gId1 8, HH BT Bl §, DHH HIY, FO Al DA
$IfST | The real growth in an economy is built on bank credit going to large
industries and infrastructure projects. Deposit mobilization has been lagging credit
growth for some time now. As of 23 August, 2024, credit offtake in the Indian
banking sector was Rs. 169.5 lakh crore, a 6.2 per cent increase from December
2023. According to the latest RBI data, over the past decade, the share of public
sector banks has dropped from more than 75 per cent since 2012 to less than 60
per cent of the overall system. There is a need to give top priority to cyber security
issues to check financial fraud. An IT management advanced system for fraud
detection is a must for building robust cyber security measures. There is a need for
strict regulatory compliance to adherence to stringent regulations for data privacy
of customers and industry-specific laws like anti-money laundering practice.

The banking Bill is a ?7donkey passage? towards privatization of the Indian banking
sector. Prima facie, it is to improve bank guarantee and investor protection, but
actually a slow pace for setting targets of minimum holding in public sector banks
from 51 per cent to 26 per cent.

DR. RANI SRIKUMAR (TENKASI): Hon. Chairman, I would like to remind this House
that it was Dr. Ambedkar who laid the foundations of the Reserve Bank of India
through his work, ?The Problem of the Rupee ? Its Origin and Its Solution?. It was
based on his recommendation that the Hilton Young Commission proposed the
establishment of the Reserve Bank of India. Ambedkar proposed the establishment



of the RBI so as to establish a better banking system to ensure better economy and
wellbeing of the citizens of this country. But the BJP-led NDA Government has been
acting contrary to the vision of Dr. Ambedkar.

This proposed Bill aims to amend the Reserve Bank of India Act, 1934, the Banking
Regulation Act, 1949, the State Bank of India Act, 1955, the Banking Companies
(Acquisition and Transfer of Undertakings) Act, 1970, and the Banking Companies
(Acquisition and Transfer of Undertakings) Act, 1980.

The proposed Amendment Bill aims to increase the number of nominees from one
to four nominees per account. It has increased the tenure of directors of
cooperative banks from eight years to 10 years. It has allowed the directors of
Central cooperative banks to serve in State cooperative banks also. This Bill enables
the transfer of unclaimed dividends, shares, and interest or redemption of bonds
to IEPF when they remain unclaimed for seven consecutive years. This Bill allows
individuals to claim transfers or refunds from IEPF. This Bill has redefined the
term ?substantial interest? by increasing the threshold share from Rs.5 lakh to Rs.2
crore.

There are certain concerns with this Bill. Especially, the idea of dual membership
and extended tenure poses a serious threat of consolidation of power under some
individuals. Also, allowing the directors of the Central cooperative banks to serve in
the State Cooperative Board is a clear encroachment of the independent identity of
the State cooperative banks. This is another attempt by the BJP to make the States
as a local body or as a municipality. It is against the spirit of cooperative
movement.

The Bill omits any mention of the privatisation of the Public Sector Banks, a central
aspect of the Government?s reform agenda. Despite the Finance Minister?s 2021-
22 Budget announcement to privatise two PSBs alongside IDBI Bank, the Bill fails to
address this issue leaving the future of PSB ownership uncertain.

The Bill overlooks critical digital safequards despite the growing role of digital
banking. As financial services move online, cybersecurity, data privacy, and fraud
prevention become urgent concerns. Yet the Bill fails to address these adequately.
Additionally, the Bill does not establish clear regulations on consumer data
protection, increasing the risk of breaches and misuse. Without specific measures
for digital fraud, which is more sophisticated than traditional forms, the sector
remains vulnerable. The Bill proposes to update the substantial interest to Rs.2



crore as per the present realities. But it would be better to attach it to a specific
percentage every year instead of fixing a static amount so that the Bill need not be
amended regularly for updating the threshold amount.

In addition to this, I would like to address certain serious issues in the banking
sector. Coming to NPAs, there is always an accusation against the UPA Government
by the NDA Government that the Non-Performing Assets were higher. But in
reality, if we look at the data, it shows a very different picture. As per the RBI data,
in the past 10 years, the Gross NPA accumulation under the NDA Government in
Public Sector Banks was 1.6 times more than that of the UPA Government.

Another issue that comes regularly along with the issue of NPAs is write-offs. As
per the replies given by the Government in Lok Sabha, it has been found that in the
past 10 years about Rs. 16.26 lakh crores of bank loans have been written off and
among them the loans written off to large corporates stood at Rs. 7.4 lakh crore.
The yearly write-offs by the public sector banks had increased from Rs.7,187 crore
per year in 2013 to about 1.2 lakh crore in 2023. The Government justified the
write-offs by saying that the bank write-offs are part of a regular exercise by the
banks to clean up their balance sheet so as to optimise their capital. But in reality, it
affects the net profits of the banks which eventually affects the priority sector
lending. The NPAs by the Non-Priority Sector was just 50 per cent of the NPAs
during 2012-13 but it had touched 80 per cent by 2019. It eventually leads to less
credit being available for the priority sector.

Now, coming to the agricultural loans, six per cent of total lending of any bank has
to be advanced to agriculturists, whereas many of the Nationalised Banks, and
especially the private banks are not at all complying with the rule of advancing six
per cent lending to the agriculturists. Is it not a discrimination against the farmers
who are feeding the nation? The pity is that the banks are averse to the
agriculturists by way of parking this six per cent lending, which is actually due to
the farmers, into the RIDF of NABARD and thereby earning a huge interest of the
money belonging to the farmers.

Despite repeated requests to waive-off the farmers? loans, this Government, which
does not hesitate to write-off the corporate loans for about Rs. 7.4 lakh crore, has
repeatedly refused to waive-off the farm loans, which is a pittance amount. This
clearly shows that this Government is always an anti-farmer Government.



The UPA Government during its tenure had waived off the farmers? loans worth Rs.
72,000 crore. And during his tenure, Muthamizh Arignar Dr. Kalaignar had waived
off loans worth Rs. 7,000 crore in the year of 2006, and also under the dynamic
leadership of Thalapathy, our Tamil Nadu Government has waived off Rs. 7,000
crore farm loans in cooperative banks and also provided interest free loans worth
Rs. 35.85 lakh crore to the farmers between May, 2021 and December, 2023, and it
still continues to provide interest-free loans to the farmers.

Now, I come to education loans. As far as the educational loans are concerned, it
should be treated as a welfare scheme, thereby the interest waived on such
educational loans should be scrapped. I submit that levying of interest on the
needy students is unacceptable. Five years moratorium for the repayment of loan
should be scrapped. The repayment should start only after the concerned student
is employed. Demanding repayment before getting an employment is deplorable.
Therefore, the Government should consider this demand. In addition to that,
multiple conditions are being imposed to provide educational loans to students
leading to complexities and harassments. The process should be simplified for the
benefit of students.

Now, I come to penalties on common citizens. It is because of NPAs and write-offs,

the banks have started to push this burden over the common citizens of this
country. We are all aware that the Government restricted the number of free ATM
withdrawal of money from their own account. They have increased the minimum
balance amount in the past decade. They are charging for SMSs also.

As per a reply given by the Government in Lok Sabha this year, it has been
observed that there has been an increase of over 35 per cent in penalties collected
by the Public Sector Banks in the past five years. And the most serious revelation
from the reply was that the Public Sector Banks had collected over Rs. 8,500 crore
from the common people as penalties for not maintaining the Average Monthly
Balance. If we include the private sector banks also, then, as per a reply given by
the Finance Ministry in the Rajya Sabha, about Rs. 21,000 crore has been collected
since 2018 by both the public and the private banks. The same banks that had
waived off about Rs. 7.4 lakh crore of corporate loans, had collected Rs. 21,000
crore from the common people. In addition to this, the Government had collected
over Rs. 8,000 crore for transactions through ATMs beyond free withdrawals and
Rs. 6,000 crore as SMS charges. Why should the people pay charges for
withdrawing their own money?



Next comes the issue of hidden charges. The banks have been imposing fees on

customers that are not disclosed in the Key Facts Statement of the loan which
eventually leads to higher interest rates on these loans. This issue has become so
serious that the RBI Governor himself raised concerns regarding this at the
Monetary Policy Committee meeting in June this year.

Now, I come to cyber frauds issue. If this is the scenario in the conventional
banking arena, the situation of customers utilising online banking Apps is worse. As
per a recent survey conducted by the community platform called Local Circles,
about six out of ten customers have faced issues of hidden charges in online
banking platforms. Last year, the Deputy Governor of RBI had raised concerns
about this issue of mis-selling, which is popularly called as dark patterns.

With the increase in digitalisation, many security issues have been created. In a
recent RTI reply, the RBI has stated that the number of cyber fraud cases had
increased from 75,800 cases in the financial year of 2023 to 2,92,000 cases in the
financial year of 2024, and about Rs. 2,056 crore were lost due to cyber frauds in
the financial year of 2024 alone so far.

As per an estimation made by the Indian Cybercrime Coordination Centre, loss due
to cyber frauds could amount to 0.7 per cent of the GDP in future.

The senior citizens of our country are the most vulnerable to these online frauds.
There have been multiple cases where the scammers have been specifically
targeting the elderly people. The Government needs to promote better
cybersecurity measures to protect the elderly from cyber frauds.

There is a gender disparity in banking. There is a continuing gender disparity issue
in the banking sector. As per the Global Findex Database 2021 released by the
world bank, nearly 20 percent of women lack access to a bank account in India. The
gender disparity in accessibility to banking has to be resolved.

There is lack of accessibility in rural areas. The banking accessibility in rural areas is
a cause of grave concern. In many remote rural areas, the ATMs are located inside
the banks. So, when the bank closes by 6 PM, the people also lose access to the
ATM. This creates serious accessibility issues for the people in rural areas.

Now, I will talk about welfare of bank employees. Another major issue that needs
serious attention is the welfare of the bank employees. As per recent reports, about



500 bank employees in India committed suicides over the past decade due to work
pressure and abuse by the senior officials.

I conclude that Dr. Ambedkar envisioned a strong banking sector for our country.
But the banking sector has been one of the most affected sectors under the NDA
Government. Measures have to be taken to ensure that the issues in the banking
sector are resolved by keeping the concerns and welfare of the common people in
mind.

Thanking you,
Thamizh Vellum.

SHRI DAGGUMALLA PRASADA RAO (CHITTOOR): Hon. Chairperson, Sir, thank you
for giving me this opportunity.

I rise to address this august House as we discuss the Banking Laws (Amendment)
Bill, 2024 that reflects the vision of our hon. Prime Minister on the unwavering
commitment of this Government to reform and strengthen the banking sector and
to fulfil the promise of better bank governance and investor protection.

The hon. Finance Minister said promised in her 2023-24 Budget Speech to improve
the banking governance and enhance investor protection through amendments to
key financial laws such as Banking Regulation Act, 1949, the Banking Companies
Act, 1970, the Reserve Bank of India Act, 1934.

Today, through the introduction of this Bill, that promise is being fulfilled. The Act is
not just a legislative measure. It is a testament to the Government?s aim of
streamlining the functioning of banks, ensuring transparency and protecting
depositors and investors alike. This initiative is in alignment with the principles of
recognition, recapitalisation, resolution and reform pursued by the Government in
the banking sector. This has enabled remarkable outcomes with the gross non-
performing assets ratio of Scheduled Commercial Banks falling to a six years? low
of 2.8 per cent and the slippage ratio declining from 7.31 per cent in 2018 to 1.78
per centin 2023.

There are four major amendments proposed in this Bill. One is revising the
reporting dates for statutory reports. This amendment revises the reporting dates
for submission of statutory reports to the last day of the fortnight, month or
quarter. The Government aims to ensure consistency and transparency in
reporting. This Amendment Bill streamlines the operations of the banks, reduce



compliance ambiguity and uphold the principles of good governance. It is pertinent
to note that the Government?s reform measures have been comprehensive,
combining operational streamlining with financial support.

Since financial year 2015, the Government has infused Rs. 3,00,000 crore in State-
run banks and the mega-merger of ten State owned banks into four larger entities
has created robust public sector bank capable of driving economic growth.

The PSBs play a significant role in driving economic growth. This is done by
providing timely credit to small businesses and entrepreneurs. One of the flagship
initiatives that enables this is Mudra Loans scheme.

In 2023, States like Maharashtra, Tamil Nadu and Karnataka have reported over 30
lakh beneficiaries each, showcasing significant progress, while Andhra Pradesh
lagged behind with just 10 lakh beneficiaries. Therefore, to ensure robust reforms
to create a ground impact, I request the Government to revise the targets under
Mudra Loans for Andhra Pradesh.

Regarding increasing the number of nominees, a recent RBI report highlights a
significant rise in unclaimed deposits, which have surged by 26 per cent, reaching
Rs.78,000 crore. To address this pressing issue, the proposed Amendment Bill
introduces provisions for nominating up to four individuals, allowing for both
simultaneous and successful nominations to ensure better management and claim
of these funds. By simplifying the nomination process, the Government has not
only reduced bureaucratic hurdles, but also prioritised depositor convenience and
protection. The Government?s responsiveness to evolving challenges ensures that
no depositor's hard-earned money lies unclaimed or inaccessible.

The third point is regarding enhancing investor protection. This Amendment Bill
provides for the transfer of unclaimed dividends, shares and interest or
redemption of proceeds of bonds to the Investor Education and Protection Fund.
While the reserve fund available under IEPE has grown from Rs.83 crore in 2018-19
to Rs.86 crore in 2023-24, spending on investor education has disappointingly
declined. In the light of cybercrime reports indicating that Rs.14,000 crore were
duped from investors, this amendment underscores the urgent need to strengthen
education and awareness. It is vital that funds under IEPE are effectively utilised to
safeguard investors against fraud and exploitation.

The fourth one is extending directors? tenures in cooperative banks. This
Amendment Bill extends the tenure of directors in cooperative banks from eight



years to ten years. This measure is in alignment with the on-going efforts in the
state of Andhra Pradesh to improve the functioning of cooperative societies.

The State Legislative Assembly introduced the Andhra Pradesh Cooperative Society
Amendment Bill, 2024 to enhance transparency, efficiency and management of
cooperative societies. Hon. Chairman, Sir, this amendment reflects the unified
functioning of the double-engine sarkar, the seamless partnership between the
leadership at the Centre and the States, working together for the progress of every
sector of our economy.

Under the able leadership of our hon. Prime Minister, Sri Narendra Modi ji and the
visionary Chief Minister of Andhra Pradesh, Sri Chandrababu Naidu ji, we are
building a prosperous and progressive India. The synchronised governance of this
double-engine sarkar ensures that the vision of Swarna Andhra 2047, a state of
happy, healthy and wealthy people, contributes to the larger goal of Viksit Bharat.
This Bill is yet another step towards a robust Government, stronger financial
systems and empowered citizens. I stand in support of these reforms that pave the
way for a brighter and more secure future for all.

Sir, give me one minute. I have two more suggestions to make. At the district level,
regarding PMEGP and MSME loans I will give you one instance. In SBI, 80
applications had been uploaded. But only five applications were cleared. So, a clear
instruction should be given to the banks so that these people will get the benefit
out of it.

I request the hon. Finance Minister, through you, to strengthen or streamline the
conditions or terms for the OTS scheme in banking. While considering the banking
recapitalisation, I request the hon. Finance Minister to look for a stringent basis for
the recapitalisation of banks. Thank you very much for giving this opportunity.

SHRI ANIL YESHWANT DESAI (MUMBAI SOUTH-CENTRAL): Thank you, Sir. This
proposed legislation seeks to improve governance standards, provide consistency
in reporting by banks to RBI, ensure better protection for the depositors and
investors, improving audit quarterly in public sector banks, bring customer
convenience in respect of nominations, and provide for the increase in the tenure
of the directors in the cooperative banks.

The Bill proposes to amend, namely, RBI Act of 1934, the Banking Regulation Act of
1949, the State Bank Act 1955, the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1970, and 1980.



There is an amendment in Section 5, the first amendment, which is to redefine ?
substantial interest?. The threshold limit of a shareholder or an individual could be
increased from Rs. 5 lakh to Rs. 2 crore. It is being redefined. Last time, when it was
taken up, that was way back in 1968. But, the moot question lies here, that the limit
is being raised to Rs. 2 crore. I would like to know from the Minister whether it is
with a specific purpose to accommodate the rich or the ones who are well-versed
with the banking system as compared to poor. I am stating this because banking
industry is one of the major sectors, which is an indicator of the health of the
economy, and in India, fortunately, banks have been doing well in the last few
years.

There is another amendment in Section 10A of the Banking Regulation Act, where
you are increasing the tenure of directors from 8 years to 10 years, excluding the
Chairman and the whole-time director in cooperative banks. Now, this is to align
with the 97" Amendment which had taken place in 2011. This department of
cooperative is a state subject. Would it be in the interest of the State more than the
Centre to decide on this? I am aware though that the entire system of the industry
lies in the Finance Ministry and, of course, RBI is there to regulate the whole
system.

Further, by amending Section 16 of the Banking Regulation Act, you are allowing
directors of the Central Cooperative Bank to be elected simultaneously in the State
Cooperative Banks also. They can be directors in the state cooperative banks also.
Now, here also, a question comes. Is it with the intention of accommodating
someone who has vested interests? We all know that cooperative banks did not
have a good history as far as State of Maharashtra or other states are concerned.
Cooperative banks have always seen upheavals. They have seen the ups and
downs, and more downs have come in the recent past. To help them or to bail out,
that becomes a big question and then the entire question becomes a political
scenario, where if the Board of Directors comes from the Ruling Party, they are
spared, if they are coming from the Opposition Party, they are hanged. So, this
needs to be explained in proper perspective.

Sir, there are amendments in Sections 18, 24, 25 and Section 56 of the Banking
Regulation Act to revise reporting dates for the submission of statutory reports by
the banks to RBL. It is a very necessary step, and that is mandatory to align them
with the last day of the fortnight. Earlier, it was from Friday to Friday. If the
Saturday is aligned with the holiday, that used to make very much a difference in



reporting. So, that has been taken out or erased out by this amendment. It would,
of course, be seen in good light. Has the supervisory role played all along by the
Reserve Bank been lessened? The inspection which used to take place in the
banking system, that has really gone down. Now, to buck it up, to bring it up to a
certain level, these steps were necessary. I think, if there was any other motive, that
could be explained by the Minister while answering the questions.

You are also amending Sections 45ZA, 45ZC, and 45ZE of the Banking Regulation
Act to allow nominations of up to four persons to ease services for the depositors.
Though it looks like a welcome step, as it has been mentioned earlier by one of the
speakers, does it not spoil or does it not come in the way of the Indian Succession
Act? On the death of the account holder, the question of succession comes and you
have to get the probate from the court. I mean, the nominees also have a problem
in operating the account. So, even that needs some explanation.

Moreover, the steps like amending Section 38 of the SBI Act 1955, Section 10B of
the Banking Companies (Acquisition and Transfer of Undertakings) Act, 1970, and
Section 10B of the 1980 Act for transfer of unclaimed dividends, shares and interest
or redemption of bonds to the Investor Education and Protection Fund allow the
individuals to claim the transfer of all refunds from that account. These steps were
welcome and also expected. But the major thing is today, if you go by the reports,
due to steps not taken at regular intervals, even there is non-performance by the
bankers as far as KYC of the depositors are concerned, and there are a lot many
accounts which are lying in a dormant position. I think, the RBI today only issued a
missive or advisory to the banks to make the inoperative accounts active. So
according to me, this kind of a step like transferring that to the Investor Education
and Protection Fund is a step in the right direction. I would say that it is a welcome
step because investors do need this support. Today, rather than going into
banking, people have moved away from banking as a source to save. Instead of
banking, people have moved out because they find that it is more lucrative than
banking.

Sir, Section 41 of the SBI Act provides to bring in the auditor and gives discretion to
the bank for appointing the auditor and giving them the remuneration. I think, the
RBI is not moving away from its duty. Whenever any fund transfer, which is of
suspicious nature, takes place and becomes a scam in future, the RBI should not be
moved out. Otherwise, because the remuneration and the auditor are decided by



the bank itself, the bank and the auditor come into problem, and RBI moves out of
the picture.

Sir, in the last quarter, the GDP has come down to 5.4 per cent which is because the
industrial output was not up to the mark. It was seen that the credit offtake will
facilitate the banking industry, the depositors, the investors, and the people at
large would be making use of the banking facility. But I think that is not happening.
The hon. Minister may explain whether the credit offtake is smooth in the banking
industry. If that be so, then where is the private investment and why is the GDP
going down?

Last but not least, whenever a bank comes into an issue or any problem because of
any kind of scams or mismanagement, bail-out is the only option. In the last few
years, the bail-in was the option being thought over where a bad bank was to come
into the picture. What is the picture now? Bail-out is the thing that the Government
has been doing by recapitalizing the banks with the funds and replenishing the
banking funds so that banks can operate very smoothly. Nowadays, it is the other
way around. If the bail-in, people will move away from the banking system. So, if
we need to prevent this from happening, we will have to make the banking
industry very strong. Thank you very much.

1. 3Telleh HHAR A (TUTATIST) : GHIUTd Heled, | SATUhT Y=gaTe T g, foh U= 43 the
Banking Laws (Amendment) Bill, 2024 @R 30t a1 @+ &1 Hiept fam | R srefarawmn
I 3 g H dhl I Agaqul YfAHT @ 8 | PR THI-GHT WR YR R Skt R{zeq &t
FgaH S & foly T et @l @ | aaAE fagae - The Banking Laws (Amendment)
Bill, 2024 @t &9 ohT Ie.T Ig & foh dfchi sgae 3R 1fder o gt T &1 F sdwed &l R
fEuifSied ot oik Samer uidar™ fadt | g9 forg Red @ sifw gf3ar gae, 1934, &§fdhr dqesm
Tae, 1949 iR ®e I it fear gae, 1955 srts & fafaat o deiet sear St o,
drfer gx difcht fer & et 3R dhogr SiREfee amr I |

Agieg, &t deot dfhT Saamas) At 1931 & g I & foh IUR T ool ot a=1-3 afees difkars
2000 o€t & 1400 st der giar 91 | &1 AT SraT ¢ foh 9Ra # g9kt g@sed 500 off€t & gd
2 3R ug Repfss & | g9R dg™ Srdenms) amurery 7 oft dfchm Rwew & a19 6 8 | I8 oo,

IYR 3R AR 1 Gaor Skt Reew @ sarar g | R sfagr 3@+ @ uar gear g fob sk
g | Afde diRae @ dR 3TST deh 9T & TR 34 & IR J[d ot s fohar mar

8, aifeh admm uRtler A g fRuifoicd e g% & fRdl & g1 o= 9 ok 598 2 &l ot
IS IRT S Tah |

Tgieg, a9 1935 ¥ RSd o 3ifth Sf3ar &t TIgAT &Y 715 | 99 O o 31t dah SrReftems = 90
qreT bt 3rafd dfch mTa-a d thetdigder g Y 8 | sk eede foe 2020 & U R &




fAffa ®u @ WY Sl Fi Siffee Farferdt ames R sgax ghft | a1y & ary giguet oft
ST 3R S F ATUR oA7-¢, A TUT IUNHTRT o fgd & gh |

Heted, &t Sfeht JAM Yae 1945 & JarM 5 Ge Tt §3% ht larT uRefa famar mar &
| 38 Uld ARG I8 T ST X &f hls ud fopar T 8 |

Heley, S9H AR GHTE gl foh 3R gH g9kl Ul aiis 30 deh @d g al daAE deg & 91y

BhT quT B¢ afey St 9o @ SR €, I e i gff ghft | 3uR 3w qun feuifoied & fRat
& oft zem gt |

Hgiey, & dfch J[ERM Yo & YaRM 10Q & 9-9aE 2T | oft sisdc fhar ma g, afd
FITRIET da & SRRGR &I TR IS T T 96T AR aF Ilel g | Ig TLMed dfays &
IATai e 2011 & 98FY & |

Tgled, R AFHIT v oft Res A Sft vd e gt st Aidi R & Aga |
dfch Rier Tep poret ok Repid shfge T Uifthe arell ok 919 @1 € | §AR AT Jawat St
& A9 7 R # 999 ugehl IR ¥ae thise FE F fhar mar ok e i & g WaR
Tiex &t |

AR AT garEa off g J1E) St & Aga # WRAR A 3.5 A H1g donl H GUR T giaen
& ford @< v | g8 et Aqa 1 g u9E 8 fh g 2018 A St M-I & 11.25
R o1, 99 2023 # 398 3 I F FHt 3 | RIS Y T & IR 57,585 IS IO
¥ 2015-16 # U= 3Tt fhy g | a¥ 2016-17 7 81,683 g 30 R af 2017-18 &
1,28,229 &3 IUL 3 3% by T |
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forg oo Sirar 8 1 3gen) RArefies avah sifdes @ aifdes s ot &9 Rar sg | Efega S
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SHRIMATI SUPRIYA SULE (BARAMATI): Hon. Chairperson, Sir, I stand here in
support of the Banking Laws (Amendment) Bill. I would like to ask a few questions,



highlight a few points and give a few suggestions to the hon. Finance Minister of
India.

She has brought this Bill with the good intention of improving banking, a system
we all are happy to be a part of, with more transparency and make sure that every
depositor and investor is protected. What is it that a bank brings to you? Banking is
a relationship of trust only. You can trust a bank and that is why, you go to a bank.
Clearly, it is a relationship of trust. The first thing you expect of that relationship is
protection. So, I appreciate what she has done, but I would like to ask her a few
questions, which she could kindly answer in her reply.

With regard to amendment in the tenure of Directors in the cooperative banks, I
would like to give a suggestion to the hon. Finance Minister. When we amended
the Companies Act, we made it prospective. Whatever tenure you make, eight years
or ten years, can we make sure that it is prospective? Right now, there is such a big
change in the system. There will be a whole generation of people, of Directors who
will have to be moved out. That could create a huge disruption. So, why should we
not make it prospective, starting from this year? It is a suggestion. Maybe, you can
put few years here and there, but I think, it will help the industry. It could be a plan
for the next five to ten years, if you are wishing to bring in a new crop. In a
cooperative, Sir, you and I get elected. In cooperative banking, they are elected
members. They have capped the number of elected members. I do not know what
the intention of the Government is in capping it. I am sure that it is capped with a
very noble intention. But if it is prospective, it will really help the industry. Hence, I
am making this recommendation to her.

In the second point, she has talked about governance standardisation and making
sure that the depositors are protected. I have a question here. In the PMC case, the
hon. Finance Minister was very helpful when we reached out to her for help. There
is another bank called Shivaji Bhosale Sahakari Bank in Maharashtra, which is a
cooperative bank. There are many banks pan-India where the investors are not
protected. Then, they put the five lakh of rupees? cap. When you say that, the
normal reply from the Government is that 95 per cent people get their deposits
back and only five per cent do not get it. From five to ten to fifteen to twenty-five is
not a large amount. What happens in such cases? I am going to make a very
pragmatic statement now. If somebody really does a financial fraud in this country,
should the first action be to put him in jail? I would like to make a humble
suggestion which has come to me from people in my constituency and my State.



When there is a financial fraud, you pick up somebody and put him in jail. They
remain in jail for ten years, let us say, but nothing happens to them. And, people
are still suffering and they do not get their money back. So, what is the big
advantage of arresting somebody? I am not saying do not arrest them. What I am
trying to suggest is why we should not make that person first pay back to all the
poor people to whom he or she owes the money and then, put him in jail or go
through any system. In the case of PMC ? in that case, she has been very indulgent
towards us in helping ? when the entire family was arrested, for years, nobody got
any hearing for the reason that all the assets were in their names and there was
nobody in the family to sell it. So, the depositors never got any money. Then, what
happens? If it is in a huge litigation, the Government goes to court and it goes on
forever.

It is the same thing which has happened in the case of IBC. The intention behind
the IBC is very good. You put them into insolvency, but what happens? The court
which was first a facilitator, has become an arbitrator. You go to a court, but justice
is never done. Please do not misunderstand me. I am not saying that if somebody
does a fraud, do not arrest him. Please do arrest him, but can we have a system
when he first pays back to the depositors? What is the intention of doing all this? It
is to clean up the system and making it a fair justice system so that the depositor is
protected. How will you protect the depositor, if he or she does not get the money
back in time? They do not get loans. They do not get loans for their children, the
education loans. They do not get their insurance. The do not even get the health
services. So, how does it help? The first thing, I think, we really need to think is
about these things. Maybe, you can send it to the Finance Committee to think
about the solution. We may all put our minds into it. Nobody is against this Bill.
How do we innovate to the next step, strengthen our banking system and make
sure that the depositors get their money back? This is my suggestion to the hon.
Finance Minister.

She has also suggested about the Investor Education and Protection Fund. A
protection fund is like a pension fund. Now, this Government for years have been
raising the issue of EPS-95. It is a little bit away from the Banking Bill, but I would
like to highlight it. I am just doing a comparison. The EPS-95 pensioners have given
money which is lying with the Government. They do not get the money that was
committed to them. It has been a decade now. I would like to quote hon. Arun
Jaitley ji. Unfortunately, he is no more with us. When he was the Finance Minister,
he had committed to the EPS-95 people to get the money that they deserve. It is



their own pension money, but they never got it. I do not want this scheme also to
go in the same way because we have had a history. Since you are calling that a
pension and a protection fund is something very similar, I hope there is no
confusion in any of this. The EPS-95, which is the pension money, the people should
also get it.

One important point is about cyber scams. As a matter of fact, in today?s
newspaper, it has come that just in Delhi alone, Rs. 452 crore worth of scams in
banks have occurred in the last one year. I am talking only about Delhi. How are we
going to ride over the technology? How are we going to ride over dark net? What is
the Government going to do or are you working with the banks? You are making
sure that you do not want scamsters, you want investors to be protected. All these
senior citizens whose money is lying in the bank, how are we going to help them
and protect them? A lot of times, they get little notes. They click on it and the
money is gone. So, what intervention is the Government doing for technology? It is
going to be very, very hard. I do understand because it is not necessary that on this
dark net anyone who is doing scams is sitting in India. It could be anywhere in the
world. What intervention is the Government doing to safeguard all the securities in
the bank?

I would like to make two small points. Sambit Patra ji extensively talked about how
well the banks are doing. I appreciate that the merging was a very good suggestion
and a good idea and that is why the banks are looking much better and stronger.
But was it the bank balance sheet appropriation that really made the magic? Was
writing off or haircut ? you can call it whatever ? the reason that the banks are
looking stronger? If you could kindly clarify and see what it is, it would be good.

One last point is that a lot of you have talked about the Mudra loan. The
Government of India gives a lot of sovereign guarantees for many things. But there
is a new thing which we are seeing, especially in our constituencies. For farmers?
education loans, the banks are giving a lot of money to NBFCs. Now, when the bank
gives a loan, itis in, say, five to eight per cent range. They give it to NBFCs. The core
job of the bank is to give the loan. They are outsourcing it to NBFCs who are
increasing the interest rates. How do we control this interest rate? It is happening
in a lot of farm loans that the interest rates are very high while the banking rate is
not.

I would like to make one last very small point on which I know she will give us a
clarification. Banking globally is becoming smaller because the deposits in the



banks are going down because in the economies which are fast growing, people
are moving to mutual funds as an option. This is not a small thing. This may not be
relating to the Bill but eventually in maybe 5-10 years from now it will be relevant.
Since we are talking about banking, does the Government have some plans for the
growth of banks? If the deposits will eventually over a period of time go down and
people would prefer to go to mutual funds over banking and be conservative, safe
deposit is an option. So, where does banking go in the next few years since this is
such a comprehensive Bill you are bringing for safety? I think we will have to think
about this. So, I ask her this question. In the last quarter, the economy has come
down to 5.4 per cent and I know that the hon. Finance Minister herself has been
qguoted in a newspaper that she is looking to cut the interest rates. Is this an option
they are looking at because the Commerce Ministry and the Finance Ministry have
been quoted today?

With the slow growth, unemployment going up, and food inflation going up, what
is the Government?s plan? The rate of 5.4 per cent is something we have been
predicting for the last few years because India is no more an insulated economy in
the global crisis. I would request her to please talk about how she is going to look
at the growth story of India.

Thank you.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): The banks have a vital role in
the nation?s growth and development. They offer capital and financial services to
industries, small businesses and individuals enabling them to thrive. The Banking
Laws (Amendment) Bill, 2024 was introduced in August this year. The Bill aims to



bring about better governance, standardised definition of terms, standardised
reports, greater autonomy to cooperatives and protect the depositors. These are all
part of the much needed reforms in the banking industry. I feel all parties should
support the Bill and I am glad to see that some of the Opposition Party Members
are also supporting this Bill in the interest of the nation.

However, some hon. Members have reservations. One of the hon. Members from
Congress seems to be opposing on certain grounds. In fact, there is no consistency.
There is opposition among themselves. The hon. Member was saying that this Bill
is an attack on the very federal system and the federal structure of this country
because it goes into the cooperative banks which is a State subject. Yet another
hon. Member says this is superfluous.

These are very simple and there could have been amendments that could have
been done through an administrative decision. So, two sides of the Opposition are
opposing one another. See this hon. Member from Congress who feels that the
federal structure is threatened. He should know that if anything, any Bill was
against the federal structure, it is the 97" amendment of the cooperative that the
Congress Government brought in 2011. While the entire Bill was not struck down
by the Supreme Court, it struck down those aspects of the Bill which actually
infringed upon the State authority on July 20. So, if anything is against the federal
structure, it is the Bill brought by the Congress Party. thefesa @R R/ g, that is
because of the Congress, the UPA Bill. @fé, IRIT 8AR U 8 that we threaten the
federal structure.

Some feel that five legislations through one Bill is too much. But imagine that 19
amendments through 19 Bills will take several years to pass in this House full of
disruption, thanks to the Opposition. Also, they have forgotten that in 2013, the
NDA Government amended it. It is a nice Bill. It is Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013. This
amendment also amended several Bills including the National Highways Act and
the Railways Act showcasing the pattern and the comprehensive legislation aimed
to address a critical issue. ? (Interruptions) Thank you, Sir. We will discuss this.

Our Government recognised the need for reforms in the banking sector after the
previous Congress Government left the banks in doldrums with humongous NPAs
leaving many banks on the verge of collapse. So, the hon. Member Gaurav Gogoi ji
talked about the chronology. Give me a minute to talk about the chronology. We
heard the history of banking industry from 1969 when the banks were suddenly



nationalised overnight. ? (Interruptions) It does not matter who opposed. ?
(Interruptions) It happened. Whether it is good or bad, it can be discussed later. But
it happened.

I respect the sentiment and the sensitivity of my colleagues from the Congress
Party. So, I will not take the names. But the scam happened right here on the
Parliament Street Branch, now the Sansad Marg Branch. I will not take names but
at least, let us see what we can learn from it. Somebody called and Rs.60 lakh was
transferred. What we can learn from it is that there was lack of good governance.
There were no checks and balances. The bankers feared their political bosses. So,
what we needed was regulation not merely nationalisation and political influence.
But after that, to the abyss of the nineties, the entire nation was on the verge of
bankruptcy due to political influence and the lack of checks and balance. In 1991,
India faced the worst economic crisis on the brink of sovereign default. India?s
foreign exchanges were less than six billion dollars enough to meet two weeks of
country?s import. The Congress Government those days made the word ?Hindu?
very, very popular all across the world. They made the word ?Hindu? very popular.
Their effort to the Hindu rate of growth was in reference to the abysmally slow rate
of economic growth in India. For the banking and the global economists, this was a
popular term to refer to India. Everybody looked down upon India. But there was
two or three per cent negative growth rate during the UPA time. There were two
years negative growth rate. ? (Interruptions)

HON. CHAIRPERSON: Please address the Chair.

SHRI KONDA VISHWESHWAR REDDY: Now, our nation under Prime Minister Modi
ji?s leadership is looked upon for the highest growth rate among the large
economies on the globe. We have seen pledging gold to shore up foreign reserve
and all that. But the hon. Member Gaurav Gogoi ji also referred to devaluation of
the Indian rupee.

During that time, in one week, two times devaluation happened. In total, more
than 21 per cent devaluation was there. Economy is stable. The rupee is stabler
than any currency in the world today. I am proud to say that it was P.V. Narasimha
Rao, the then Prime Minister from the Congress Party, who is from my State, who
steered the country through the mess and brought major reforms against
nationalisation. And against the nationalisation policy, they brought in
liberalisation and privatisation. But this is where it is. It is a directionless policy.
Once they say nationalisation and once they say liberalisation, now, again, they



oppose many contemporary economic policies. Inconsistency and lack of direction
were the hallmark of the UPA Governments, and this led to a tumultuous situation
in the banks. But even after the reforms of 1990, the things were not so well.

Sir, we all actually appreciate it regardless of whichever Party was there. There was
a huge growth rate in the subsequent UPA Government. But actually, what was
hidden was all the NPAs amounted to lakhs of crores. They were unrecoverable
loans hidden under different classification of NPAs. Sir, Kalyan Banerjee has just
mentioned about jugglery of words. The jugglery of words and terminologies were
done during the Congress Government. They were unrecoverable loans hidden
under different classification of NPAs and everybody knew about it. The bankers
knew it. The officials knew about it, and of course, the Ministry knew about it. But
nobody had the courage to tell us that the banks were totally bankrupt. It is like a
story: ?The Emperor's New Clothes?. Nobody had the courage to say that the
emperor is totally naked and the banks are totally bankrupt. It is after the Modi
Government that we recognised this problem and we pointed it out. Why was this
problem? It was due to the stressed asset, including aggressive lending practices,
wilful defaults, loan frauds, corruption, and also, another valid reason is economic
slowdown. But under the UPA Government, the banks were heavily influenced by
political interest and they extended loans to borrowers who had little intention of
paying back.

Sir, in those days, I think, my colleague was referring to a phone banking. If you
wanted a loan, you did not need to run to the bank or to the bank manager; you
run to the MLA or an MP or the Minister to get the loan. After the NDA took office,
Modi ji?s Government recognised this problem and introduced the Bill called the
Financial Resolution and Deposit Insurance (FRDI). There was a little opposition. So,
they sent it to a Select Committee. I was in that Committee. And on this Committee,
we were shocked to find that the so-called growing economy had so many
skeletons hidden in the various reports. This is about banking. ? (Interruptions)

HON. CHAIRPERSON: Hon. Member, please address the Chair. Please try to
confine yourself within the scope of the Bill.

SHRI KONDA VISHWESHWAR REDDY: Yes, Sir, I am only talking about the banking
in 1994. 1 am not talking about taxation, GST, Adani and all those things. I am only
talking about banking. ? (Interruptions)

HON. CHAIRPERSON: No politics.



SHRI KONDA VISHWESHWAR REDDY: No politics and only banking. ? (Interruptions)
FRDI is banking. The Bill was later withdrawn because of many irrational as well as
some rational reasons. Although we had a majority, we wanted to build a
consensus. But nevertheless, the aarop on us is that we have a brute majority and
we forced it through.

The FRDI Bill was a well-meaning Bill and we withdrew it. But it ended up with a
series of reforms which transformed the banking sector. Today, the banks have not
only turned around but thriving. The PSU banks? share prices increased to 200 to
300 per cent. In those days, if a small investor wanted to invest, he would invest in
Wipro or TCS or Infosys. But now, if you invest in these, they double and triple the
money in just two years. There is now 200-300 per cent return. And not only that,
the McKinsey's Report praises us. There are many key legal provisions. I will not go
through it because many speakers have already gone through it. But India?s
infrastructure requirement fund is about 10" of the GDP, and it is estimated that it
needs about Rs. 1.43 lakh crore, and India depends on our banking sector to be
healthy and thriving.

It is a miraculous turnaround. It is really miraculous and nobody believed in 2014
this would happen.

Many are asking, what about the poorer sections, what about the depressed
sections? Lot of us completed our Disha meetings. That is our responsibility in our
constituency. In the Disha meeting, we have a meeting with the Lead Bankers and
we were shocked to find. If you compare from 2014 to now, in fact, in my district, it
is unbelievable, the bankers target is Rs. 50,000 crore. Of course, they have not met
but still it is almost 300 to 400 times what it was in 2014 and they are yet to meet
the target. But whatever is there, they have amended that.

HON. CHAIRPERSON: Please conclude. ? (Interruptions)

SHRI KONDA VISHWESHWAR REDDY: Sir, I will conclude but before I conclude, I
will just convey two points.

We are talking about the middleclass and the household, disposable income. To
me, the debt obligation is among the lowest in the world at 6.7 per cent. Yes, there
is one more allegation, that of late, the deposits in the banks have reduced and
that is because there are great opportunities for investment which this vibrant
economy under Modi Ji has created. There are SIPs, systematic investment plans
and mutual funds. Instead of putting a deposit in the State Bank of India, if you buy



the State Bank of India shares, you will make much more profits. And there are
various avenues for investments that we have seen.

If you had gone to a village ten years ago, in 2014, there used to be ten
motorcycles. If you go today in the same village, there are 300 to 400 motorcycles.
There were 10 to 20 bank account holders. Now, there are 400 bank account
holders.

HON. CHAIRPERSON: Please conclude.

SHRI KONDA VISHWESHWAR REDDY: I will conclude Sir. I have 20 minutes but I
will conclude.

HON. CHAIRPERSON: One more speaker has to speak from your party.
SHRI KONDA VISHWESHWAR REDDY: Please give me two minutes.

So, it is the Antyodaya we are following and the hon. Member from Hyderabad
asked a Starred Question about where the Mudra loans are going and what is
happening. The maximum - I think, 300 per cent growth in the loans ? goes to the
depressed classes. The Pradhan Mantri Jan Dhan Yojana with bank accounts
opening, Mudra Yojana, Stand Up India, Atmanirbhar, Street Vendors Programme,
Vishvakarma Yojana - all these have really helped.

But I would conclude with one thing. There were policies that were directionless
but this Government has a direction. But just a direction is not enough. We need a
vector. Vector has both a direction and a magnitude. Even if you are going in the
right direction, if you do not have magnitude, you will fall short. This Government,
the vector, has the magnitude and direction and the trajectory is Viksit Bharat 2047.

Thank you, Sir.
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SHRI P. V. MIDHUN REDDY (RAJAMPET): Thank you, Sir. The banking sector is
growing at a phenomenal pace and hopefully, these changes, these amendments
what the hon. Finance Minister has brought, will help us keep up the pace.

She has brought some key positive reforms, firstly, on auditor accountability and
then on simplified reporting, advocating a uniform filing schedule on 15™ and the
last day of every month etc. This will reduce a lot of administrative bottlenecks and
then provide flexibility for depositors and also broader credit access in raising the
threshold for substantial interest from Rs.5 lakh to Rs.2 crore. Actually, we should
say that all these will help our banking sector. I have a few suggestions to make.

One is regarding the farmers and the other is the MSME sector. Nearly 62 per cent
of the people of our country are dependent on agriculture and the farmers are very
important for the prosperity of our country. A lot has been said about the farmers
and there have been so many schemes where they have been given loans with



credit waiver, subsidies and even collateral free loans etc. But much is not
happening on the ground.

We have to create more jobs in the MSME sector. The MSME sector has to be
supported in a proper way. If we can provide incentives to commercial banks in the
form of tax rebates or refunds for diversified credits to selected MSME sectors, low-
scale farmers, etc., this might help the credit supply at the banking end and it will
help both the farming community and the MSME sector.

One more important issue I would like to bring to the notice of the hon. Minister is
that if you see student loans, they contribute to the highest portion of non-
performing loans as of this year as per RBI's financial stability report, July, 2024.
This is because we have not structured education loans in a proper way and we are
giving them as personal loans. We, as a country, have the highest percentage of
youth compared to any other country in the world. Without proper education to
our children, our country is not going to go in the right direction. So, I request the
hon. Finance Minister to create a structure so that all these NPAs are taken care of
and the students get the flexibility of repayment without having the pressure of
being NPA accounts.

Sir, I would like to talk about Andhra Pradesh Government?s agreement with SECI
in power sector. There is a Telugu saying where one person said a bull or ox has
given birth to a calf, the other person said go with the tide without even applying
his mind. Same is happening here. The Andhra Pradesh Government has made a
contract with SECI, and it was not done with any private player like Adani or
anybody else. I want to bring this to the notice of the House. SECI is a Central
Government organisation. SECI has not only made an agreement with Andhra
Pradesh but with also many other States whether they are NDA-ruled States or
INDIA alliance-ruled States. How can there be a misdoing, and that too at the cost
of power which was agreed to be given at Rs. 2.49? It was done in 2021, and now it
is 2024.

I would like to bring to the notice of the House the latest auctions which have
happened and in the biddings various players have participated. In case of NTPC, in
May, 2024, the cost of power was Rs. 2.69 paise. If you see, in May, 2024, in case of
SECI, even in case of SECI, which has signed with various people who have
participated in the bidding, it is Rs. 2.57 paise. In all the bids which have been done
in 2024, the costs were more than Rs. 2.49 paise. Over the years, the cost of panels
is also coming down. We got a better rate in 2021. This has been propagated badly



by selected media houses and so-called pseudo intellects, which is not good.
Through you, I would like to bring this to the attention of everybody in this House.
This is a contract between the Central Government organisation and the State
Government with the lowest rate. When the average cost of power was Rs. 5.90
paise, even then it did happen. The average cost of solar power before 2019 was
Rs. 5.90 paise which came down to Rs. 2.49 paise. Not only Andhra Pradesh but all
our neighbouring States have signed contracts with SECI for more than Rs. 2.49
paise. The State of Andhra Pradesh had the facility of waiver of inter-state
transmission charges.

HON. CHAIRPERSON: Hon. Member, though your point is not connected with the
Bill, you have made your point. Please come to some other issue.

SHRI P. V. MIDHUN REDDY: Sir, if you see, on GITAM, the cost of solar power is Rs.
3, plus two per cent commission for energy exchange, plus IST charges, plus 3-4
per cent loses. It is way above what we have signed. I want them to apply their
minds and not be biased.

Thank you very much.
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SHRI KARTI P. CHIDAMBARAM (SIVAGANGA): Sir, the Indian rupee against the US
dollar today is at Rs. 84.73. The growth rate in this last quarter is 5.4 per cent, which
is the lowest in seven quarters, and inflation is at 6.21 per cent. Whenever inflation
is greater than the economic growth, and if that continues, it will lead to
stagflation. In this backdrop, this Government has brought about the Banking Laws
(Amendment) Bill, 2024.



When the hon. Prime Minister, was parroting the slogan, ?400 Paar?, he held a
Cabinet Meeting in March, where he said that when he comes back to power, he
will have a 100-day agenda where they will bring about majestic reforms. I am
sorry to say that if these are the reforms which the Government talks about, this is
hardly majestic. This is merely tinkering on the margins, and innocuous changes
which they have brought about.

I will talk about one or two changes they have brought about, and what they have
missed out in this Bill. They have said that now, you can nominate people
successively or simultaneously for bank lockers and for deposits. I hope they clarify
the rules clearly. If there is a certain amount of jewellery in a bank deposit, and
they say that simultaneously it will be given to many people, the person who is
opening the locker must clearly specify which jewel will go to which person.

Otherwise, what will happen is, if there is no clarity, the bank will say that there is
no clarity and will confiscate or not give the jewel to anybody. It will lead to lots of
confusion. In successive nominations, what will happen is, if A nominates B, and
after Bitis X, Y and Z, and if for some reason A passes away and then B also passes
away, it is very likely that the bank will ask Mr. X to bring the death certificates of
Mr. B and Mr. A, where he might not even know Mr. B. So, there can be lots of
administrative confusions in the successive and simultaneous nominations. The
Government and, hopefully, the Minister must clarify the procedure through which
successive and simultaneous nominations will be done.

The other point is with regard to the unclaimed dividend. They said that unclaimed
dividends will be sent to the Investor Education and Protection Fund. The Minister
must clarify how much fund is already existing in the Investor Education and
Protection Fund, and what that fund is doing in terms of educating people about
dubious public issues which are still coming up today and about the financial fraud
which is happening in the banking sector. There is no point in creating a fund and
adding more and more money to it, if you do not know what that fund is doing, and
how the fund in that corpus is being spent.

Sir, this Bill has missed out on many things. They could have brought about some
monumental changes in ease of doing business. As you know, so much cyber fraud
is happening there. What is the Government doing to stop cyber fraud? The
Government must bring about a clear policy to stop cyber frauds.



Then, the tyranny of KYC is happening. I am sure, you also have a bank account
which is linked to some phone number. I am sure they are calling you all the time
and asking you to update KYC. I think we should stop this tyranny of KYC when
nothing has changed. Your name has not changed, your parents name has not
changed, your address has not changed, nothing has changed but the bank is
calling you millions of times in a year asking you to update your KYC, and it is a
serious harassment because they are outsourcing the KYC process to some third-
party agency, and that agency has to make these calls to harass you. In order to
make life easier for the customer, the Government must simplify and mandate that
if there is no change, there is no reason to update your KYC multiple times in a
year.

Sir, another thing that I would like to bring to your kind notice is with regard to
CIBIL. Like Chitragupta makes accounts of all our activities in this world to
Yamadarma, there is this agency called CIBIL, which is making a record of all our
transactions. If you want to take a car loan, if the Finance Minister of this country
wants to take a house loan, everything depends on the CIBIL score. But nobody
knows how the CIBIL organization works. It is actually a private company called
TransUnion. This is the company which is rating every one of us based on our credit
history. But we do not know whether they are updating our credit history properly.
There is no transparency. There is no way for us to appeal. There is a complete
asymmetry between the company which is rating us and us. There is no redressal
at all. Every time we go tell a bank, I have paid my loan on time, they will say no
your CIBIL score is bad. So, we do not know how to approach CIBIL. The farmers
who get subsidy from the Government, when they use the subsidy to repay the
loan, CIBIL does not update it. If you go for a settlement with an ARC, CIBIL does
not update it. So, there must be greater transparency.

Sir, the Government has missed out an opportunity to make life easier by
reforming these things instead of just tinkering in the margins. This Government
has been a Government which has been very pro-corporate. I will give you a list of
companies, which include Karaikal Port Private Limited, Korba West Power, Essar
Power Madhya Pradesh Ltd, Radius Estates and Developers Ltd., Dighi Port Ltd.,
Aditya Estates, etc. These are all distressed sale of assets which went to ?A?
Corporate. Instead of focusing on corporates, this Government should focus on
writing off the student loans, which is only Rs.90,000 crore. So, instead of giving
haircuts to corporates and being pro-corporate, you could have easily written off
the student loans.



Sir, this Bill is nothing majestic, it is an innocuous Bill. It has nothing to make life
easier. It is completely anti-consumer and anti-middle class. This Bill must be
withdrawn, and a reformist Bill must be brought forward. Thank you very much, Sir.

SHRI E. T. MOHAMMED BASHEER (MALAPPURAM): Hon. Chairperson, Sir, as far
as India is concerned, we are having a very strong banking system. As far as the
proposals in this Bill are concerned, there are glimpses of some good suggestions.

The Bill seeks to improve governance standards, provide consistency in reporting
by banks to the Reserve Bank of India, ensure better protection for depositors and
investors, improve audit quality in public sector banks, bring customer convenience
in respect of nominations and to provide for increase in the tenure of Directors in
cooperative banks. All these things are meant to bring improvement in the banking
system, to increase trustworthiness of the depositor and improve his confidence in
the banking system. That is a very important thing. Trustworthiness is the most
important capital of a bank ? trust between the customer and the bank. There are
certain proposals and they are effective also.

As far as nomination facility is concerned, that is okay. Instead of one, it is going to
be four. This seems to be a practical thing.

I would like to mention about the tenure of the Director of cooperative banks.
People have mentioned about other points also. The tenure of the Director of a
cooperative bank is extended up to 10 years instead of up to eight years. I do not
find much logic in that. I hope that the Minister will explain what benefit she is
expecting from such a change. I feel that it is better to maintain the old system
because there is not much meaning in the new system. It is better to continue with
the existing tenure of eight years.

Regarding the unclaimed funds, Mr. Chidambaram was speaking. Anyhow, that
also seems to be a practical thing. Instead of keeping the funds idle, they will be
transferred to the IEPF which will also be used for the welfare of the members of
the system. The affected people can still claim their money later. This seems to
avoid further complications.

Regarding auditors, the banks will now decide how much to pay to their auditors
instead of RBI. What needs to be discussed is whether it is feasible or not.

Sir, the strength of our banking system is the widespread network we are having.
Diversified portfolio is another plus point for the Indian banking system.



Towards the end, I would like to say, like other Members have said, something
about the bank frauds. We have to address this problem properly. Until and unless
we address that, we will be failing in our duty.

Sir, we all know of the challenges. There is a regulatory mechanism. I would like to
suggest to the hon. Finance Minister to examine whether our system is perfect or
not and whether in the light of new challenges, we should reform and revamp our
system of regulatory mechanism.

Sir, in the end, I would say something about the education loans given to students.
It is a cumbersome process. I humbly appeal to the Government to ensure the
speedy disposal of such loan applications. The Government should take this matter
also with seriousness.

Thank you very much.

SHRI SACHITHANANTHAM R. (DINDIGUL): Hon. Chairperson, Sir, the Banking
Laws (Amendment) Bill, 2024 seeks to amend the Banking Regulation Act, 1949, the
Reserve Bank of India Act, 1934, the State Bank of India Act, 1955, Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970 and 1980. On
behalf of the Communist Party of India (Marxist), I propose some amendments to
the amendments which the hon. Finance Minister has proposed.

Sir, it seeks to increase the substantial interest from five lakhs of rupees to two
crores of rupees. It is on the higher side. Compared to the price rise and taking
other things into consideration, it can at best be increased to Rs. 50 lakh.

It seeks to amend the tenure of Directors in the cooperative banks from eight years
to ten years. In our opinion, the increase in tenure will lead to vested interests. So,
instead the tenure could be reduced to five years.

It seeks to amend the reporting dates. That is fine. The reporting dates can be
amended.

It seeks to amend the nomination rules. For a locker, instead of a single nominee or
a joint nominee, it provides for four nominees, one after another. It is a welcome
move.

There is another amendment with regard to transfer of dividends, shares, and
interest or redemption of bonds to the Investor Education and Protection Fund. We
have to ensure that the claims after transfer are made hassle free. Then it can be



allowed. The amount that is transferred must also be properly utilised to not only
educate the banking clients but also to prevent the cybercrimes which are
increasingly very alarming now-a-days. It is again seeking to amend the provisions
to provide discretion to public sector banks in the matter of remuneration of
auditors. Again, this will create vested interest to the top management of the public
sector banks. This aspect need not be amended. It should be continued as it is in
the present system. Thousands of employees in the public sector banks fear job
insecurity due to privatization. This Bill does little to address their concerns. Why is
the Government not prioritizing employment stability, especially in the time of
rising unemployment? This Bill is yet another example of the Government
prioritizing privatization under corporate interests over the welfare of the common
people. It jeopardizes the stability of the banking sector, compromises financial
inclusion, and creates opportunities to misuse the system.

I urge the Government to reconsider its approach and prioritize strengthening our
public banking system. Let us not sacrifice the nation?s financial stability at the
altar of privatization.

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much, Mr. Chairman,
Sir, for providing me this opportunity to intervene in this debate. I have already
given notices of more than 10 amendments. I will not speak at the time of moving
amendments. So, I may be provided with a little bit of bonus time.

Sir, the Banking Laws (Amendment) Bill, 2024 is against the basic principles of
legislative process. At the time of introduction of the Bill itself, I have made my
opposition. It is because the distinct provisions of different Bills proposed to be
amended put together for attaining different aims and objects is not a fair
legislative practice for which distinct and separate Bills have to be brought in the
House so as to make amendments. In this case, five legislations are to be
amended. I am not going into the details of that. The hon. Member from the other
side has said that they are consequential amendments. These are all not
consequential amendments. One is regarding the Cooperative Board Director, the
other one is regarding the threshold, and another one is entirely different. So,
different Acts for different purposes clubbed together and coming as a
consolidated law means this is not a fair legislative practice. That is my technical
objection regarding this Bill that I have made at the time of the introduction of the
Bill also.



Sir, coming to the contents of the Bill, I support the Bill with some reservations. The
recent reports relating to the Indian banking sector shows that Indian banks are
more vibrant and resilient and key banking indicators, namely, credit growth, net
profit, GNPA ratio, NNPA ratio, and PCR are in good condition. I do admit. I would
like to know this from the hon. Finance Minister. At the same time, when you are
making a rosy picture of the financial and fiscal health of the Indian banks, what is
the amount written off during the last three financial years?

It is learned that the last quarterly profit of SBI is Rs. 18,000 crore. It means per day
SBI is making a profit of Rs. 200 crore. I would like to know this from the hon.
Minister. In the recent reply on 25" November, 2024 given by the hon. Minister to
Question No. 144, it was mentioned that for the industry alone, Rs. 1,80,500 crore
are written off in the financial year 2023-24. As far as the retail loans are concerned,
Rs. 90,000 crore have been waived off. So, this is the way by which the banks are
functioning. I would like to know the clear picture regarding this.

Mr. Karti Chidambaram was talking about the educational loans. The SARFAESI Act
has become a big phenomenon and it has become a big issue. As far as the single
house loan borrowers and the small and micro enterprises loans are concerned, I
suggest to the hon. Minister that when it becomes an NPA, an opportunity may be
provided to the small and micro enterprises.

It is because small and micro enterprises loans are 80 per cent of the MSME or 95
per cent of the MSME. They should be given an opportunity to restructure the loans
instead of stamping it as an NPA. This has to be taken into consideration for which
the Government of India has to discuss with the Reserve Bank of India so as to
have an amicable solution to help and protect the small and micro enterprises.

I am coming to the issue of cashew industry in my Constituency in the State of
Kerala. Not only in the State of Kerala, but throughout the country 95 per cent of
the cashew workers are poor women belonging to the very downtrodden people.
The Chief Minister of the State has convened a meeting of all the banks in the SLBC
and decided to have a one-time settlement. But unfortunately, the banks are not
honouring and complying with the commitment given at the time of SLBC. This
issue has to be looked into.

Coming to the Clauses of the Bill, Section 45ZA, that is Clause 10 of the Bill says that
the Banking Regulation has to be amended to give effect to provide nomination for
not more than four persons either successively or simultaneously. Mr. Karti



Chidambaram has made a very vital point. Successive and simultaneous
nomination is more problematic for the existing provisions of the law. I will explain
it. ? (Interruptions)

Sir, I am purely within the Bill.

HON. CHAIRPERSON: Yes, I know it. Time constraint is there. The Minister has to
give the reply.

? (Interruptions)

SHRI N. K. PREMACHANDRAN: Sir, Madam is ready to hear. Madam will reply after
10-15 minutes.

Sir, I am fully confining to the Bill. Another important amendment is that the
proposed amendments give provision for proportionate allocation for nominees.
This is successive and simultaneous nomination. There is a restriction of nominees
to four. My first question is this. Is it in consonance with the Succession Act? I am
asking this because a nominee is only entitled to collect the money. He is legally
not entitled to get the money. A nominee means he is only entitled to receive the
money. Suppose, I am having five sons and I want to give five persons as
nominees, why should we restrict the number of nominees to four instead of
having the number of legal heirs among which I want to allocate the money?

I would like to reiterate the second point that he has raised about Investor
Education and Protection Fund. By virtue of the Banking Companies (Acquisition
and Transfer of Undertakings) Act of 1976 as well as 1980, it provides for
transferring unpaid or unclaimed dividend to an unpaid dividend account. If the
money in the unclaimed dividend account is not paid or not claimed within seven
years, then it will be transferred to Investor Education and Protection Fund and
they can claim from that fund. It is reliably leant that as on 31/10/2022, the total
balance amount in IEPF is around Rs. 5,539.25 crore. How is this money being
utilized? A huge amount of money is locked up as unclaimed deposits. About Rs.
78,000 crore are lying with the RBI in the Depositor Education and Awareness Fund.
Similarly, a huge amount is locked up as unclaimed amount under insurance
policies that will come to around Rs. 22,000 crore. Similarly, unclaimed amount of
interest warrant and dividend warrant will be equal to Rs. 80,000 crore. Most of the
amount is due to be paid to the legal heirs, but due to the difficult procedure it is
very difficult to get it back.



A recent Report prepared by the Money Life Foundation suggested to simplify the
standard of procedures and rules so that the legal heirs can avail the benefits. So, I
would urge upon the hon. Minister that the RBI has to simplify the procedure duly
guarding against fraudulent claims so that the bank officials can also settle the
claim and protect the interest of the claimants.

With these words, I conclude. Thank you very much, Sir.

off GarT TETe (STR1) : G9TUfd SfY, 31eH Tigd! Sit i Geh ahiddr & foh ?
7RI BIgal | g I HEH Terd g,

TR T Hichg S 8, T arar fohardt ¢,

TgT S & B F oot oft HéY e & 17

Heled, ga= I o7 {6 dl & A9-37 & A | g 318w dearg 39 faa # sy, At ag
g feTs g usT |

Hgled, gAR Ueh AT Te 3 & &t I8 aara s e auf # §af & 10 a@ i vud
g fohg Q| & ag off G StieReT ST TTgdT § o et 11 aut # fohds &l & ok et AT
AT T | T SriheT ST WIRTY | el agem AT W SeHT ¥, o A €, SR-Hsid
HMER! 3R PRE@HER! &, 3R el ATh fohar 7T Sremofl, siar T HiuRe wRM & | Jonl
HY Uit AT UaTg HIURE O] Sl d &, SH MEHT hl R el g | ST STeH! &t a8
AT 8 | SPR Uah gruRur fhg™ 50,000 IUd & <9 bl THY WR STHT Ag! &hedl g df ITeh!
IR H W1 919 R IG AT gY TREIR foam ST 8, Siel of ST Sirar 8 | J34 & € o ofenl
I feam 3R IFhT Ysit 1 UaTg 3 SMEH! hl R fohat ST =1fgq |

Hglcy, Ig hgl T foh WRA a1 gfAar &t It qad ast srdfegaer 8 ok go anl d gt
Srfegae gfar & Rt aed 931 srdfcmawn g eIt | S 4 H 39 dh dl ged sarar
RISHRT g1, 7S gt fAepra @R aSh @ ue @1 g1, fhari & It v U 4§ =91e ol AR
8, Ble-Heiel ghMeR! 3R HREMER! Sl Taag HUe gt g7 &, 3 ATeH I 3w ae gt
gl, af TR ga g i Sl 9t sredegawn hd €7 W, U U1 A Ta fammgl d e R &
gfard =T & SR I ATl & ad R B 8 |

SHRI K. E. PRAKASH (ERODE): Hon. Chairman Sir, Vanakkam. I thank hon. Chief
Minister of Tamil Nadu for giving me this opportunity to speak in the discussion on
Banking Laws Amendment Bill, 2024. The State Bank of India has identified as
many as 40000 mule accounts or fake accounts. Punjab National Bank has
identified 10000 such accounts and Canara Bank 7000 mule accounts. Data says



that this is the amount of fraud. Even Mahindra Bank has 6000 mule accounts. In
such a fashion, there are several number of mule accounts in different Banks. For
example, I am a Member of Parliament from Tamil Nadu. Hon. Finance Minister is
also from Tamil Nadu. In my personal account almost Rs. 10,640 has been debited
in one year. I am unable to understand how it was deducted. I think and feel that it
has been a loot made in my personal bank account. I want to share the details. On
1.1.2024, the opening balance in my current account was Rs. 25,374. I will share
every entry in my passbook.

HON. CHAIRPERSON: Hon Member please make it brief. Just say how much you
lost from your Bank Account.

SHRI K. E. PRAKASH: Sir, I will be brief. Rs. 10,640 was deducted. This amount has
been taken away by bank even though I maintained minimum balance in my
account. There may be lakhs and lakhs of such accounts of common people. If
there is misuse of money by Bank as regards the MP?s account what can we say
amount common man or an ordinary citizen. Through restricting the number of
ATM transactions and insisting to maintain the minimum balance, as much as Rs.
38,587 crore was collected as fine by the Union Government. My demand to the
Union Government is that KYC compliance should be made mandatory and every
account should be verified. As many as 13,563 accounts are linked with court cases.
Similarly, as many as 70000 such accounts are in bad condition. This shows the
need of addressing the shortcomings of the banking System. You should take
forward making KYC norms mandatory and fake accounts should be removed. You
should understand the gravity of the issue as even MPs are loosing money in such
situation of malpractices. For example, the Tamil Nadu Government is providing
financial assistance of Rs. 1000 each to the families in Tamil Nadu. There are
problems faced by people as regards bank accounts.

18.00 hrs

HON. CHAIRPERSON : Hon. Member, please wait. Hon. Members, the time is
already six o?clock. A few more Members are going to speak. Thereafter, the
Minister has to give her reply. I want to know the sense of the House to extend the
time. If it is possible, it can be extended up to seven o?clock.

SHRI K. C. VENUGOPAL: 1t is better to postpone it for the next day, Sir.



HON. CHAIRPERSON: No, the Minister has to give the reply.
? (Interruptions)

SHRI K. C. VENUGOPAL: My request to the Government is to postpone it for
tomorrow.

HON. CHAIRPERSON: No, the Minister has to reply today. I think the time may be
extended up to seven o?clock.

SHRI GAURAV GOGOI: Sir, we requested in the BAC also that single-party MPs
should be given a chance.

HON. CHAIRPERSON: We are giving. See, I am having a list. Gogoi ji,  am having a
list. I want to accommodate. In spite of that, time has to be extended. Since it is
already six o?clock, let it be extended up to seven o?clock.

Hon. Member, please continue. Time is extended till seven o?clock. Please continue.

SHRI K. E. PRAKASH (ERODE): The money that has been taken away or looted from
the Accounts of each citizen should be returned back safely. Hon Chief Minister of
Tamil Nadu has provided Rs. 1000 as monthly financial assistance under a Scheme
to each and every household of Tamil Nadu. Union Government has taken away
this Rs 1000 from each person in a peculiar manner claiming that they had not
maintained minimum balance in their respective accounts. We think that the
money paid by us, the State Government of Tamil Nadu is taken away by Union
Government. I request hon. Finance Minister to bring an amendment on banking
services to rectify this. People who are engaged in small businesses are very much
affected. I urge that they should be protected. I urge that you will complete our
demands and fulfil our requests. Thank you.

ADV. FRANCIS GEORGE (KOTTAYAM): Sir, the Banking Laws (Amendment) Bill,
2024, as has been said by many of our colleagues earlier, tries to amend five Acts.
In fact, all these issues are important. I would not discount. I would not say that
these are not important. But I think, one particular area, which the Minister and the
Government should have concentrated on, is the application of the SARFAESI Act
and the high-handed and unilateral actions taken by the banks especially with
regard to the MSMEs in our country.

There are six crore enterprises under this particular category of Micro, Small and
Medium Enterprises. It generates employment. It brings in innovation in the



industrial and manufacturing sector. So, even the Supreme Court is on record
saying that. The Supreme Court has decided that banks or creditors must find early
signs of trouble in MSME accounts before they become non-performing assets. The
focus is on a notification called Instructions for the Framework for Revival and
Rehabilitation of Micro, Small and Medium Enterprises issued on May 29, 2015. This
notification was updated by the RBI in March, 2016. These updates were made
using the powers given by Sections 29 and 35A of the Banking Regulation Act. The
Court said that the May 2015 notification has statutory force, meaning it is legally
binding on all scheduled commercial banks licenced by the RBI. So, according to
the Court, the banks must follow the process outlined in the Framework to help
MSMEs before their accounts are labelled as NPAs. But in the actual situation, what
is happening?

Sir, the Government brought these laws, these instructions, and these Acts, plus,
there is a framework for the revival of the MSMEs. The RBI guidelines are
strengthened under Section 21 and 35A of the Banking Regulation Act. But Sir, the
banks are violating these RBI guidelines and the provisions of the MSME Act. They
are misusing the SARFAESI Act. Most of the MSME owners cannot afford legal
recourse leading to closure of their companies, which causes loss of livelihoods and
economic distress.

Sir, I would like to cite one case in particular that has happened in Kerala. A Kerala-
based commercial bank has acted so high handedly that the hon. Minister should
take particular note of this. About Rs. 77 crore was availed by two companies. They
paid back Rs. 101 crore as capital and interest. Out of Rs. 77 crore, they paid back
Rs. 101 crore as capital and interest. But the bank authority has auctioned their
properties and the building. Even their non-mortgaged property was auctioned
under the SARFAESI Act. Only the valuable property and the factory were
auctioned, and the machinery was left out.

HON. CHAIRPERSON: Please conclude.

ADV. FRANCIS GEORGE: The machinery became a heap of scrap. Sir, please
understand. The hon. Minister should kindly take a note of it. The banks unilaterally
have raised the interest. They have raised the interest from 18 per cent to 20 per
cent. How can a small, medium and micro industry survive at the rate of 18 to 20
per cent of interest? The bank auctioned the property and building for Rs. 4.65
crore, which is valued at Rs. 17 crore.



HON. CHAIRPERSON: Please wind up. I will be confined to call other Members.

ADV. FRANCIS GEORGE: I am concluding. Sir, 5.45 acres of land plus 47,169 square
feet of building were auctioned off at Rs. 4.65 crore. The property itself was valued
at Rs. 17 crore. This is the way the banks are active. When we attempt to amend the
banking laws, we have to really address these kinds of issues. I do not say that the
amendments, which are being made, are not important. But the real issue is faced
by the industrial sector, manufacturing sector, and micro, small and medium
sector. That is to be addressed.

I hope the hon. Minister will pay particular heed to this particular aspect.

Thank you, Sir.

ot age1 g (SRTEERT) : IUUfd Agied, S H& iU a1d @+ T Hiel fean, guah g
Jgd-9gd ¢IaG |

Hgied, 31TST gH I8l daheprdt faferat (dsnter) fAdae & SR aaf Fet oy & | 39 91y &
3R oft sriedcy €, o wR gl ==t gt W@l & | o sneHt i giden & fow 519 av 1969 & et
T JTETROT fhaT AT o7 df I d&g o foh g9 ATar € SATal Al ek, gR-a<iel h & H
ot SifchT <t Raamd amT sirert ofk e @ TR SireHt Ik ugET 9o | SHH A%T-Ihd gl
3T T AT | 3GH Yk GHISTen <eg ot foh Sarer & el @i deh gHRI Ugd 8t | HISlal AR
7 fUed 29 e @ fAsfiawor i AT o w1 & | gt -3 feRyRT gidY €, gadh sra=-
3T Ak B & | Afh, as 2021-22 & Ioie 99T § A= o w5t St 7 snddteieng d &
rI-gry &1 3R depl & FAsfienror i ara Y off | Afrm, sl Iep 39 faa A ST IS I 181
forar T @ | 3T fasT T g, SRt ITch aR § T g1 87 Ikl ufasg sft gar A g 1 59
R 3MUeHT S BT AT dlgal § | AT &5 H hisiiiRied sfer & amu-r g8 oft | 38
T Jgd Tg o1 foh foiford SiR dgenrl &l @et o fam STg | I9eh Mo & FAST At Agd
A ok FH R IR FUT IUAH hRIAT SITY | 37TST chl T<dTs Tg ¢ fob SR 31T SfchiT Tl o &

foIg whisiTRied deh | STt § df SMMUeh! Sael F EaleT ST YA STl § foh URel TR ST 4ol 8, 39
W gRfagt s STt § | gl aTeR @R AfRadl A avg AR Rl dive ga € 18R e
foreiferat a1 TgRT &, @t ST IeRt 25 ¥ 50 TRET dch HAIRM &d §Y STUAT S det T
&R Hehd § | SR 3T Il WERT a1 oid 8 af [ aud g1 ATgepRi & UTd =Ied 1 8 12
(auT) s9 # 37U+ SISt It a1 @1 =1gar g |

=g ST SreHt Y ard & | STt o SireHt &, o fhaT g, e aafaa &, Iadht gfawn & fag it
I1d g+t Ay off, 5 Seiie & SHa1 TR Fil e R & g 3@ @Y oft, ag I8 o =18t
gom g | FHicasd St 7a1 @ & o a4 F ag gue w5 St A ad fRg & | St argaecea
AT i F1d Tft A g & € A & ART IT WR @I S | ITH gAfed TWEAT USH Tal ht
TS 8, 39 91d A & A e @l & R o argar |




Teley, shefie Y o @ g |
HON. CHAIRPERSON: Punia Ji, please wind up. The Minister has to reply.

? (Interruptions)

off agsT g 711 I8 e § ok S STTeH! i Igd IHET & | SHh! YIS Al USdt g, dTe
gg HHIdl & o Y 919 g1 a1 IGeh! RY HA hl 91 g ar R e e i ard g 1 g 9
Tt o TSR &t ST AT I1eT | 3T IFHIE T ITH SMEHT TUh! dR @ 3@ & | IR

a1 ot «l A g <t 8, ol F aIeRT 78T g |

MRER #, & a9 a1 g1 =Mear g foh 3 SeHt W Ay &g & | 3mt §gd IWie & A
fog o=t S Y aRw &9 & foRr wes Sufie et |

oft BT (TTEIAIST) : AgIed, SATUh! STAT ¥ Yd FATSEK UIEg & Aigl A e
grea St &t ergAfa & g8 deert fafdar (Setem) fAdue W aiem & srgafa uem & € 8 |
Jep & FASTeR”uT & HRUT HisIaT AT # HAATRAT & FIY-H1Y ATgeh! dl Ht Igd WA gt § |
70 gfard &t gt &5 7 gd 8 | dfdar seniat i deft vl & wRor gare 7 AW § |
STRETT T & e oclt her, Fo foeg & 1| 399 31 o1 gar difgd ofk e g | 39k
UT hig Al -Tgl g | 39 ST & A gl [AeldT § | 399 JUR ohl SIexd & | A hdl faerdn
87 Sh T IR HEIH T ATA-oRTId ART ORI 81 S71d & | 3T 37U &3 & dRT € SR 319
U8, SHAT-SH1e & g8 af 3 Id1d 8 foh S @ o e aren 78 ¢ | oAt s e
I 3@ &, I STt gl gidt & | S § TRiat i, Sfeanit wt, deent i fBem arfe
3R Aeg it ol off A9 fee =rfgg 1 A i srggfRa wfa, srggfad SHenfa #e ot & @
TS bl TET A fAeqr @nfgu 8k 50 ude Ifedst iR oft o= Bear wnfgu | g2 &1 o St geft
depl | ST 8, @fch areft deh GurR w81 g1 ura foh T&a1 o SR TS Rl I A SIg | ag
ft g AEf g U @ |

Hgied, %1 SMud fae & o fonamit ot et ATk foham STQ | fohermT a1 ahof Tk 78 gom & | &
e & HIegH § hgl drgdl g o

PR ol T A e g,

S U o Aerdr o1, g, 9, -39 3T T A9 ST US|
IR 1Y TRIe sfarat & a1 =g

dl der @ A4 feterr ggm 12

oft famererar veRIremy, uréle (Fivelt) : gumfd Agte, # Ul g=Eme &1 g fR emuR g8
derarRt fafeat (deiem) fagaes, 2024 R it o1 Hiewr f&am | 1 really want to support this

Bill. I believe it is with good intention. I believe there is a massive opportunity lost

which I just want to bring in and I will be very short with my issues.



One is about tenure. I think it is brilliant that they brought in the five years tenure
for cooperative societies because generally, in cooperative societies, the election is
for five years. Therefore, eight-year period was a problem. Though I think there is
an opportunity lost because the cooperative societies, especially g&ites, St artor
3R MR A BI?BR do9 T 8, Il i dgd SUIeE BIdT § | ST SRR 84 8, el el
g AT ggi f3uifSie w@r axa € ok Ay W §% gordt & | SR 10 TTT Tk 31T Sh!
Wi w@d 8, at aga gfhe Myt foh et e @ STa GTeleh, SRR & & ug @ gt at
e feuifSied @1 faggiar = 8 Sy | That is something which we should consider.
S 3R We deh T U 39g FRerrert, ITH ek 3R Bier A1 I o &d | # St e &
IR # Hfl Sit et ST =TEdn g, Sl deh # St SRR Bid 8, 3 fohdl gEiet # SRRy gid
€, g8l 9 3 g1 de o Sridie | 3 Sid @ | So, there was also a provision, that a

cooperative UCB Director could also be a Director in a DCC bank.

Sir, about the nominations, I want to bring a very small issue. STt =TERE 37t
QIR & 8, @i ol SiTeHt & a7 IUeh! YHTTdT T8l 8, TSI &1 Ueh TTSehl IHeh! YT <@l
T, IYch AR o 91 AN TSI e 3ATeHT il & &, «ifehT IFent T4 T8 e aifeh offirer 33
3 SITaT 8 | So, if this Act overrides the legal rights of the son and allowed the
nomination to continue, it would be great. There is also a major issue of
cooperative banks where the DCC banks have a lot of money. Hundreds of crores of
rupees are stuck in the denotification. They have not been replaced and that is a
case even that is going on in the Supreme Court. I really urge the Government that
this is a good opportunity for you to come up and do it. 81 TR¥e A3e 3ifth fhy MY St
AT g, Ich! ot 31T dep Repast @1 8 urlt & | That is something that they could do.

QIS & IR H 39 Al H heaRM 3T SIIdT g dl 37T gl ST | WISARE Taex ST & aist 39
Qo | ISl Jeelrd | 3T af agd 3=l gidr | fhaHT @t airet ot a&d | &l 161 A @ 8,
STt &1 A1 31 @1 8 a8 o} g &Y afQdt fY aig @ sm w1 € | That is all I wanted to
say. Thank you.

THE MINISTER OF FINANCE; AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Thank you very much, Sir. I am indeed
grateful to all the Members. I think about 28 of them have spoken, subject to
correction if there is any change in number. As much as possible, I have been
physically here to hear them. I will take more of my time to respond to each of their
comments, rather than get into the details of the amendments which the Bill is
bringing in.

I think even in my opening statement, I have explained the details of what the
amendments are aimed at; how many amendments are there, and also as to why



these many amendments are being brought in in one go. I will certainly elaborate a
bit more to explain to hon. Member, Shri N. K. Premachandran who normally gets
into a lot of details about the parliamentary proceedings and so on. So, I always
ardently listen to him.

In this case, I will certainly give the details to explain why his apprehensions are not
well founded. His apprehensions are, I would think, apprehensions only. I can
explain as to why they are not well founded. I would, as much as possible, try to go
in the same order in which most of the MPs have spoken.

But broadly, I want to say that there has been a lot of general comments about
India?s banking system, the solutions that you have offered etc. You have also said
that, maybe, the banks are doing alright but then you have NPAs. So, there is a lot
of, I may be allowed to say, mixing of political details rather than what the reality of
Indian banks is.

18.18 hrs (Hon. Speaker in the Chair)

Let me take a sense of confidence with which I would want to say. I am indeed very
happy that India and its banking system is where it is today. Being a part of this
Government and also as a citizen of this country, I would appeal to all hon.
Members, through you, Speaker Sir, to just look at the world around us. Where are
their banking systems? Many countries have lost their banks; many of their banks
have really got collapsed. We would think in countries where the regulatory
mechanisms are very sound, in such countries too, the banks have failed and failed
miserably.

In fact, I can even quote a case. Overnight, over a weekend, the Government had to
burn the midnight oil and give some kind of a salvaging package because from
Monday morning there was no run on the bank. That was the situation just one-
and-a-half or two years ago and that too in a very developed country. All of us must
have read it in the newspapers.

That was the case about one bank in one western corner of that country, which was
very much prominent because of the closeness to Silicon Valley. Overnight, they
had to flush in money to say that there is no run on and we will have to take care of
saving the bank.

I heard a lot of voice which said, why this happened for Yes Bank and not for PMC. I
request the honourable members to only go into the details of what is the nature



of bank we are talking about. Can a treatment be similarly given? So, India's
banking sector, irrespective of politics, is critical to this nation. We cannot afford to
have any one of our banks struggling or on the crevice that they may fall off. I must
credit the RBI and the Ministry of Finance, not because I am there, but truly.

Since 2014, we have been extremely cautious that banks remain stable. Do you
know the state of affairs when in 2014 PM Modi had come? My learned friend
Sambit Patra and many others also spoke about the 4Rs with which we have tried
resolving the crisis in the banks. So, the intention is to keep our banks safe, stable,
healthy, and in the 10 years, you have seen the outcome. It is benefiting the
economy. So, I would appeal to the honourable members that India should take
pride in the fact that today the banks are up to a lot of good. They are being
professionally managed. They are absolutely professionally managed.

I could not just recollect the name of the honourable member who said: ?What is
your attitude about recapitalization of banks?? I am proud to say today the banks
do not come to the Government for their recapitalisation. It is because today they
are professionally run. Their metrics are healthy. They can go to the market and
raise loans, raise bonds, and run their business accordingly. That relationship of
Government and the bank as mai baap is changed. It is not that they can go to the
Ministry, take money, and run my bank despite all the negatives. It does not prevail
any longer. We do not entertain such things because banks do not need to be
entertained for it. They are professionally run today. Therefore, I would want
honestly, all of us to take immense pride in this. It is a national achievement. I have
done about 8 or 9 reviews personally, not sitting in Delhi, but going to each of the
States, and each of the zones.

As far as RRBs are concerned, there were also concerns about it. Some Members
have said: ?Nationalization was done because we wanted to have more branches,
more banks going into the rural areas, and include people.? Our RRBs are doing
the very same thing. I am proud to say today they are mobile banking facilitated.
They are internet banking facilitated. They are healthy in their deposits. The
sponsor banks are doing so much to keep them absolutely active and on their toes.
They are available in Arunachal Pradesh. They are available in Assam. They are
available in far flung areas of Rajasthan.

There was a very valid question. I do not know if it was being asked by Member
Supriya Sule, who asked about the NBFCs and the banks. The Member said that the
NBFCs are giving away their duty and passing it on to the NBFCs. NBFCs are raising



the rate at which they are extending loans. There can be problems there. But, the
NBFCs have the advantage of going the last mile, which public sector banks, at one
stage, did not have the methodology. But, now they have come up with Bank
Mitras with which they are providing all the banking facility. Using that as an
argument, I want to answer several of the concerns which very many Members of
Parliament raised.

The nationalization was done because we wanted the branches to be available in
rural areas. I will tell you what the progress is between 2014 and today. The total
number of branches of all scheduled commercial banks have increased by 3,792 in
a year to reach 1,65,501 in September 2014. That many branches are there in India.
Out of this, 85,116 branches are of public sector banks. They are also going to the
rural areas or providing within five kilometres radius a touch point. It could be an
ATM, it could be a Bank Mitra, it could be the brick-and-mortar branch, or it could
be any other association with a small finance branch there. So, within five
kilometres, I am mapping it, wherever or in whichever State I go, I look at the map
of where the bank presence is, particularly, the rural branches. There were 1,17,990
branches in March 2014. Today, 1,65,501 bank branches of all the scheduled
commercial banks are there. As far as rural branches are concerned, they were
41,855 in March 2014. As of September 2024, there are 55,372 rural branches, brick
and mortar branches.

Then, there were 32,504 semi-urban branches in March 2014 but now, there are
45,314 branches. In urban areas, there were only 21,007 branches in March 2014
but now, there are 29,276 branches.

Sir, there was also a concern whether we cover the poor; whether we cover the
women. I am just giving you the data, to start with. First is, percentage of women
covered under PM Mudra. About 68 per cent of all the PM Mudra benefits goes to
women. Talking about PM SVANidhi, about 44 per cent of all the SVANidhi loans go
to women. They are collateral-free, without security, which are given to small
people who are having street-end shops or push carts. So, about 44 per cent of the
loans are going to women through PM SVANidhi.

Talking about the number of women bank Mudras, these are not the customers
but the women who are performing the banking function in the rural areas so that
people are given the connect. There are 12 lakh bank Mudras out of which more
than one lakh are women. This has become a very, very happy augury for them
also, because they are able to earn a lot more by being active in the rural areas.



Now, coming to the total deposits in PM Jan-Dhan Yojana, I will also address some
of the concerns some hon. Members raised about charges being levied to small
accounts. I will come to that. What is the total deposit in PM Jan-Dhan accounts? It
is a very important number. There are 53 crore PM Jan-Dhan accounts. Our
population is 1.41 crore out of which 53 crore people are having PM Jan-Dhan
accounts.

I never get tired of saying this, I repeat it. At the time in 2014, when I had the
honour of serving under the hon. Prime Minister and under Shri Arun Jaitley ji as an
MoS in Finance, when it was launched, there was a lot of heckling where it was
said ? ?0h, you are starting it for people with zero balance account. They cannot
even keep their balance. What will happen to the service charge? They will not be in
a position to pay, and this is a useless exercise.? All this was said at that time. I told
you the number of people who have got PM Jan-Dhan accounts today. Are these
zero balance accounts? No! Today, we have a total of Rs. 2.37 lakh crore in those
accounts. The amount is Rs. 2.37 lakh crore. Talking about the average balance, this
is a very important metric that we have to keep in mind. The average balance of PM
Jan-Dhan accounts has increased. In a single account, Rs. 1,065 was the average.
Today, Rs. 4,397 is the average balance in the account. A PM Jan-Dhan account had
Rs. 1,000 only as the average balance, as on March 2015. Today, in those accounts,
the minimum balance on an average is Rs. 4,397. That is why, the total amount in
these PM Jan-Dhan accounts is Rs. 2.37 lakh crore. So, the intent of nationalisation
of banks was to reach all people, go to the rural areas, and open branches. Since
then to 2014, I gave you the numbers.

After Jan Dhan Yojana came in, what is the number? Within 10 years actually the
original objective of nationalization has been far better achieved now by including
both the poorest of the poor, with women particularly in rural areas and in other
areas. I want to assure the hon. Members that under Prime Minister Modi, the twin
balancesheet problem which festered banks has been resolved, and the health of
Indian banks, being what it was in 2013-14, has been improved. That is why, if I
may recall, before 2024 Lok Sabha elections, during the Vote on Account in the last
Budget Session, we came up with a White Paper, which pointedly said what the
reason was for us to get the White Paper at that time about the Indian banking
system and not in 2014. If we had come out with a true story, as we did in the
White Paper at that time, the confidence on the Indian economy would have been
shattered. You would not have had anybody coming into India; you would not have
had our banks being touched with the barge pole, and our own depositors would



have lost confidence. So, it was an easy temptation to release a White Paper at that
time which we did not, and I am so happy that the Prime Minister and the Finance
Minister at that time did not fall into that temptation. It would have given us a
mileage for saying this is what we have inherited. But today giving it after restoring
the banks to some level actually tells the true story. So, even after 50 years of
nationalization you leave a twin balancesheet problem for us to clear, and we stand
up now with great sense of responsibility towards this country showing how we
have fulfilled that objective.

Sir, I am very tempted to give the performance index of Indian banks. The highest
ever net profit of Rs.1.41 lakh crore in 2023-24 and Rs.85,520 crore in the first half
year of 2024-25 has been achieved with all the public sector banks turning
profitable. Today, I can say with happiness that all the public sector banks are
turning profitable. As a sector, the profitability of all scheduled commercial banks is
at a decadal high. You see this really reaching that level with a return on assets at
1.3 per cent and return on equity at 13.8 per cent in decades. The Gross NPA, the
Net NPA ? all of that has been spoken about. I would just briefly mention that Gross
NPA is reducing from 14.58 per cent to 7.97 per cent in March 2018 to 3.12 per cent
and 0.63 per cent in September 2024. These are not data that you can just say no.

Then, Sir, there were concerns about what happened to our MSMEs. Are you
dealing with them, are they getting assistance from the banks as many of them
suffer? I would like to highlight the fact and this has been said earlier also. I am still
not coming to the amendments in this Bill but very quickly I will move to that. In
the Budget in July 2024, the Modi Government has announced at least five different
schemes for them. For the first time ever in the history of Indian banking, we have
given them collateral free, security free, and term loans to buy machine and plants.
Plant and machinery loan was never given to MSMEs. We have provided it. Prime
Minister Modi said that you will not charge any security for them or collateral from
them, and will still extend the loan. We have extended that and I am now going to
all the MSME clusters to build awareness among MSMEs, asking them to please
utilize this. I want you all to go to the banks and take that credit.

I have gone to Udaipur. I have gone to MSME clusters. I have also gone to Pina in
Bangalore which is closer to Bangalore. I will be moving from one cluster to
another, and I am grateful that the hon. Minister for MSME, Shri Jitan Ram Manjhi
has also been accompanying me. We are going from cluster to cluster to say that
these are the five facilities we have given, please come and take it. This kind of a



push is there towards facilitating MSMEs. Hon. Speaker, Sir, as you are aware, this
is like the Emergency Credit Liquidity Guarantee Scheme, which stood by MSMEs
during the COVID-19 period. So, MSME has never been forgotten by Prime Minister
Modi, and I want to underline that all attention is being given to them.

Sir, there is on other point on the MSME. I have set a target of an additional MSME
lending of ? (Interruptions)

off GarT UG : Hehel Heled, AT w3l Sit 2% a1 gfciar Ug @1 ¢, safeg A agi A @I 1?
(Faem)

18.35 hrs
At this stage, Shri Sudama Prasad left the House.

SHRIMATI NIRMALA SITHARAMAN: Sir, the hon. Member is saying something. I
do not want to undermine him, but is ? parliamentary language? I am sure, people
here can look at it. ? (Interruptions)

AH-T 31ee : 3T ahig ot a1q Repis & 781 STt | 319 I7eh U &1 Sa19 Jd af |
? (TaYUm)

ofiadt Fefar Sareur ; Agied, & 77 Uk U ol SIaTe ST ift, ifeh 61+ JT TR 23hT STRIY
AT ¢ | H 91 | dield g, 3T SRIY T Wed ol g o a8 78 | 2(sgaum)

o} kg MM : 3redel Agley, g9 I il off Tr Ukt o1 SR T8l d & 12(sTaYT)

st e darao : #Agica, # Mg St & & Ush Wise o Sa19 & @ g 12(au™) A
el TS St & §R Yok WISE Sl A Sia19 2 @1 §, il 98 Y dicter Il ¢ §, AR Ik
AT d IR A Ue WS g1 % ¢ | 4 dt 31U 3ty et g1 gy 12(caaeT)

Hgied, # AF- 9eW ASia 1T St & faw or Sien gt argdt oft, because I thought T will

go by some sequence. ? (Interruptions)
DR. MOHAMMAD JAWED: Is it chronology or sequence?

sfimcdt e darygur : smush g9 F ettt a1 dtedg St off ordr 8, 8 &fg? | 'R § Uah
e & fag 39 sriFtatsh ok dedd et e @ § 12(sgaum)

eI, AFHIT e sila I St A Jarn fh g3t g@ & 91y Shgel us @l &, 3614 el
g g3t g foredt off, dfch st arwe & Sarar &l sman 12(aagyr)

Whatever, my Hindi being what it is.



You are a professor. You can correct somebody?s English. You can correct my
Hindi. But I will have to remind you that your political philosophy may not be
correct.

Tgtey, A gew R o €, ot 8, g @, o St ArEs | g A% a1 aus @ § 12
(caagr)

S, AIgHE STag & 379 fg=al &l #oieh - I81s¢ |

et FRefen diaraor @ & 2% 8= @1 7o I @ g, Fifk A g 08 Iy 8 e g,
WTEGTEd, 31T 37 UeT § dler @ &, 39 e gfdy | & 0@ Iog & 3wt g, Sigt fR= w18
g, seifely g5t sau= ¥ 8= uge & AT 7T 8 | 31U IR SAIST HRY, TSI @l | SIS SIS
39 g1 A1fey, St fg=<t ugn &t srrufxt AT 8 | 31U I STST hikY | HI SHTST R o @
&2...(cTaY™) Sies) 8 ISAT g1 g, Siafeh 3Much AT uer & i Iofae =< Ay &) 78t
U & 12(xFa™)

oft kg S : Agied, R J@T UTfelaTHe! 165 87...(TaeT)

SHRIMATI NIRMALA SITHARAMAN: I did not use any such word. What is lukha? ?
(Interruptions) Who used it? I have not used it at all. ? (Interruptions)

SHRI GAURAV GOGOI: I am not a Hindibhashi. ? (Interruptions)
SHRIMATI NIRMALA SITHARAMAN: I am not a Hindibhashi either. ? (Interruptions)
SHRI GAURAV GOGOI: Lukha sounds unparliamentary.

SHRIMATI NIRMALA SITHARAMAN: Sir, I have not used it. ? (Interruptions)
Whoever used it, I have not used it. I am sorry.

SHRI GAURAV GOGOI: You only used the word /ukha.

SHRIMATI NIRMALA SITHARAMAN: I have not used that word. I do not even know
that word. What are you throwing at me? Probably, you hear it in Assamese. ?
(Interruptions)

SHRI GAURAV GOGOI: Madam, you read the record.

SHRIMATI NIRMALA SITHARAMAN: I have not used that word. ? (Interruptions) 1
have not used that word because I do not know it. ? (Interruptions)

SHRI GAURAV GOGOTI: If I have lied, I will come and apologise. ? (Interruptions)

SHRIMATI NIRMALA SITHARAMAN: There is no lie or ? (Interruptions)



I am saying that I have not used it. I have not said that you are lying. I am not here
to argue on that. I argue on merit. If I have not used it, why will I admit it?

First of all, my Hindi is not so rich for me to use abuses. & Sia-a1ad & qfpar & = &
10 &l &l S&AHT et g | If only my vocabulary was rich, I will know which is abuse
and which is not.

Sir, this is a digression from the main point which Rajeev Rai ji threw at me. He
said, ?A letter was written you. You did not reply.? I am telling you. A letter dated
9.11.2024 was received on 23.11.2024. The letter pertains to an issue being faced
by Bank Mitras with a request to constitute a Committee to examine their
grievance. That was the matter he wrote. ? (Interruptions) That was your letter.
Which is the letter you are talking about? ? (Interruptions) I will get back with the
details. ? (Interruptions) TeegsT Hl, WS A1gd, dg Yol I g | 98 gaR 91y dieldt | ?
(FaYT)

St Ioa g oA e g fh AR ?* S g | A7 15 Rawr ot Rg! ot 8 |
AT el : TUhI TATS, ol fhaT g |

St ffen darmor i f R AR ARG AR B g It g @i scaa B § 1
3Gt ot fedet MeretarenR &t § | &R, & 31ueh I et @t § | AR gRT AeeR el RAgY ol St
A= 15 oA & 3feR I UTH UeHTeioTHE T € | IS J1E 39 AH« A gt "% 4 fedee
Reard oft =ar mar 8 | IR I UTd gER 3= " €, # Ient Y stare & &t | ? (eway)

oft Iofta 3T < 98 15 RdR A R 8 |
shielt e drarmor : S g 1 MU snfisah IR A A W/ & | ? (IU™)

AT 3reel : gige Hgied, gih Jide Hgled ol UF SIidT § | Sig H@31 ot foed R Rears et
83k UF I ARR U1 B S | I8 G sl g |

? (aaYr)

AT el @ gg T3 Tal & | srifRed ot g | e R foet ofik w5t st 3 Rgh ar
Stare & f&ar, Afche fae & Sare & a9 siueh! &R [T 1 siam?

? (aaYr)

AIfam : F15RdR ARG F IR ARG @G |



et fsfe Hareor @ ey 3 & AfSig | F 9 +ff ReRor &t § 1 oFR 4% R& 8 Sfarw
TE1 M1 g ot # fofed & Akl off foradt g 1 & TE-a=t sredt 761 § | AR, 30 Wik & qe
IR & 1Y A TR FWR ARY a1, [ will not sit quiet. ? (Interruptions)

oY, TN I : 3 3MeHt 81 & | 31y 3Rd & |

SHRIMATI NIRMALA SITHARAMAN: Thank you. Rejoice yourself by correcting my
Hindi. But you should also hold a complaint against them for not allowing us to
learn Hindi in Tamil Nadu. ? (Interruptions)

Sir, regarding the matter raised by Shri Gaurav Gogoi, I want to get into the
details. ? (Interruptions)

SHRI T. M. SELVAGANAPATHI (SALEM): We are not against anybody learning
Hindi. ? (Interruptions)

SHRIMATI NIRMALA SITHARAMAN: Thank you, for clarifying that. ? (Interruptions)

Sir, since there is so much of heat on this, let me take one minute on that. I
appreciate the hon. Member getting up to say, ?We are not opposed to many
things but we are opposed to only imposition of Hindi?. I want to just give a
clarification. ? (Interruptions) It is not the core part of the Bill. I agree. But if there
are Members from your side rising at me, I would like to also answer that with the
permission of the Chair. ? (Interruptions)

SHRI T. M. SELVAGANAPATHI: You took up the matter.

SHRIMATI NIRMALA SITHARAMAN: Of course, I will take up the matter. ?
(Interruptions)

SHRI T. M. SELVAGANAPATHI: You made a wrong statement, hon. Minister. We are
not against learning Hindi. We are only opposing the imposition of Hindi.

SHRIMATI NIRMALA SITHARAMAN: Thank you for that, Sir. But now let me say my
words. ? (Interruptions)

Sir, T would like to just take a minute more on that.

They are opposed to imposing Hindi. Very well!l I appreciate that. No one should
impose anything on anybody. Nobody should impose on anybody and that is why
the hon. Prime Minister talks about ?Ek Bharat Shreshtha Bharat? and encourages
every State to have their own language, and that is why hon. Prime Minister was



the first Prime Minister in this country who said higher education -- whether it is in
engineering, medical -- should also happen in regional languages. Hence, I am
happy to say that Tamil Nadu today has the opportunity to have medical education
also in Hindi, in Tamil. Oh! Sorry, how dare I say that? ? (Interruptions)

That is right. You go on imposing on me, right? Hindi comes out of my mouth. I am
telling in favour of your Tamil, my Tamil. All right? ? (Interruptions) Your Tamil and
my Tamil, it means our Tamil. Do not argue on small things. But the larger message
is that when I say that the environment was not conducive, in fact I speak from my
lived experience in Tamil Nadu. I speak from my lived experience when even going
to learn Hindi aside from my school I was mocked in the streets. I was mocked by
saying : ?So, you want to learn Hindi. You live in Tamil Nadu. You eat the salt of this
country, and you want to learn Hindi that North Indian?s bhasha?. These are words
ringing in my ears. This is my lived experience. ? (Interruptions)

Who does that? It is because of the political support which is being given in that
State. Learning Hindi and Sanskrit are treated and perceived as learning some
other fellows? language, and the words that they use are ?people who have come
over to this land?. Is Tamil Nadu not part of India? So, what is wrong if I learn Hindi?
? (Interruptions)

They used the word ?vandheri?. ? (Interruptions) I am using it in Tamil now. ?
(Interruptions) They call us that. ? (Interruptions) Why is it so? ? (Interruptions) Is that
not part of the political strategy there? ? (Interruptions) Therefore, I have lived
experience of Tamil Nadu?s imposing on me not to learn Hindi. ? (Interruptions) Is
that not imposition on me? ? (Interruptions) As an individual, I learnt the language I
want. ? (Interruptions) So, what is the harm? ? (Interruptions) I will also quote from
Purananuru and I will quote from Thiruvalluvar. ? (Interruptions) My love for Tamil is
as much as I want to learn any other language. ? (Interruptions) So, it is all right to
say that we do not want imposition of Hindi. ? (Interruptions) We do not want to
impose Hindi. ? (Interruptions) But why did they impose on me not to learn Hindi? ?
(Interruptions) I want to ask this. ? (Interruptions)

SHRI GAURAV GOGOTL: Sir, Rule 94. ? (Interruptions)

SHRIMATI NIRMALA SITHARAMAN: Sir, hon. Member Gogoi raised a few more
things. ? (Interruptions)

SHRI T. M. SELVAGANAPATHI: Do not mislead the House. ? (Interruptions)



SHRIMATI NIRMALA SITHARAMAN: Thank you very much. ? (Interruptions) The
Hindi Prachar Sabha was burnt down in Chennai. ? (Interruptions) fg&l AR 4T
affeTg & ST & & WAt | ? (@ay™) Who burnt it? ? (Interruptions) 3R fgdl & a1d sed
g | ? (cgaum)

Sir, sorry. ? (Interruptions) I will go on with this. ? (Interruptions)

SHRI D. M. KATHIR ANAND: Madam, you are misleading the House. ?
(Interruptions)

SHRIMATI NIRMALA SITHARAMAN: You are imposing on me denying my
fundamental right to learn whichever language I want to learn. ? (Interruptions)

Sir, I am coming back to this one. ? (Interruptions)

AR e : G} s A G A egl, # M99 ¥ dieT 81 § Ak a3t Agett e, fh
g4 gt ddw off el € | 99dl 99 ddel Y af I8 SsT g | [SiaH Sarer dast e,
fSiait SareT 9T 311y, Ig 3T Bl TSI § |

SHRI T. M. SELVAGANAPATHI : She is misleading the House. ? (Interruptions)
AT el : §T39 ohl hiv Al o 38T 87
? (FaYT)

SHRI T. M. SELVAGANAPATHI: The Minister?s statement is completely distorted. ?
(Interruptions)

AT TeTel : Uhl a1d ReplS | gl ST <@l § | 379 3y H fedie o @ 8, «ifchT ag Rl #
el ST T8 |

? (gaym)? *

SHRIMATI NIRMALA SITHARAMAN: Sir, this is imposition on me as a citizen of this
country.

AF S7eAeT © 379 gAY, 3 Ut Sigft &t ergif=at o1 @ 8 |
? (cgaym)

SHRIMATI NIRMALA SITHARAMAN: I am glad that the MP is talking about it. Tell
me one Prime Minister who has taken Tamil to the UN. It is Narendra Modi. Tell me
one Prime Minister who quotes Tamil repeatedly, because he respects that
language.? (Interruptions) Tell me one Prime Minister with whom DMK has been in



alliance, where the Prime Minister quoted Tamil. It is our Prime Minister who
quoted Tamil. That is the respect we give for the sentiment of all of us Tamilians.?
(Interruptions) Sir, if they want that from me, I am also that Tamil who suffered this.
Eight crore people have been shown what love the Prime Minister has for Tamil.?
(Interruptions)

AT 31eAe 2 hedTol g-sit oft, 37+t IfyH siTrer ol STST 7161 @ | 31T §& 18y |
? (TaYrA)

AT 38T : Tg 3MUch USRT <hl &1d -Tal & | & Teh USRI & AT 95 § |

? (gaYr)

AH-T 1ede : -1 9ed, 31 &Sl 86 STy |

? (gaYT)

SHRIMATI NIRMALA SITHARAMAN: Sir, I did already speak about the MUDRA loan
and rural bank presence. I have sort of addressed so many questions asked by the
hon. Member, Gaurav Gogoi. But one particular thing on which many Members
spoke was student loans and education loans.

I just want to dispel the doubt that many Members had in their minds. The total
education loan outstanding has increased from Rs. 71,000 crore in 2017-18 to Rs.
1.04 lakh crore in 2023-24. Loans are actually increasing and student loans are
increasing. There has been an increase also to Rs. 1.3 lakh crore as on October
2024, which is an increase of 17.6 per cent over October 2023. The model loan
education scheme has also been launched by the Government of India, where
loans up to Rs. 7.5 lakh are given without requirement of any collateral or any
margin money. The repayment period is also 15 long years. Further, the scheme is
also backed by credit guarantee to the extent of Rs. 3,500 crore. So, the
Government is giving credit guarantee and we have allocated money for the
guarantee purpose which is Rs. 3,500.

Now, recently, the Government has also brought out Pradhan Mantri Vidyalakshmi
Scheme for financial support to meritorious students. I just want to highlight what
this meritorious students loan scheme is. On 6" November 2024, Pradhan Mantri
Vidyalakshmi Scheme was approved by the Cabinet and there are broad contours
of this loan scheme. Because it is about students loan, many people were rightly
concerned. I just want to put before them what this loan scheme is. Up to Rs. 7.5



lakh loans will be provided under 75 per cent credit guarantee by the Government
of India, and that is the National Credit Guarantee Corporation, which will support
it. For quality higher education, we are willing to give beyond Rs. 7.5 lakh for
students. Now, these loans are given not to very upper middle class or middle
class, or even higher income class, but these are students with annual family
income up to Rs. 8 lakh. The Scheme will also provide three per cent interest
subvention for loans up to Rs. 10 lakh. So, it is interest subvention, collateral free,
and for families with very low income. In addition to a scheme which is already
existing, there is a full interest subvention given to students with annual family
income up to Rs. 4.5 lakh. It is not Rs. 8 lakh, but even lesser. It is full interest
subvention.

So, the scheme is applicable and it is provided by all scheduled commercial banks,
regional rural banks and cooperative banks also. Three per cent interest
subvention will be paid to one lakh eligible students and will be enabled through
the Central Bank digital currency process through Canara Bank. This facility is
expected to be ready by the second week of February. That is the target date. So,
the PM Vidyalaxmi scheme is something on which the poorer students, low-income
class students will get interest subvention and also collateral free loans.

Kalyan Banerjee ji raised a few issues which I just want to clarify. He was speaking
elaborately on the nomination issue. I want to clarify on that. At the moment, the
provisions allow only for the nomination of one person for the payment of
depositors? money, articles kept in safe custody and also for safety lockers, and so
on. The proposed amendment will enable individuals to nominate up to four
persons for these facilities with the options for either, successive or simultaneous
nominations. I just want to draw the difference between where it is successive and
where it will be simultaneous. That will be the first explanation I want to give to the
hon. Member Kalyan Banerjee. Depositors will have the option for successive or
simultaneous and not ?and?. If I heard the hon. Member right, he said ?successive
and?. No, it is going to be this or that. For instance, for deposits, option for either
successive or simultaneous nominations are available, whereas for articles kept in
safe custody or in safety lockers, only successive nominations will be allowed.
Successive nominations ensure that if the first nominee is unavailable, the next
nominee in line will become operative maintaining continuity and reducing
complications of legal heirs. Additionally, what it does? Section 45ZG is inserted to
establish the priority of successive nominations ensuring clear guidelines for
activation of subsequent nominees. If one is not there, then another can be there.



Why at all we need to bring this? This also partly answers Shri N.K. Premachandran?
s concerns about why we are doing all this.

Before I come to the next point on the directors, the difference between where the

successive and where the multiple nominations are applicable, there is a
differentiated treatment between deposits and also the securities. Kalyan Banerjee
ji, N.K. Premachandran, Supriya Sule and also, I think, many others raised this issue
of cooperative bank directors. The current provisions today specify an eight-year
tenure for directors excluding the Chairman and the whole-time director in a
banking company. The proposed amendment aims to extend the tenure of
directors excluding the Chairman and the whole-time director in cooperative banks
to 10 years. What is the rationale? The 97" amendment to the Constitution specifies
that the term of elected members of the Board and its office-bearers in cooperative
societies shall be five years from the date of election. This provision is consistent
with most cooperative laws which also stipulate a five-year term of office for
directors with no restriction on re-election. The current Banking Regulation Act
imposes an eight-year cap on tenure of directors. So, that and the constitutional
provision are not in alignment. So, this creates practical difficulties as directors
serving the maximum term under cooperative laws are required to resign in the
middle of their second term to comply with the Banking Regulation Act. To resolve
this challenge and align it with the Banking Regulation Act, it is proposed therefore,
to extend it to the maximum continuous tenure for directors from eight years to 10
years.

19.00 hrs

This will, therefore, harmonise it with the current governing practices that exist. ?
(Interruptions)

SHRIMATI SUPRIYA SADANAND SULE: Will it be prospective under the Companies
Act? Will it be same?

SHRIMATI NIRMALA SITHARAMAN: At the moment, we have not. But you have
given us a thought. I will have to think about it. And I am not giving an assurance.
But I will certainly have to? (Interruptions)

Sir, there was also this concern about cyber frauds. There are a lot of activities and
initiatives being taken by the Government of India. I will just highlight some of
them. I know even on a daily basis, there are a lot of calls which come to us saying ?
I have lost this much amount of money because of people who fraudulently called



me saying that they are CBI Director, IB Chief or whatever?. They gave their entire
details, and their money has been siphoned off. In many cases, very educated and
very experienced Government and private company top executives are losing
money. But at this stage, I can only say that we are taking efforts and we are trying
to do it as much as possible.

AHAIT 37e8 : AT T3t Sff, Uep e 3fhd |

AH-T T, STR 94T 6l Tgafd gt df 39 [Adaes 6t gy de 991 &l SRiate! &l 999 del
fear smy?

3eh AT 9 : St g |
A= 31emeT : JE- et Sft |

SHRIMATI NIRMALA SITHARAMAN: Sir, at the moment, Indian Cybercrime
Coordination Centre, which we call as I4C under the Ministry of Home Affairs,
serves as a national nodal point for coordinated effort in tackling cybercrimes. The
Cyber Fraud Mitigation Centre operates in collaboration with major banks,
payment intermediaries, telecom service providers, law enforcement agencies and
so on. The National Cyber Crime Helpline (1930) is also operational 24/7 across all
the States and UTs for immediate reporting and redressal. I have broadly given an
indication of the kind of steps that the Government of India is taking on this. But I
understand that there is a rampant occurrence on which we need to have a very
quick redressal mechanism. The Department and I4C are all working together to
come up with some concrete plans.

Sir, hon. Member Dr. Rani Srikumar had raised this issue which is very important.
So, I thought that I should specifically say that the minimum bank savings deposit
that people hold are also being charged with penalties and so on. I want to assure
hon. Member Dr. Rani Srikumar that none of the basic account holders -- 65 crore
basic saving bank deposit holders or the 54 crore Jan Dhan account holders who
are absolutely on the bottom rung -- are penalised for not maintaining a minimum
balance. It is a written order. No bank can charge on them. In fact, these accounts
are also given overdraft facility of Rs. 10,000, which is extended to all these basic
account and Jan Dhan accounts. And besides that, the Jan Dhan account holders
are also given Rs. 2 lakh as accident insurance and also, a RuPAY card with no
additional charge for them to use the card. So, I just want to assure the Member
that we do not charge anything for services for these accounts.



Finally, Shri N.K. Premachandran ji raised the issue of write-off of loans. So, this is a
repeated point of concern which many hon. Members spoke about ? write off,
waive off, etc. When the write-offs happen, the banks make a certain provision. And
the loans, which are defaulted and after a certain level, are then given to the
National Asset Reconstruction Company Limited (NARCL), which then finds buyers
and spruces up that. After the buyers come and take it, the due amount to the bank
comes back. So, this was very nicely and legislatively created and that is why, the
NARCL is actively working to take away these accounts after certain amount which
they can take over. For lesser amount defaults, the usual and local redressal
mechanisms, DRTs, SARFAESI and all of them, come into play.

No write off is left without pursuing from the defaulter the total amount that he
owes to the system and therefore, there were quite a few Members of Parliament
who spoke from this side saying how much has been obtained from defaulters,
how much has been given back? Restitution to the banks have happened.
Restitution alone is above Rs. 15,000 crore. So, this is an ongoing process. It is not
going to be for just one day. But I repeat this line. Write off is not waive off. The
banks are pursuing them. So, with that, I think mostly, I have addressed many of
the Members concerns.

There was one important point. I think again it was Dr. Rani Srikumar who spoke
about amalgamation. Many other Members also spoke about banks. Many banks
have lost their employees. I would like to tell this House from the time
amalgamation till today, on account of the amalgamation, not one employee has
been removed from the banks. Therefore, I want to be very clear.

SHRI KALYAN BANERJEE: Madam, I have given you statistics.

SHRIMATI NIRMALA SITHARAMAN: No, you may give. Fine. But they have not
been removed is the point. I want to say this. I will look into what you have given.

Sir, this EPS 95 is very sensitive topic. Hon. Member Supriya Sule raised it. This
scheme is administered by the Ministry of Labour and Employment. And the
Finance Ministry has no record of any approval or assurance which Shri Arun Jaitley
has given on this matter. We do not have any record. ? (Interruptions) That is fine. I
take that point but then no assurance was given by the hon. Finance Minister at
that time.

One liner might help a bit more to explain the point that hon. Member Supriya
Sule raised. There are no re-election restriction on the Directors. If that helps in



explaining the situation, the prospective aspect is different. I am sure you are
aware of it. ? (Interruptions)

So, that is largely the response I wanted to give. Thank you for giving me this
opportunity.

O 378t : Ul U8 §:

p ardtm Red do sfdfaaw, 1934, doart faffgaa sifdffaa, 1949, wrdlw wWe d&
3rfafagd, 1955, Sepehl iUl (IUhHT bl 3ol 3R 3r=xun) 31fafaam, 1970 3R sShapret
ST (SUhAT T 375 3R 3r=a=on) SrfAfaad, 1980 ohr 3R TMeM o aret fadae R faarR
forar SQ 12

URATE Eitepd g3l |

AT 31e7eT ; 31 T fAder IR WeaR AR &l |

Clause 2 Amendment of Section 42

AFT S7eAeT : OY. G T ST T 1T TR TEAT 1 U¥gd el da1gd 87

PROF. SOUGATA RAY (DUM DUM): Sir, I am moving amendment No. 1 to Clause 2.
Page 2, for lines 9to 11,-

substitute ? 2(b)"fortnight" means the period from the first day to the fourteenth day
of each calendar month or fifteenth day to the last day of each calendar month,
both days inclusive;?;?. (1)

A S7eAe ¢ 3 | U, WRTd I GRT ©8 2 H UKJd 9Me U=AT 1 hl 99T & GHET JAdGH
forg @ g 1

Mo Aderd & oIy a1 a1 a1 SrRefighd gal |

AT el @ oft Tk, Diesd Sf oI T HRie T&AT 13 U¥dd AT I1ed 872
SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am moving the amendment.
Page 2, line 16, -

for ?five days?

substitute ?three days?. (13)



AT el e | st UL, UHasd gRT ©3 2 ® Usgd 9LMed ST 13 ol 9T & 9He
HIGH & folg T@ar g |

Ge AdeH & folq a1 7T g1 Srefiehd g3 |

AT 37e08T : UST 8 &:
?fh @z 2 Adaes a1 s R 1?

e EEiepd gail |
Tz 2 Adge | St fan ma |

Clause 3 Amendment of Section 5

A S7eAET : UT. G 79 AT ST SR &A1 21 URdd hT 918d 87?
PROF. SOUGATA RAY (DUM DUM): Sir, I am moving the amendment.
Page 2, line 29,-

for ?two crore?

substitute ?one crore?. (21)

AT Sreae] @ o7 # UY. G I gRT @3 3 H URgd SRy TA1 21 Sl 99T & 9HE AdeH &
forg w@ar g |

HNe AdeH & folg a1 7T g1 SRefiehd g |
AT 31eel : U I 8

?fer @z 3 fadges ot s s 1?

UATE Eitepd g3 |

s 3 fAdue A Ssite fam mm |

Clause 4 Amendment of Section 10A

A S7eae] : oft G, oh. UHaws SfY, o7 ST GRiY ST 14 U¥dd el 918d 87
SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:

Page 2, line 33,-

for ?ten years?



substitute ?five years?. (14)

A 37eAe ¢ 37§ oft T, . DT St gRT €€ 4 § Usgd GLMe T=A1 14 &t 947 o6 998
A & folg T@ar g |

TMted Aaed & folg a1 a1 T Srediehd ol |

AT el : Ut ST I S, T 31T GRATeE W1 22 UK AT 918d 872

PROF. SOUGATA RAY (DUM DUM): I want to move the amendment. In this context,
I want to mention that there is a controversy between the Reserve Bank and the
Government. It seems that the Reserve Bank does not want to increase the repo
rate and the Government is saying that it will reduce the repo rate so that the rate
of growth which has fallen may rise.

I beg to move:
Page 2, line 33,-
for ?ten years?
substitute ?twelve years?. (22)

A 3Tee 39 | Ul 9d T S gRT @S 4 7 Uxd dMyd S 22 S g9l o 9
A & folg Tt g |

TRMted Haed & folg a1 a1 U1 Srdighd ol |
AT el : U I8 8

?fr @z 4 gy @1 ST aA 12

TdTe Eiehd gal |

s 4 fadys d St far mm |

Clause 5 Amendment of Section 16

AT Jeget : oft T, . Dadwa Sit, T ST SRAe ST 15 U¥dd ohAT d1ed 82

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am moving amendment no. 15 in
which it is proposed that a Director of the Central Cooperative Bank, elected to the
State Cooperative Bank, should be a member for a maximum period of six months.
it is @ harmless amendment. Madam, it may be accepted. I beg to move:

Page 2, line 38,-



after 7member?
insert ?for a maximum period of six months?. (15)

A 3eael @ 37 H sft T, oh. Desd St gRT @8 5 # U¥dd Geies A1 15 ot 97 o 998
HIEH & foig T g |

Ge AdeH & oIy T Tar q1 Sredichd g |

AT el : U I8 ¢

?feh @z 5 fadges &t s & 1?7
e EEicpd gl |

Hg 5 gy # St fear ma |

Clause 6 Amendment of Section 18
A STeAeT @ OY. ST T ST, T ST AR ST 2 UKd heAT d18d 82

PROF. SOUGATA RAY (DUM DUM): I want to move the amendment. T, & 39
fflet # had Ueh a1d g ATEdT § | W deh Tt f3a1 Yo o SHSHe § | U8 T §F 8,
Sieh 9AT U U18de huHT hl el ATS @RIGH & folg Ao Te & | Sop o SR & T &0
et ¥@ 82 ? (@au™) I beg to move:

Page 3, line 2,-
for ?the last day of the fortnight or if the last day of any such fortnight?

substitute ?the last working day of the fortnight or if the last working day of any
such fortnight?. (2)

A TeAel : 3 W, OhTd 7 S gRT @8 6 H UXJd AU T=AT 2 i GHT & GHET AdGH
&g @ g |

GNe AdeH & oIy T Tar q1 Srediehd g3 |

AT 37e8T : UST 8 &:
?fh @z 6 lAdas a1 ST 1?

e EEicpd gl |
T3 6 fAdus A St e ma |

Clause 7 Amendment of Section 24



A Sremet ¢ oft U, &, UHae Sft, o7 31T WY W1 16 URdd el dTed 82
SHRI N. K. PREMACHANDRAN (KOLLAM): No, I am not moving.
HAHHIT e : U I8 &

?for @ 7 fadges @ ST oA 1?

e EEicpd gl |

Hg 7 gy A St fean ma |

s 8 3R 9 s A Sits fig g |

Clause 10 Amendment of Section 45ZA
AT el ot T, . DHdws Sft, T 19 GRies S 17 3R 18 UKJd a1 dgd 8?2

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, it is an important amendment
which I would like to propose. Why should we restrict the number of nominees to
four? If I want to nominate more than four persons, why should I be restricted?
Proportionate allocation of the assets which are in the deposits or in the bank, has
to be distributed among themselves. So, why should we restrict the number of
nominees to four? Let it be unlimited. That is my amendment. Madam, kindly
consider the amendment.

I beg to move:

Page 3, line 48,-

omit ?not exceeding four?. (17)
Page 4, omit lines 11 and 12. (18)

AT Sremet @ ofd # off TA. . Ueaesd St gRT @S 10 F Ugd ity ¥ 17 o 18 @t
AT & FHET AAGH o [oIg el § |

G A oh ol I 7T qUT SfEiehd 5 |

AT el U I8 &
?fh @s 10 adgs &1 S aq 1?
UATE EEtehd g3l |

Tz 10 Ay & Site fean mam |




Clause 11 Amendment of Section 45ZC
A Sreae] © oft Q. oh. Deaes Sit, T 31T SMe ST 3 Ud ohT I18d 67?

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, it is the same amendment ?not
exceeding four?. It has already been negatived. So, I am not moving my
Amendment No. 3.

AT 37ee] : U%l I8 8:
2 @z 11 fAdTes &1 i a= 1?7
TdTe Eiehd ol |

Tz 11 fAdues & st far mam |

Clause 12 Amendment of Section 45ZE
AT Sreme : oft U,k UHars Sit, o7 31T SRMed ST 4 Ud heAT 918d 87

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, it is the same amendment ?not
exceeding four?. So, I am not moving my Amendment No. 4.

AHHIG 3remel : U I8 &

?fer @z 12 fagdges o st aq 1?
e EEtepd gail |

Gg 12 fadue & St fear |

Tz 13 3R 14 gy & s U mu |

Clause 15 Amendment of Section 38A

AT S7eael @ Ul GTd 79 SHY, o7 19 HRMYH 6T 5, 6 3R 7 UKJd AT d18d 82
PROF. SOUGATA RAY (DUM DUM): Sir, I beg to move:

Page 5, line 39,-

for ?seven years?



substitute "five years". (5)

Page 5, line 42,-

for "seven consecutive years"
substitute "five consecutive years". (6)
Page 5, line 46,-

for "seven years"

substitute "five years". (7)

AT Stegel : d & UY. 9T I gRT @3 15 | URgd 9Lt €& 5, 6 3R 7 Sl 99T & gHe
A & foiy T@ar g |

Gne AdeH & g R 7T g1 3reiehd §Q |

A Sremet : oft U, UHdwe S, a7 ST HRied ST 8 URd el d1ed 87

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am not moving my Amendment
No. 8.

A Sreet : Y. ST I SH, T ST Heited ST 24 URd el 18 82

PROF. SOUGATA RAY (DUM DUM): Sir, in this context, I want to say that I am not
very happy with the Investor Education and Protection Fund. I do not think that it is
performing any function to recover one?s hard-earned money.

I beg to move:

Page 6, line 3,-

for ?shall be entitled?

substitute "shall not be entitled". (24)

AT Jreael : 39 & WY, 9T I gRT €W 15 F U¥gd d2Med AT 24 St 94T & T gdaH
&g @ g |

Gee A & oIy m 7T q1 Srediehd g3 |

AT 37e8T : UST I8 &:
?feh @g 15 fadaes &1 ST a 1?7



TdTe Eiehd §al |

T 15 gy & st far mam |

e 16 A9y & St e ma |

Clause 17 Amendment of Section 10
AT Sremed @ oft G, h. Deaes S, 3T ST SR ST 9 URdd AT AT 67

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am moving the amendment. It is
also very important that ?corresponding new bank may fix?. I would like to
substitute it with ?Reserve Bank may fix in consultation with Central Government or
any higher remuneration the corresponding new bank may fix.? This is also good
for the legislation. Kindly accept it or give me an assurance that in future you the
Government would accept it so that I can withdraw it.

I beg to move:
Page 6, line 26,-
for "corresponding new bank may fix"

substitute "Reserve Bank may fix in consultation with Central Government or any
higher remuneration the corresponding new bank may fix". (9)

AT el : 37 | off T.h.0awd St gRT @8 17 F usgd dMy I 9 ohl 9T o 9He
HIeH & fog W@ar g |

TMe AdEH & oIy a1 a1 q1 Sredichd g |
AT e : U I 8

?fer @z 17 fadges ot s & 1?

UdTE Eitepd g3l |

T 17 [Adues & St far mam |

Clause 18 Amendment of Section 10B

AT STeget ¢ oft U, Oeas S, T ST TRited ST 10 Ukgd T 918d 87



SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am not moving my Amendment
No. 10 to Clause 18, Amendment No. 11 to Clause 19, and Amendment No. 12 to
Clause 20 because they have already been negatived.

HAHHRT Sremer @ sft fAemerarar wenter sg uréler SfY, R 3y Eere SeAr 19 3R 20 U¥gd Al
TTed 87

oft fa=IeTgTeT UeRIETy, uTdlel (HiRTell) @ feer Sit, AY *fehT T THIY g1 74T 8, 39y I am

not moving my Amendment Nos. 19 and 20.

AHATT Sreer @ Y. AT I SH, R ekt ot fenedt SHET e GETY goT? R Sy HRied
=T 26 3R 27 U¥Jd AT dTgd 87

PROF. SOUGATA RAY (DUM DUM): Sir, I want to keep the Ministers on their toes
which is why, I give these amendments so that they are aware of the Parliamentary
procedure and give due importance to the voice of the Opposition.

I beg to move:
Page 6, line 38,-
for ?seven years?
substitute "ten years". (26)
Page 6, line 41,-
for ?seven consecutive years?
substitute "ten consecutive years". (27)

AF 37eAe ¢ 3 & UY, ANTG I gRT EE 18 # U¥gd MY T&AT 26 3R 27 St AT & GHET
HIeH & folg T@ar g |

GNe A & fl R T4 g1 3reiehd §a |

AT el : U I8 8

?fr @z 18 fAdges a1 S oA 1?
e EEtchd gail |

Tz 18 fAdyes A it fear ma |

Clause 19 Amendment of Section 10



A Sremet : oft U, &, UHaee Sft, o7 31T GRieH W& 11 URdd el d9Ted 82

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am not moving the amendment.
AT ST :UH TS 8 -

?for @s 19 fadyaes @ ST oA 1?

e EEtcpd gail |
Ezg 19 s | St fam ma |

Clause 20 Amendment of Section 10

A S7eae] : oft G, oh. UHaws SfY, o7 3179 GRie ST 12 U¥dd el 918d 87

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am not moving the amendment.
AT AT :UH TS 8 -

?foh @ 20 fagdaes o1 3T o 1?

e EEtepd gail |

g 20 fdes | St foam |

Ts 1, A g7 ik fades o qr1 9 fades § s fiu g |
AH-T 31egel : g1 H31 Sff, 319 Udra &2 foh [aeaes ant uriRa fopar ST |

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move:
?That the Bill be passed.?

AHHIG 3remel : U I8 &

?fop fadges ke faear S 1?

e EEiepd gail |

AT S : AT I hRiarg! gUar, fadis 4 fRawr, 2024 &l ura: 11 99 dek & forg g
FI St B |

19.22 hrs

The Lok Sabha then adjourned till Eleven of the Clock



on Wednesday, December 04, 2024/ Agrahayana 13, 1946 (Saka)

* Not recorded as ordered by the Chair.

Expunged as ordered by the Chair.

Expunged as ordered by the Chair.

Expunged as ordered by the Chair.

Expunged as ordered by the Chair.

Not recorded.
* Not recorded.

* Not recorded.



